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that had lapsed, the I ts ih 
es were

The House met at Half-paat Eight of 
the Clock,

[M r . S pe a k e r  in  the C h a ir ]

ORAL ANSWERS TO QUESTIONS 
F r au d s  in  C.P.W.D.

*478$. Shri R. C. Upadhyftya: . (a) 
Will the Minister of Home Affairs be 
pleased to state whether aiiy com- 
glaints were made to the Special Police 
Jistablishment against ofAcers and con- 
iractors of the Central P. WJ). regard
ing frauds and excess payment in 
respect of the following construction 
works by C.P.W.D.—

(i) construction of aerodromes at 
Palam, Gurgaon and Rohtak 
(Runways) by the Delhi Aviation 
Division; and

(ii) construction of New Nursery 
near Humayan Tomb?

(b) Were these complaints register
ed, if so, when and if not« do Govern
ment propose to register them now 
and start investigation as huge pub
lic money is alleged to be misappro
priated and over paid?

(c) Will Government take care that 
no document in respect of these cases 
is destroyed or tampered with?

The Minister of Home .\ifalM (Shri 
RaJagolialacliari): (a) Yes. Sir. .

(b) and (c). The complaints were 
made in 1948 in respect of the con
struction of aerodromes in IiM2-43. 
The complaint regarding the Rohtak 
aerodrome was investigated and it was 
found that apart from irregularities 
in the preparation of estivnates. call
ing for tenders ctc., there was no 
evidence to support a criminal charge.
In view of the result of the Inv<!sti;7a- 
lion in the Rohtak case and the time 
188 PSD

respect of the other aerod: 
rlit proceeded with. The same com
plainant made allegations reg(;rcting 
the nursery near Iluma3ain*s Tomb. 
These were investigated but no proof 
of any oifence could be discovered and 
the investigation was dropped.

Shri R. C. Upadhyaya: May I know 
how many investigations are pending 
now?

Shri Rajagopalachari: I answai'cd 
that question the other day. I have no 
figures at present with me—if the 
reference is to other investigations.

Shri R. C. Upadhyaya: May I k^ow 
whether the investigation with regard 
to item (ii), that is the construction 
of a new nursery near llumaytin’s 
Tomb, has been dropped?

Shri Rajagoî alaehari: Yes, Sir. I 
said that it was the same complainant 
that wrote about the nursery near 
Humayun’s Tomb also. These . com
plaints were investigated; the Special 
Police Establishment looked at them 
from the point of view of a prose* 
cution in a court but no prrK)f of 
offence could be discovered.

Pandit Munishwar Datt Upadhyay.
May I know whether prosecution has 
been sanctioned against the executive 
♦engineer and some other oflkials of 
the C.P.W.D. against whom charges 
were proved prima facie? In answer 
to a question some time ago it was 
stated that a prima fade case existed 
against some officers. Has prosecution 
been sanctioned? .

Shri Rajagopalachari: Does the hon. 
Member refer to an answer gi\en by 
m^?

Mr. Speaker: His point was that, 
some time back some' irregularities 
were found acainst certiin CVPW.D. 
officials in rcsoert of con.atrucllon of 
aerodromes. What has been done in 
respect of that?
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Shri Rajaipopalachari: I don’t remem
ber having answered any question on 
that subject, Sir.

Pandit Munishwar Dait Cpadhyay:
Jt was not answered by the Home 
Minister but by the Minister of Works, 
Power and Supply.

Mr. Speaker: Then this question had 
better be put to him.

Shrl R. €. Upadhyaya: May 1 know 
whether any departmental action has 
been taken against the officers re
ferred to in my question?

Shri Rajagopalaehari: As I said, 
these dftses reier to procedure in 
1942-43. inve.stigation being Initialed 
six years thereafter, in 1948. Some of 
the ofWcers have been transferred to 
Pakistan. No departmental actior is 
possible now. Moreover, as regards 
irregularities in the calling of tenders 
and the like. after so inany years 
there will be no meaninq in proceed
ing against them now.

C ooch-B ehar  F ir in g  I ncident

M781. Shri Krishnanand Rai: Will 
the Minister of Home Affairs be pleas
ed to state: .

(a) whether the enquiry held by the 
Divisional Commissioner, in Cooch- 
Behar firing incident is finished; and

(b) if so, what steps the Govern
ment of West Bengal have taken to 
implement the flndlngs of the Com
missioner’

The Minister of Home Affairs (Shri 
RaJftffopalachari): (a) and (b). The 
Divisional Commissioner’s enquiry into 
Cooch Bihar incident has been finished 
and he has made his confidential report 
to the West Bengal Government. A 
judicial enquiry by a High Court 
Judge is now proceeding. I am not in 
a position to disclose or discuss the 

, contents of the Divisional Com
’ mlssioner’s report as it might pre

judice the judicial enquiry. The 
Deputy Commissioner of Cooch Bihar 
and two other officers have been trans
ferred from Cooch Bihar. This was 
done so as to give no room for the 
belief that a full and detailed enquiry 
was being hampered by the presence 
of these officers in Cooch Bihar.

Shri Krishnanand Rai: After the 
Commissioner’s enquiry, may I know 
what was the necessity for and on 
whose demand-has the judicial enquiry 
been set up? i

Shri Rajagopalachari: Even before 
the Divisional Commissioner’s enquiry 
began, or about the same time, when 
I was answering a question here I had, 
I think, promised a Judicial enquiry, 
but at any rate I asked the West

Bengal Government to have a judicial 
enquiry by a high Judicial officer,

Shri Krishnanand Rai: Is it a fact 
that the Commissioner has come to 
the finding that the firing was......

Mr. Speaker: Order, order. It has 
already been covered by the pre’ ious 
answer.

D.D.T.
'*'4782. Shri Thimmappa Gowda: Will 

the Minister of Health be pleased to 
refer to the answer to starred ques
tion No. 4182 asked on the 16th May
1951 and state:

(a) the quantity of D.D.T. produc
ed in India every year and the places 
where it is produced; and

(b) the steps that have been taken r 
by the Government to produce the 
required quantity of D.D.T. in India?

The Minister of State for Rehabilita
tion (Shri A. P. Jain): (a) At present 
only one firm in Baroda is producing 
D.D.T. and the total production is
24,000 lbs. per year.

(b) The Government of Bombay 
have formulated a scheme for setting 
up a factory for the manufacture of 
D.D.T. with the assistance of the 
UNICEF. The scheme is still under , 
discussion with the UNICEF/WHO 
authorities.

Shri Thimmappa Gowda: IVIay I 
know India’s requirements of D.D.T. 
every year?

Shri A. P. Jain: It is estimated that 
India requires 1,000 tons of D.D.T. per 
year The actual consumption in
1950-51 was 576 tons. The 1,000 tons 
I mentioned is exclusive of the D.DT. 
required for agricultural purposes.

Shri Thimmappa Gowda: What la 
the quantity used for agricultural pur
poses?

Shri A. P. Jain: We have no estimate 
of it.

Shri Thimmappa Gowda: May I
know what is the result achieved in 
the spraying of D.D.T. to prevent 
malaria in Malnad parts?

Shri A. P. Jain: Well, the result has 
been quite hopeful.

U n iv e r s it y  C o m m is s io n  
•47S1 Shri a  N. Das: Will the Minis

ter of Education be pleased to state:
(a) whether Government have con

sidered the question of having a Cen
trally Organised Rosearch Organisation 
for a thorouA study of the Sclentlflc 
methods of IMucational testing and 
appraisal;
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^  (b> if so» the steps being taken xo
^Ive effect to the recommendations of 
the University Commission in this 
regard; .

(c) which of the Indian Univer
sities have permanent full time Board 
of Examiners to perform functions as 
suggested by the Commission; and

(d) whether Government have made 
 ̂ any provision for scholarships for the
training of experts in the Scientific 
methods of Educational testing?

The Minister of State for RehablUta- 
tion (Shrl A. P. Jain): (a) and (b). 
There is no proposal with the Govern
ment of India at present for setting 
up a Centrally organised Research 
Organisation. Tl>e recommendations 
of the University Education Commission 
in this regard, along with other 
recommendations are, however, still 
under consideration. *

(c) The Ministry of Education has 
no information on this point.

(d) No provision has been made so 
far for awarding scholarships for the 
study of the subject.

Shri S. N. Das: May I know whether 
there is any proposal to invite experts 
on this subject from foreign countries?

Shri A. P. Jain: The matter is under 
 ̂the consideration of the Government of 
India but no decision has been taken 
as yet.

Shri S. N. Das: In view of the fact 
that the University Commission has 
given top priority to this reform, may 
I know whether there is any proposal 
to hold seminars in order to develop 
a group of experts?

Shri A. P. Jain: I have already stat- 
id that the matter is upder oonsidera- 
ion and that no decision has been 

taken as yet—Government is actively 
considering the whole matter.

Shri S. N. Das: Since the recom
mendations of the University Com
mission have been considered by the 
Government, may I know what steps 
have the Universities taken to bring 
about reforms in the system of 
examinations prevailing in tlie country?

Shri A. P. Jain: We have no informa
tion on that point except that the 
Universities have established psycho
logical institutes for carr3̂ ng on 
experiments on objective tests.

Shrl S* N. Daa: May I know whether 
the attention of Government has been 
drawn to the fact that various kinds 
of corruption have entered into the 
system of examinations prevailing In 
the Universities?

•Shri A. P. Jain: That is as well
known to the Governmtnt as to others— 
that is, the defects of quantum and 
quality that exist. ‘

Dr. Deshmnkh: Is it not a fact t^at 
a high grade training college has bMn 
established by the Central Goven^ 
ment in Delhi?

Shri A. P. Jain: I do not exactly 
follow to which high-grade college the 
hon. Member is referring.

Dr. Deshmukh: For the training oj 
teachers.

Shrl A. P. Jain: This question does 
not concern the training of teachers.

Dr. Deshmukh: Is it aot proposed*
Sir, that scientific research in educa
tional testing is to be carried on 
at a later stage in this college? That 
was the purpose of my question.

Shri A. P. Jain: WelJ, Sir, the r^  
commendations of the University Com
mission are still under examination 
and unless a final decision Is taken it 
is difficult to say where the institution 
will be set up. ♦

Slirl S. N. Das: May I know whether 
any efl'orts have been made by the 
Government to estimate the total 
expenditure that would be incurred in 
connection with examination research 
in Universities and different educa
tional institutions? .

Shri A. P. Jain: It is estimated that 
ultimately this scheme will involve 
an expenditure of Rs. 10 rrores per 
year from the Central and SAttt 
Governments' revenues. The estimate 
of the examination research Is fivm 
lakhs.

Un iv e r s it y  E du cation

M784. Shri S. N. Das: Will the
Minister of Education be pleased te
state:

(a) the extent to which the recom« 
mendations of the University Gem- 
mission regarding University education 
have been accepted by Government;

(b) which of these accepted recon>- 
mendations have been given effect to; 
and

(c) how long it will take to appoint 
a Central Grants Commission as rt  ̂
commended by the Comiplsslon?

The Minister of SUte for Behablllta* 
tfon (Shri A. P. Jain): (a) and fb). 
The hon. Member is referred to the 
reply to Starred Question No. 409S 
asked by Shri Kesava Rao on 
May, 1991. Since then itatutory re* 
cognition has been given to VHsva* 
Marti T University.
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(c) The attention of the hon. Mem
ber iB invited to the reply given to 
part (a) of Starred Question No, 1961 
^sked by Shri Barrow on the 7th 
March, 1951.

Shri S. N. Das: May I know, Sir, 
since the recommendations of the Uni
versity Commission have been con
sidered by Government what efforts 
have been made to ascertain the exjent 
to which the Universities have been 
able to give effect to the recommenda
tions of the Commission?

Shri A. P. Jain: The Universities 
are autonomous bodies and they are 
giving effect to the recommendations 
of the Commission. So far as the 
Central Government is 'concerned, we 
have given effect to the recommenda
tions with regard to the Aligarh and 
the Banares Universities. Two Bills 
have been brought here which are 
pending before the Legislature. The 
Visva Bharati Bill has. already been 
passed.

Shri S. N. Das: To what extent the 
recommendations of the University 
Commission regarding religious 
instructions have been given effect to?

Shri A, P. Jain: That will form the 
subject matter of the Bill which will 
come up for discussion today.

Dr. Deshmukh: Is the Government 
tiware, Sir, that the revenues of various 
Universities differ very widely and if 
80 whether any steps are intended to 
be taken so as to equalise l!i3 flnan-'lal 
Income of the various’ universities by 
giving grants?

Shri A. P. Jain: The revenues of 
the various Universities do differ and 
there is no doubt about it According 
to the recommendations of the Uni
versity Commission a grant committee 
will be set up and it will of course 
equalise the grants which are being 
made by the Centre to the different 
universities.

MvfeJTtWrPw t ,  ^TRT^, 
WT ^  P m  ^
^ 9  3rf%Rf ’(fwr

V
fSHh Govlnd Das: Whether it is 

proposed to give further consideration 
in this respect In the cnse of newly 
established Universities, as that of 
Saugor?] *

sr|f

6 m

i I aft
f  ^  a r m

[Shri A. p. Jain: It is not proposed
to do so now. However the cases of 
those Universities which are under the 
Centre, are under consideration ]

Shri S. N. Das: May I know, Sir,
whether the recommendations of the 
University Commission regarding the 
setting up of a Central Institute of 
Physical Education has oeen consider
ed by the Government? '

Shri A. p. Jain: In fact all U>e re
commendations of the University 
Commission which concerned the 
Centre are under the active considera
tion of Government. Some of them  ̂
may be Implemented; others may not 
be implemented on account of financial 
and other difficulties.

RADTO.S

4̂786. Shri Itaj Kanwar: Will the 
Minister of Information and Broad> 
ea»tln? be nleased to state the total 
number of Radios installed and in 
operation in each of the Part *A\ 
Part ‘B* and Part ‘C ’ States on the 
latest date for which figures hie 
available? ^

The Minister of State for Transport 
and RaUways (Shri Santhanam): A
statement is laid on the Table of the 
Hou.se on the presumption that the 
hon. Member requires information re
grading radio transmitters. [See 
Appendix XXVII, annexure No. 61].

Shri Raj Kanwar: Are any radios 
or their parts manufactured in India 
and if not what steps, if any, are 
Government taking to give a fillip to, 
this industry? ’

Shri Santhanam: 'fhe hon. Member 
wants Information about radio receiv
ing sets or transmitters?

Shri Raj Kanwar: About receiving 
sets,

Shri Santhanam: Full details about 
radiD receiving set parts Which are 
manufactured and which are proposed 
to be manufactured were given in this 
House only a few days ago. "

Shri Raj Kanwar: What is the maxi
mum and minimum price of a radio 
imported from abroad and whiî h 
country is the largest exporter of 
radios from abroad to India?i

Mr. Speaker: I think He tjoes Into 
too many details. Has the hon. 
mini<jtcr got the information ready at 
hand?
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Shri Saathanam: The hon. Member 
will see that this question relates to 
Ixansmitters installed in various 
States.

Dr. Deshiiuikh: Has the Government 
appreciated the importance of brcad- 
castinjj stations for educational pur
poses arid is there any proposal to 
establish any broadcasting station 
purely for the educational purposes?
 ̂ Shri Saathanam: I do not think it 
’would be worthwhile to establish a 
particular station wholly for educa
tional purposes. Each radio station is 
used partly for educational purposes. 
I think that is a better method.

Dr. Deahmukh: Is it a fact that the 
Poona University has established, or is 
going to establish, a broadcasting 
station for that purpose?

^ Shri Santhanam: I have no informa- 
 ̂ tion.

Messenger Service System

M787. Shri Raj Kanwar: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether Government have come 
to any decision with regard to the 
introduction of Messenger Service 
System in the Central Secretariat and 
the attached offices as recommended 

 ̂ both by the Economy Committee and 
the Estimates Committee and if so, 
what that decision is; and

\(b) if not, when a decision is likely
lo be reached in the matter?

The Minister of Home Affairs (Shri 
Rajagopalachari); (a) and (b). The 
Scheme is being tried in small com
pact organisations e.g.. Cabinet 
Segretariat and Planning Commission 
Introduction 141 larger Departments 
and Ministries will be considered in 

^the light of the results of this trial.

Shri Raj Kanwar: What is the pre
sent total expenditure incurred on 
Class IV government servants who 
have been recommended by the 
Economy Committee and the Ii^timates 
Committee for replacement by the 
proposed Messenger Service System 
and what is their total number?

Shri Rajagopalachari: If n^y hon.
' friend wants to know the exact 

ngures, I would request him to give 
notice of a question.

Shri Raj Kanwar: What saving in 
expenditure is expec<-ed If the 
Messenger Service System is intro
duced?

Shri Ra.iagopnlachari: It is not
merely saving in expenditure that was at the bottom of this proposal. It

was for improved efficiency and it de
pends on the education and the type 
of people we get for the messenger 
service. We have been doing with 
chaprassis for so long a time, that it 
is difficult to change over to a new 
system at once. But both efficiency 
and economy will have to be consider
ed together, and so far the attempt 
has not proved very successful. But 
the experiment is still being carried on.

Shri Raj Kanwar: How many
Ministries have replied with regard 
this proposal and what is the trend of 
thpir opinion? < .

Shri Rajagopalachari: Tne expert 
ment is being carried on in the Cabinet 
Secretariat and the Planning Com
mission and the results are being 
watched. Other Ministries have not 
been very enthusiastic about it, but 
as I said it is still being considered,

Riv£r Projects

*4788. Shri B. K. Das: WiU the
Minister of Natural Resources and 
Scientific Research be pleased to ^tate 
whether any of the River projects has 
been compelled either to slow down 
or stop in consequence of want of 
help from the Centre?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): The attention of the hon. 
Member is invited to the raply given 
by the hon. Shri N. V. Gadgil to Shri 
Kamath’s question No. 477 on the 29th, 
November 1950 wherein my hon. 
colleague stated that none .'»f the river 
valley development projects or plans 
had been abandoned; but that some of 
the investigations had been slowed 
down. The position remains the same,

Shri B. K. Das: As regards the pro
jects that have been undertaken by the 
States as well as by the Centre, are 
there any works in regard to which the 
jsranjts have been withheld?

Shri Sri Prakasa: No, Sir. •That is 
not so. It is only financial difficultlos 
that have come In our way.

Shri B. K. Das: What was the total
demand in respect of the three major 
projects this year and what allorations 
have been made for them?

Shri Sri Prakasa: As the hon. Mem
ber will recollect, the hon. the Financt 
Minister has budgeted for a sum of 
Rs. 30 crores for the projects that art 
under the Centre and this will be 
utilised for the various projects.

Shri B. K. Das: I wanted to know 
what sums out of that have been 
allocated for the three major projects?
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Shri Sri Prakasa: If my recollection 
is correct, a lump sum grant has been 
made in the budget and it will be 
distributed among the various projects.

Mr. Speaker: What he w a n ts  to  en- 
QUlre a b ou t is w h eth er  th ere  is any 
a llo ca tion  at all to  th e  th ree  m a jo r  
p ro je c ts  and, it* so , w h at?

Shri Sri Prakasa: Separately? Nu, 
Sir. the grant is in a lump sum.

Mr. Speaker: In respect of the three 
major schemes is there anything to be 
ipent over them? That is the point.

The Minister of Finance (Shri C. D. 
beshiiiiikh): The figures are likely to 
be of the order of 16, 9 and 5, as far 
as I remember. 16 for Bhakrn, 9 for 
Damodar and 5 for Hirakud—that is 
likely to be the distribution.

Shri Shiva Rao: May I know whether 
there is any truth in the report that 
has appeared In the last year that a 
Board of Engineers has been 
appointed to look Into the Kosl Pro
ject and that the first stage of the pro
ject costing Rs. 10 crores U likely to 
be undertaken In the near future?

Shri Sri Prakasa: So far as the llrst 
part of the hon. Member’s question Is 
concerned the answer is in the nfTlr- 
mative. A Board of Engineers has 
been set up and they will look into 
the proposals regarding the first stage 
Of the project. So far as the second 
part Is concerned, it all depends 
whether the sum of Rs. 11 crores or 
so that is expected to bo spent on It, 
is forthcoming.

Shri A. C. Guha: May I know if any 
icheme the execution of which has 
already been undertaken has been 
Slowed down or not?

Shri Sri PraJuaa: Yes, Sir. Three 
ichemes have been slowed down 
They concern the Assam projects of 
the Dehang river In the Abor Hills. As 
the hon. Member knows, the recent 
earthquake has greatly disturbed the 
topography of the place and that is 
the chief'^ason why we have had to 
make further investigations of this 
particular place. Then the Bargi pro
ject on the Narbada and the Hasdeo 
project in Madhya Pradesh have also 
been slowed down for want of money.

Shri B. R. Bha^t: Is there any 
truth in the press report that the work 
of the Hirakud project has slowed 
down due to some d:(Terence of opinion 
or lack of co-operation omorg> the 
•nginoers?

Shri Sri Prakasa: The work of the 
Hirakud project is going ahead. As 
regards dlfTorencps. wherever there

are human l êings working together 
there would be these differences.

Mauivi Wajed Ali: May I know 
whether the question of new river 
valley projects in Assam is being dis
cussed by the Planning Commission?•

Shri\ Sri Prakasa: I do not know 
what proposals there are before the 
Planning Commission. But as the 
hon. Member knows, wc have two pro
jects in Assam. One is along the 
Manas river and the other Is along the 
Dehang river beyond Pasighat in the 
Abor Hills. We are proceedhig with 
these.

Saikh Mohiuddin: May I know the 
reason why the work of construction 
of the bridge on the Ganges near Patna 
is slowed down?

Shri Sri Prakasa: I have no informa* 
tlon.

Shri B. K. Das: Is It a fact that for 
the Mayurakshl project undertaken by 
the West Bengal Government, the 
grant has been withheld?

Shri Sri Prakasa: No grant has been 
withheld.

Collective Farming

M789. Dr. Ram Suhhag Singh: Will 
the Minister of Defence be pleased to 
state:

(a) whet’ier the Defence autho
rities propose to launch experiments 
in collective farming; and

(b) if so, what kinds of farms are 
proposed to be established?

The Depnty Minister of Defence 
(Major-General Himatslnlijl): (a) and
(b). ‘‘Collective farms" as such are 
not proposed to be formed. Wherever 
compact blocks of 1,000 acres and 
above are available, they will be 
organised initially as State-managed 
Ex-Servicemen’s Colonies. After these 
are worked as State-managed Colonies 
for about two years, the intention is 
to transform them into Joint/Tenant. 
Farming Co-operative Societies.

In cases where smaller blocks are 
available, they will be formed straight
away into Joint/Tenant Farming Co
operative Societies grouping them into 
a Federation. The biRgest Colony In 
the group will constitute the Federa
tion Heoiquarters and will control and 
supervise the a fill i a ted Societies.

Dr. Ram Subbair Singh: May I know
the total area of land on which such 
farming has been allowed In the 
scheme?
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Major-General Himatsinhji: I think 
this was answered last time. Tie 
total area under the new scheme will 
be 92,841 acres. In 1949 the .U.P. 
Government have given 15,000 acres. 
Besides that, there are ten other 
schemes in the various States, cover
ing about 50.000 acres.

Dr. Ram Subhai Sin#;h: May I Jcnow 
the average area of land which a 
soldier is entrusted to manage?

Major-General Hlmatslnhjl: It will
be an economical holding. The area 
depends on the type of land.

Shri Sondhi: Is it the policy of the 
Government that the entire cereal 
needed for the consumption of the 
Army wiD be raised on their own 
lands, that is the lands attached to the 
Defence Ministry?

Aiajor-General Himatsdnhji: It is not
possible. Military personnel have to 
do their normal military training for 
the defence of the country. They can
not, therefore, be put on this job for 
the whole-time.

Shri Kamath: Is this scheme in 
furtherance of Government’s Grow 
More Food campaign or is the Defence 
Minislrv organising this on Mts ô vn 
bat*'

Major-General Himatsinhji: The hon. 
Member knows that a large number 
of soldiers have been demobbed and 
are likely to be demobbed gradually. 
Therefore their resettlement and r^ 
habilitation must be arranged. That Is 
the first and foremost reason for 
this scheme. At the same time It alsc 
happens to help in the Grow More 
Pood scheme.

Dr. Ram Subhag Singh: May I know 
the kind of ownership which is pro- 

 ̂ posed to be introduced on such land?
Mr. Speaker: I think this was 

answered only a few days back. Was 
it not?

Major-General Himatsinhji: Yes, Sir.

Mineral Investigations

♦4790. Shri S. C. Samanta: Will the 
Minister of Natural Resourced and 
Scientific Research be pleased to state:

(a) when and where mineral In
vestigations were conducted .in the 
diitricts of Jalpaiguri and Darjeeling;

(b) the reports of the findings of 
those investigations; and

(c) whether Government propose to 
conduct further investigatio»~ s in those 
districts In near future?

The Minister of Natural Resources 
Md SciepUflc Besearcb (Skri Sri 
Ptakasa): (a) and (b). Investigation
of the Geology and of the imneral 
deposits of various areas iji the 
Jalpaiguri and Darjeeling districts 
nave been undertaken during the last 
70 years. A list of the reports relating 
to these investigations is laid on the 
Table of the House. [5ee Appendix, 
XXVIII, annexurt No. 62.]

. The reports indicate that the more 
important minerals to be found in 
these areas are coal, copper, goid. iron 

white clay, graphite and dolomite. 
The coal Is of poor quality. The 
copper deposits are m all and cannot 
be worked on a commercial scale or 
support a smelting industry of any 
size. The deposits of gold, iron ore and 
dolomite are also considered to be 
uneconomic to be worked on a com
mercial scale.

(c) Further investigations will be 
conducted if asked for by the State 
Government.

Shri S. C. Samanta: May I know 
whether the building materials and 
the road metals that have been 
investigated in those areas are suitable 
to be transported economically to 
other parts of India for. use?

Shri Sri Prakasa: I have no specific 
information about this road material, 
but the general information that I have 
shows that they are uneconomic so far 
as working Is concerned.

SbA S. C. Samanta: The hon.
Minister has said in the statement that 
the investigations carried in 1950-51 
will soon reach the Ministry, May I 
expect that the results will be laid on 
the Table of the House?
• Shri Sri Pntkasa: Yes, Shr, if the 

hon. Member so desires. *
Shri S. C. Samanta: In which parts 

of the Jalpaiguri district has dolomite 
been found and to what extent?

Shri Sri Prakasa: I think that a care
ful study of the reports placed on the 
Table of the House, will give the hon 
Member the needed information.

Revenues

4̂791. Pandit Munlshwar Datt
Upadhyay: Will the Minister of
Finance be oleased to state the total 
revenue collections from direct and 
indirect taxation separately in the
years 1949-50 and 1950-51?

The Minister of State for JP'lnance 
fShri Tyagi): Collections during these 
two years from direct taxes will be 
about Rs 161.62 lakhs and Rs. 168,78
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lakhs respectively, and from in^rect 
taxes about Rs. 195,65 lakhs and Rs 
219,18 lakhs.

Pandit Munishwar Datt Upadh^ay:
May I know how does the percentage 
b e t w e e n  direct and indirect taxes com. 
S re  wUh the corresponding ngures in 
the U.K. and U.S.A.?

Sbri in d ^ S

direct taxes ^as 70 ^  ce

Puidlt Muntohw" !>»«
What Is the a m o u n t  that we expect 
the year 1951-52.

2a9 crores and 95 laicns.

s " ’ "  ■ ?2 c S K j? ’  Ji

taxes separately?
Shri Tyajl: For this, I shall require

A f! Ruh'a: May 1 know 11 after 
thf IlSiort o f  the National Inconie 
Inquiry Committee, .ncf-

indirect taxation?
Shri Tya^i; Naturally this Com- 

mUtee has been appointed just t6 ex
amine the capacity to pay in the 
Incomes of people. This examination 
is being taken up only for this pur
pose so that the incidence may be fair 
to all sectors.

Mr. Speaker: I am going to the next' 
question. '

Advisory Services and Field 
Projets

4̂792. Pandit Manishwar Dali 
Upadhjay: Will the Minister of Health 
be pleased to state:

(a) the amount provided for India 
for her advisory services and field 
projects in the 1952 Budget of W.H.O.;

(b) how it compares with the figures 
for 1951 and 1950; and

(c) whether any rums are earmark
ed for any particular works or 
•ervices?

Tiie Minister of State for Rehabilita
tion (Shri A. P. Jain): (a) to (c). A 
comparafive statement showing the 
details of the amount provided for 

'India for her advisory services and

field projects in the W.H.O. budgets 
for 1950, 1951 and 1952 is placed on 
the Table of the House. [See Appendix 
XXVU l annexure No. 63.]

The final figures for 1932 as 
sanctioned by the Fourth World 
Health Assembly which met in Geneva 
in May, 1951 are not yet known.

Pandit MuQishwar Datt Upaflhyay:
May I know ŵ hy the provision for 
venereal disease control and also edu
cation and training has been diacoo- 
tinued in the year 1952?

Shri A. P. Jain: Probably there was 
no need for it and there is no pro
vision in the Budget for 1952.

Pandit Munishwar Datt Upadhyay:
May I know whether as a result of 
cholera and plague research has any 
specific medicine been found besides 
those that are known already?

Shri A. P. Jain: I would require 
notice of this question.

Pandit Munishwar Datt Upadhyay:
May I know whether there were no 
Tuberculosis control clinics in Delhi, 
Patna and Trivandrum or in any other 
place in India and whether they have 
been newly started, as it appears from 
item one of the statement?

Shri A. P. Jain: That appears to be
so.

Pandit Munishwar Datt Upadhyay:
Had we any Tuberculosis clinics in the 
country anywhere?

Shri A. P. Jain: So (ar as the Centre 
is concerned, these are the three 
clinics which have been set up. Three 
more are proposed to be .set up in 
Bombay, Lucknow and Calcutta. There 
may have been others which may have 
been set up by the State Governments.

Pandit Munishwar Datt Upadhyay:
May I know whether the administra
tion of this Department is leh to Uie 
State or to the Central Government, 
because I find that no provision has 
been made for administration as seen 
from item 9 of the Statement for the 
year 1951-52?

Shri A. P. Jain: Obviously a scheme 
like that will partly be implemented 
by the Centtal Government and partly 
by the State Governments.

Pandit Munishwar Datt Upadhyay:
May I know where conferences are to 
be held as stated in item 3 of the 
statement?

Shri Av P. Jain: The conference may 
take place either in Madras or lu 
Calcutta.
Mr. Speaker: Next question.
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I ncome-tax

>^4793. Pandit Munlshwar Datt
fjpadbyay: Will the Minister of
n  '?nc€ be pleased to slate:

(a) the amount , of income-tax le- 
^eived from anonymous tax evaders
up to May, 1951; and

(b) whether such tax evaders have 
disclosed their earnings and the

 ̂ sources of earnings?
The Minister of State lor Finance 

(Shrl Tyagi): (a) The amount of in
come-tax received from anonymous 
tax evaders up to the month of May, 
1951 is Rs. 30,751. ^

(b) They have not disclosed their 
earnings and sources of earnings.

Mr. Speaker: We shall go to the 
next question. This was dealt with 
formerly. '

C apital F orm ation

*4794. Shri Amolakh Chand: Will
the Minister of Finance be pleased tp 
state whether there has been a pro
gressive fall in the rate of capital 
formation in India during the last 
three years and if so, what steps are 
being taken to improve it?

The Minister of Finance (Shri C. D. 
Deshmukh): Precise data are not 
available* regarding the rate of capi
tal formation in India so that com
parison or ascertainment of trends is 
not possible. However, Government 
have been encouraging the formation 
of capital in the private sector by 
various methods, the more importanf 
of which arc the liberalisation of de
preciation allowances on plant and 
machinery for income-tax purposes, 
the exemption oi new industrial 
undertakings from income-tax for a 
specified period, the granting of relief 
in respect of customs duties on 
imports of raw material and plant and 
machinery, and the promotion of smfill 
savln̂ f̂̂  schemes.

Shri Amolakh Chand: May I know 
if India entered into an agreement 
with the International Monetary Fund 
-with high hopes of capital * formation 
in India?

Shri €. D. Deshmukh: There is no 
connection between capital fomr.atioh. 
in India and India's membership In the 
International Monetary Fund.

Mr. Speaker: The point seems to be: 
whether any decisions have been taken 
or anything done which will Indirectly 
help capital formation. That is how I 
understand it: I do not know what the 
Member means. '

Shri C. D. Deshmukh: The principal 
object of the International Monetary 
Fund is to ensure that the currency 
remains stable and to advise Member 
Governments if there are any tempo
rary difficulties in the balance of pay- 
mexits, to meet them. In the course 
of carrying cut their duties, the Fund 
does advise the Member Governmentd 
in regard to fundamental economic 
conditions and if the conditions are 
such as to inhibit the formation of 
capital, their advice would be useful 
in taking remedial measures.

Shri Amolakh Chand: May I know 
if the ex-Finance Minister Dr. John 
Matthai gave tax reliefs of various 
kinds to the industrialists in the hope 
that they would help capital formation 
and provide an incentive for increas
ed production and if so, what was the 
result*̂  , .

Shri C. D. Deshmukh: This has been
discussed during tHe course of thi> 
Budget.

Mr. Speaker; He wants to know ihe 
results.

Shri C. D. Deshmukh: I cannot take 
the matter any further than I took It 
in the course of the Budget discussions.
I mentioned there that the debenture 
flotation, that is 1950. had been more 
successful than in the previous year. 
Another slight indication is that the 
amount floated in regard to Issue Capi
tal was 72*68 crores in 1949 and it was 
85 09 crores in 1950. This shows 
perhaps p slight improvement.

Shri T. T. Krishnamachari: Arisi|ig 
out of the ans^ipr of the hon. Minister 
in respect of concessions shown by the 
Government in the matter of de
predation allowances, has it beea 
noticed by Government that there is 
a tendency on the part of industrial 
concerns in India to write up their 
capital similar to what is done in the 
United Kingdom?

Shri C. D. Deshmukh: I am not aware 
of any official study ha\<1ng been made 
in that regard.

Shri Amolakh Chand: The hon
Minister said that no precise data are 
available. May I know whether it is 
due to the fact that the industrialists 
are not keeping proper accounts?

Shri C. D. Deshmukh: In relation to «  
the last question or in relation to rapl- 
tal formation?

Mr. Speaker: Capital formation.
SBirt C. D. Deshmukh: Gathering

information in regard to capital forma- 
lioti is not necessarily dependent on 
data being made available by 
industrialists. I would invite hon.
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Member’s attention to para 3 9 of the 
First Report of the National Income 
Committee where it ba<? been pointed 
out that there are, at ihe moment* jn 
India, no data that would oermit an 
estimate of capital formation. They 
point out that there are no current 
data on the economic structure of the 
basic industry of the country, namely, 
agriculture and related activities. 
There are no reliable figures availnble 
in regard to the savings of the popula
tion attached to land or even o f the 
urban population. So except for the 
hope extended by further analysis of 
production statistics, there is very little 
one could depend on in forming esti
mates of capital formation. Tt Is 
leally a big statistical problem: It 
does not depend on the attitude of any 
particular section of the community.

Shri Amolakh Chand: May I know 
whether in the para which Ras been 
referred to by the hon. Minister of the 
National Income Committee’s report, 
they have said that capital formation 
in India is approximately 30 per cent 
and as data are not available, they have 
had to rely on figures of Income-tn>: 
only?

Shri C. D. Deshmukh: It is no use 
asking me what para 3.9 of the Fir.?t 
Report of the National Income Com
mittee says. I think a copy of fhe 
report Is available in the library.

S chools in  D elhi (A dm ission )

*4797. Shri Deshbandhu Gupto: Will 
the Minister of Education be pleased 
to state:

(a) whether it is a fact that at the 
time of fresh admissions this year 
large number of students were refus
ed admission, if so, the number of 
such students and steps taken by 
Government to secure admission for 
them:

(b) whether it is a fact that there 
Ls overcrowding in most of the 
schools, if so, the average number of 
students which a teacher is required 
to take in the primary classes and in 
the Secondary classes respectively; 
and

(c) whether there are a large num
ber of private schools run by indiyl- 
duals in small places on a commercial 
basis, if so, what control do Govern-

^ment exercise on such Institutions?

The Minister of State for Rehabilita
tion (Shri A, P. Jain): (a) Some cases 
of refusal of admission have been re
ported, but the exact number or such 
students is not yet available. The 
Local Administration registers the 
names of such students and all efforts 
are made to secure seats for theai 
Subject to availability of funds open

ing of new schools or new sections is 
also authorised.

(b) Yes. Sir. The average number 
of students whom a teacher is required 
to teach in Primary and Secondary 
classes is 45 and 40 respectively.

(c) It is reported that a large num
ber of unrecognised schools are run 
jr. private houses The exact numt^er 
of such institutions is not known. 
Government have no control over  ̂
£uch institutions.

Shri Deshbandhu Gupta: May I
know whether it is a tact that all 
municipal higher and secondary 
schools have been taken over recently 
by the Government? '

Shri A. P. Jain: I should like to have 
notice of the question.

Shri Deshbandhu Gupta: May I
know the number of schools, higher 
and secondary schools which ha\̂ e 
been opened by the Government sincc 
the influx of refugees, that is. since 
August 1947?

Shri A. P. Jain: In 1947, there were 
117 schools; in 1951 the number of 
schools is 146; that is 20 schools more 
liave been opened.

Shri Deshbandhu Gupta: How many 
of these 29 schools have been opened 
f y the Government?

Shri A. P. Jain: They have either 
been opened by the Government or 
InKen over by the Government.

Shri Sohan Lai: May I know wnether 
there is any reservation of seats in 
ĥe Delhi Government schools for the 

scheduled caste students?
Shri A. P. Jain: They are equally 

eligible for admission in all the 
schools.

Shri Deshbandhu Gupta: Wiiii re
ference to the reply to part ( 4? 
*nay I know the approximate number 
'̂ f students? Is it more than 2U,0lV» 
who have been refused admission this 
year in the higher and secjndaiy 
schools? Have you got any figures?

Shri A. P. Jain: The approxinal** 
r*umber of students who have been 
refused admission and who were re- 
feistered with the Director oi Publv? 
Instruction was approximately 14U<' 

*Out of these, about 40 or so were n*»t 
c.iialiflcd; two did not appear; the 
remaining about 1358 have been fi>e.1 
up,

Shri Deshbandhu Gupta: Is the hon. 
Minister satisfied that these figures 
represent the total picture, that is, that 
the number that ha.s- not been register
ed is not many thousands?
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Shri A. P. Jain: I am not sure about 
the number of students who have not 
been registered with the Director. I 
can only depend upon the figures 
supplied by the Director and I do be
lieve that the figures represent the 
correct picture.

Shri DeshbandAiu Gupta: In view 
^ of the fact that these private schools 

are really run on commercial lines, and 
there are so many abuses reported 
against the schools, do Government 
propose to take steps to Introduce 
some control on these schools?

Shri A. P. Jain: I do not know v/hat 
the hon. Member means. This is a 
free democratic country where any
body is at liberty to carry on any 
institution or trade. It is for the 
parents to send their children to the 
schools or not.

Mr. Speaker: We will go to the next 
question.

Shri Deshbandhu Gupta: A very 
good interpretation of democracy.

Short S ervice  S yste m

*4798. Dr. M. M. Das: Will the Minis
ter of Defence be pleased to state:

(a) whether Government contemplate 
 ̂ to introduce the “short service system”

in the Defence forces; and
(b) whether the ‘short service system’ 

hitf been given any trial before in the 
Indian Army?

The Deputy Minister of Defence 
(Major-General Hlmatsinhjl): (a) and
(b). It is not quite clear what the 
hon. Member has in mind when he 
refers to the ‘Short Service System*. 
In the Officer ranks the system of 
granting Short Service Commission for 

 ̂ limited periods has been in existence 
for a fairly long time. The Lower ranks 
are engaged ordinarily for a combined 
colour and reserve service of 15 years. 
In certain branches and under certain 
conditions, engagement for shorter 
periods is also authorised.

Dr. M. M. Das: In view of the fact 
that this system of short term service 
has been adopted by many countries 
of the world, I beg to know what are 
the advantages and disadvantages of 

‘ the system and its implications, 
financial or otherwise, so far as our 
country is concerned?

Major-General Himatslnhji: It is a
question of national policy. I have 
anticipated this question and I have 
accordingly prepared a statement 
which I would like to read with your 
permission

The hon. Member may have in mind 
the system obtaining in certain Western 
countries of calling up men com
pulsorily for service for one or two 
years. The circumstances in which' 
this system was adopted vary from 
country to country. This system haŝ  
its obvious advantages inasmuch as it 
is the surest way of building up a very 
large reserve of nian-power to meet 
emergencies. It, however, entails a 
great strain on the Standing Army and 
is also a fairly expensive proposition; 
It is said that in England, for example,, 
the Standing Army has been denuded  ̂
to such a large extent to provide 
Instructors for national servicemen, 
that the number of active formations 
had to be reduced even below the 
safety limit. For a country like ourt. 
the adoption of compulsory military 
service, which is more or less the same 
thing as the adoption of the system 
of national service for a limited period» 
is not at present a practicable pro
position. We are finding it difficult to- 
spare Instructors and equipment even 
for the ’̂ ’errltorial Army and the 
National Cadet Corps and economy 
considerations require that the Army 
that we have got to-day should be 
reduced further. Apart from this, the 
building up of reserve of trained man
power has no sipfnifloance unless we 
ran build up at the same time resources 
at the back to enable thip reserve 
man-power to undertake defence in an 
emergency. Our first endeav(>ur 
should, therefore, be to make India 
self-sufficient in regard to military 
equipment of various kinds rather than* 
to start a system of compulsory military 
service.

Mr. Speaker: I think further
questions may be put off to some' 
other occasion. We go to the next 
question.

B u r m a  O il  C o m p a n y

*^799. Shri A. C. Guha: Will the 
Minister of Natural Reaouroes a n ^  
Scieiitific Reaeareh be pleased to state:

(a) If the Burma Oil Company has 
any establishment at Manipur (Cachar- 
Assam);

(b) if the B.O.C. authorities have 
transferred most of their useful 
machinery to Patharla in East Pakis
tan and have .stopped their mining 
operations;

(c) if so, what action have Govern
ment taken in Tie matter; and

(d) the amount of royalties realised
from the Manipur oil Helds during the 
financial years 1948-49. 1949-50 and
1950-.'̂ 1?
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The Minister of Natural Rrsourres 
and ScicntiAc Research (Shrl Sri 
Prakasa): (a) Manipur is a Part C 
State under a Chief ConnmlKsionor. It 
has been ascertained from the Chief 
Commissioner, Manipur, that the 
Burmah Oil Company has no establish
ment in Manipur. They have, how
ever, agents there for distribution of 
petrol, kerosene oil and other by-pro- 
ilurts.

(b) and (c). In 1949, Government 
permitted the Burmah Oil Company 
to export some of its machinery to 
East Pakistan. The Geological Survey 
of India and the Chief Commissioner, 
^anlpur, have no Information about 
the stopoage of mining operations in 
Assam by the Burmah Oil Company.

(d) Since no oil fields are being 
worked in Manipur, the question of 
realization of royalties does not arise.

You will be pleased to note. Sir, 
that the hon Member in part (aV of 
his question, has referred to Manipur 
in Cachar-Assam, and on that basis, 
the reply was drafted as I have read 
it out to the Hou.so. Later, it was dis
covered that the Burma Oil Comnany 
held n prospcctinL  ̂ license for oil in 
Masip\ir in Cachar-Assam. If the 
hon. Member was referring to Masl- 
pur. I may say that that license 
terminatod in 1947. As far as the 
Geolopirsl Survey of India is aware, 
the oil comoanv did not carry out any 
work of imDnrtnnpp in this grea except 
for some ceologicBl travcrpes.

Shrl A, C, fiuha: Sir, It was a 
mistake for Maslpur.

Have Government taken any action 
for the extrpction of nil in  ̂Pat.hiirla 
arep which bns tiow fallen in Indian 
territory according to the Bagge 
Award?

Shrl Sri Prakasa: This question of 
Patharla is a constant headache 
because the dividing line between 
Pakistan and ourwnlvec: is not yet
Clear, either in the Radclifle or in the 
Bacge Award. But we are trying to 
mal”e sure of the line and are taking 
ihe necessary steps in that behalf.

Shrl Cbaliha; Have the B.O.C. 
authorities transferred their machinery 
they had in Patharia over to Pakistan, 
as under the Bagge Award it fell into 
Pakistan?

Shrl Sri Prakasa: I have no informa
tion on the subiert. The fact is that 
that company have licenses for pro
specting on either side: and so far as 
I am aware, thev are carrying out 
their work according to these licenses.

Shrl ChaUha- Is it a fact that the 
source of the petrol Is in Assam, i.€., 
ôn the Indian side?

SbrI Sri Prakasa: I hope that is so. 
Sir.

S ulphur

M800. Shri A. C. Guha; Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state;

(a) if sulphur is available In ele
mental form in India; and

(b) if there are secondary sources 
of sulphur In India?

The Minlfter of Natural Resource 
and Scientific Research (Shri SH 
Prakasa): (a) Small quantities of 
bacterial deposits of sulphur have been 
found in the Masulipatam Coast 
Madras. We have so far no definite 
information of the existence of sulphur 
in the elemental form in the country.

fb) There are deposits of iron 
pyrites, copper pyrites, gjrpsum and 
baryte oc<"urring in different parts of 
India which may be looked upon as 
secondary sources of sulphur

Shri A. C. Guha: May I know 
whether the copper pyrites found In 
Dhalbhum is being utilised for the 
extraction of sulphur?

Shri Sri Prakasa: I fear I could  ̂not 
c atch the name of the place mentioned 
by the hon. Member. If it is Bhajjal- 
pur, we have no information,

Shri A. C. Guha: It is not Bhagalpur
but......

Mr. Speaker: It is bettor to go to the 
next question.

Contract for  Jeeps .

*4801. Shri Kamath: Will the Minis
ter of Defence be pleased to refer to 
the answer to my starred question 
No. 3504 aj?ked on. 25th April, 1951 and 
to state:

(a) the full name, address and des
cription of the firm, and not merely its 
initials;

(b) whether it is a subsidiary firm, 
if so, which is the principal;

(c) the capital assets and financial 
status of the firm;

(d) its connection, if any, with 
Antlmistant Ltd. with whom the 
earlier contract for jeeps had been 
made;

(e) whether any advance payment 
has been made to the Arm: and

(f) whether any jeeps have arrived 
or are on their way?

The Deputy Minister of Defence 
(Major-Geneial Himatstnhji): (a) The
name of the firm is S.C.K. (Agenc'cs) 
Limited and its address is 3, St 
James*s Place. London, S.W.L Hie
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firm has recently informed our High 
Commissioner in U.K. that the 
Registrar of Companies has approved 
of the change of name now on request 
to *‘Sir James Marshal Cornwall and 
Partners Ltd.*'

(b) We have no knowledge of the 
firm being subsidiary to any other.

(c) The authorised capital of the 
Company is understood to be £25,000. 
The High Commissioner satisfied him
self about the financial status and 
dependability of the firm.

(d) We are not aware of any jon- 
nection of this firm with Antimistant 
Ltd.

(e) No.
(f) No.
Shri Kamath: Has the Defence 

Ministry received a copy of the con
tract which was signed on the 2nd of 
March with this firm and if so, may I 
know whether a copy of that contract 
will be placed on the Table of the 
House?

Major-General Hlmatsinhji: Sir,
with the permission of the Defence 
Minister we may do so.

Mr. Speaker: Does \he hon. Minister 
agree?

The Minister of Defence (Sardar 
Baldev Singh): What is it?

Mr. Speaker; About placing a copy 
of the contract of the 2nd March, IwSl 
on the Table of the House.

Sardar Baldev Singh: 1 don't think 
so, Sir. If the hon. Member is 
interested and wants to see the con
tract. I am prepared to show it to him.

Shri Kamath: In view of the fact
that that contract provided for delivery 
to commence on the 2nd ol June, may 
I know if any jeeps have arrived so 
far?

Major-General Himatainhji: The
contract provides that three months 
after signing, the first delivery of 68 
Jeeps will be made. But Government 
decided to send inspectors, and as 
there were not enough inspectors in the 
High Commissioner's Office, there has 
been some delay in the matter.

Shri Kamath: How much delay is 
likely to occur?

Major-General Hlmatsinhji: Our
inspectors have gone there to take the 
work in hand.

::;hrl Kamath: Does the contract 
contain a penalty clause.^and .nlso 
provide for Inspection before shipment, 
and......

Mr. Speaker: Orrler nrd^r He ran 
sec a copy of tht? Conti act and he c in 
refer to it and get the information

Major-General Himatsinhji: Shr, that 
matter will be considered, I mean the 
question of placing a copy of the con
tract on the Table of the House.

Shri Kamath: Does it contain a 
penalty clause and a clause for 
inspectl6n before shipment?

Major-General Uimatsinhji: Yes,
Sir.

Shri Kamath: Is there any variation 
in this contract from the standard 
contracts of the Indian Stores Depart
ment?

Major-General Hlmatsinhji: No,
Sir.

Shri Kamath: The Finance Minister 
blated some time back in answer to 
Pandit Kunzru that the Auditor- 
General was dealing with this parti
cular matter. Is his report on thg 
subject going to be laid on the TaWi' 
of the House?

The Minister of FUiance (gfcri G. D. 
Deshmukh): The question of Pandit 
Kunzru was about the audit report of 
the Auditor-General and I said that 
the audit report will be ready in due 
course and will be placed before the 
House, and some reports have been 
placed, according to article 151 of the 
Constitution.

Shri Kamath: The Minister has not 
given the information as to what the 
initials stand for. I wanted ^ e  full 
name of the firm, Sir. What is ĥe full 
name?

Mr. Speaker: We need not go into 
those details now.

The Question-hour is over.

WRITTEN ANSWERS TO QUESTIONS

: firr
f<Tf ftp :
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r*4785. Shri Khaparde: Will the
Miniivter c. Health be pleased to state:

(a) whether the Government of
India have received monetary boip
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from any International Fund to pre
sent child mortality in India and 
what measures are being taken with 
the help of that fund; and

(b) if so, the number of children 
who took benefit of these measures 
during the year 1950?]

The Minister of State for RehabUita- 
4ion (Shri A. P. Jain); (a) The Govern
ment of India have not received any 
monetary help from any International 
Fund to prevent child mortality in 
India. But certain projects and 
advisory services such as free milk 
feeding schemes, anti-malaria, anti
tuberculosis and anti-venereal diseases 
campaigns, maternity and child wel
fare services, training centres and 
training of doctors and nurses abroad 
have been started in this country with 
the aid and assistance of W.H.O. and 
the U.N.I.C.E.F. These programmes 

no doubt help in redvicmg 
mortality of children in India.

(b) During the end of the year 1950 
about one lakh of children in 18 
different States of India were in 
receipt of a free drink of 8 oz. of re
constituted skimmed milk every day. 
It is not possible to estimate the 
number of child beneficiaries under 
the other projects.

T r a n sf e r  of P h o tostat M ach in es

*4795. Shri Sldhva: Will the Minis
ter of Finance be pleased to state 
whether Government propose tc 
transfer the Photostat machines from 
the Administrative Intelligence Room 
to the Director of Archives as sug
gested by the Estimates Committee 
and if not, why not?

The Minister of Finance (Shri C. D. 
Deshmukh): Government ha\e decided 
to transfer the photostat machines to 
the Director of Archives. Action has 
already been Initiated wi^h a view to 
•elTecting the transfer.

C ooch -B ehar  F ir in g

♦4796. Shri Sldhva: Will the Minister 
of Home Affairs be pleased to refer to 
his statemeftt that a Judicial enjuiry 
would be held regarding Cooch-Behar 
firing and state;

(a) whether any tribunal has been 
appointed for the purpose; and

(b) if not, what are the reasons for 
the delay?

The Minister of Home Affata (Shri 
Bajagopalachari): (a) Mr. J^ftiw S. N. 
Guha Roy of the Calcutta High Court 
has been appointed to hold a judicial

■ ^nQuiry into the Cooch-Behttr firing.
(b) Does not arise.

wteT ft
♦y c o  ̂ : ; WT

«PTf ’arvTT ^  Vf

iI«T % aft ^  5pqr
% STPT H t  ?ntr

'jft  ̂ 5 % ifrrt

ftR i «rr ;

’T f f :
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(<1) JTftf ^  w r «T5

^  ; •
(i) ^  !T |i ?

S h e ik h s  and M o m in s  of C h hota  
N a g p u r

[*4m . Shri Oraon: WiU the Minister 
of Home Affairs be pleased to state:

(a) whether Government are aware 
of the fact that those Muslims of 
Chhota Nagpur Division in Bihar who 
are known as Sheikhs and Momins and 
who are weavers by profession, are 
all Adibasis who had embraced Islam 
during the Muslim rule;

(b) if so, whether the Gk)vernment
consider these Sheikhs and Momins of 
Chhota Nagpur Division as Adibasis or 
not; .

(c) if they are considered Adibasis. 
whether these Sheikhs and Momins are 
given the same privileges by the Gov
ernment as are being given to the 
other Adibasis;

(d) if not, whether they are con
templating to give them these privi
leges or not; and

(e) if not, .why not?]
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The Minister of Home Affairs (Shrl 
Hajagopalachari): (a) Government
have no information.

(b) to (e). I take it that what the 
hon. Member has in mind is whether 
these people should be treated as 
Scheduled Tribes. They have been for 
long treated as just Muslims and not 
as Scheduled Tribes. The question as 
to whether they should be given any 
special concession^ on the ground of 
being backward is quite • different 
matter and it is hopw the State 
Government will duly consider it.

1 may add that if they desire to 
t:laim to be treated as trij?es, they may 
usefully address the Bihar Government 
first who have to initiate any possible 
change.

F in an ce  C o m m is s io n

*4803. Maulvi Wajed AU: Will the 
Minister.of Finance be pleased to state:

(a) when the proposed Finance 
Commission is going to be appointed 
and begin functioning; and

(b) the rules about the work of the 
Commission, if they are ready?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) As soon as practicable.

(b) The rules of procedure for its 
working will be framed by the Com
mission after it has been constituted.

U se  of  C h ar te r e d  P la n e s  b y  
M inistibrs

*4S04. Shri Kamafth: Will the Minis
ter of Finance be pleased to state:

(a) whether there are any rules 
governing the use of special or chatter
ed planes by Ministers, if so, what they 
are;

(b) if not, what are the conditions 
or circumstances in which such use is

• permitted;
(c) how many such planes were used 

by Ministers during 1948-49, 1949-90 
and 1950-51, figures being given 
separately for each Minister in each 
year; and

(d) the persons, apart from officers 
and stafT, that a Minister is permitted 
to take with him on travel by such 
planes?

* The Minister of Finance (Shri C. D. 
Deshmnkh): (a) A copy of the current 
rules regulating the chartering of 
planfs by the hon. Ministers has been 
placed on the Table of the House. 
l5ee Appendix XXVIII, annexure No.
64.]

(b) Does not arise.
(c) The Information is being collect

ed and will be placed on the Table of 
the House.

(d) A Minister travelling on duty 
is allowed to take any persons requir
ed to accompany him for the purpose 
of his visit.

N atio n a l  A n t h e m

♦4805. Shri P. Basi Reddl: Will tha 
Minister of Information and Broad
casting be pleased to state:

(a) whether it is a fact that several 
representations have been made to 
Government urging the playing of thf 
National Anthem at the end of everj 
day’s programme of the All India 
Radio; and

(b) if so, whether Government pro
pose to introduce the National Anthem 
into the daily programme of the All 
India Radio?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Some requests of this nature have 
reached All India Radio.

(b) It is not proposed to introduce 
the National Anthem into the daily 
programmes of All India Radio. It is 
intepded to be played only on special 
occasions.

L a w  of  C it iz e n s h ip

M806. Shri G. S. Goha: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a Bill on the law of 
citizenship is proposed to be brought 
before Parliament; and

(b) if so, when?
The Minister of Home Affairs (ShH 

Rajagopalachari): (a) Yes.
(b) The draft of the Bill is still 

under consideration.
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M in e r a l  D e p o sit s

L*383. Shri Khaparde: WiU the
Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) the number of places where 
survey was made in order to discover 
deposits of coal, manganese and kero
sene oil during the years 1947 to 1950 
and in how many cases the presence 
of these things under the surface of 
the earth was correctly judged;

(b) at how many places digging 
operations are being carried on at pre
sent and what minerals are expected 
to be found in those places; and

(c) how many minerals are expect
ed to be found by 1952 as a result of 
such surveys?]

Tlie Minister of Natural Resources 
and Scientific Research (Shrl Sri 
Prakasa): (a) A list of investigations 
undertaken by the Geological Survey 
of India for coal, manganese and 
petroleum during the years 1947-48 to 
1950-51 is laid on the Table of the 
House. [See Appendix XXVIII, 
annexurc No. 65.]

In the majority of cases the work 
was confined to known deposits but 
some manganese ore deposits were 
recently discovered in Kalahandi 
district of Orissa. Regarding petroleum 
deposits, some indications of suitable 
structures in which petroleum might 
possibly occur have been found in the 
Jwala Mukhi area in the Punjab 
but these have yet to be proved by 
drilUng.  ̂ .

(b) Some prospecting by means of 
pits and trenches has been done in the 
case of manganese deposits but much 
more detailed work will be necessary 
for proving the deposits in order to . 
decide whether they are workable on
a large scale or not. In the case of 
coal, the usual type of exploratory 
work done by the Geological Survey is 
to map the outcrops and then study 
the structure and other properties of 
the coal seams. Digging operations in 
this case are confined merely to taking 
samples for testing the quality of coal.

(c) It is not possible to predict how 
many deposits are likely to be found 
!n future.

L oan s  to  iN sriT tm oN S

384. Shrl Sanjivayya: Will the Minis
ter of Kducatlon be pleased to state:

(n) the names of institutions whirh 
received interest-free loans during the 
years 1949-50 and 1950-51; and

(b) what is the total amount of such 
loans given so f^r?

The Minister of State for RehablUta- 
tion (Shri A. P. Jain): (a> and (b). A 
statement is laid on the Table of the 
House. [See Appendix XXVIII, 
annexure No. 66.]

G ir l  S tu d en ts

385. ShH Deshbandhu Gupta: Will
the Minist# of Education be pleased 
to state thô  number of girl students 
in the Primary, Secondary and High 
schools in the State of Delhi on 1st 
May, 1947, 1 4̂8, 1949, 1950 and 1951?

The Minister of State for Rehabilita
tion (Shri A. P. Jain): The informa
tion asked for ^ as follbws:

Details Enrolment on 1st May
/N7 194S t9f9 i m 1961
In Primary soliools

10,611 17,605 10,973 i'3,903 :25,503
In Middle S cIiooIb

4,600 4,610 7,198 10,475 11,592
In High and Hiffhor 

Socondftry SohooU
6,297 6 ^3  7,214 8,088 8.071

I.A.S.
386. Shri Deshbandhu Gupta: Will

he Minister of Home Affairs be pleas
ed to state the number of candidates 
belonging to the State of Delhi who 
appeared in the I.A.S. Examination 
during the years 1948-49, 1949-50 and 
19i0-51 and how many of them were 
successful and have been taken in 
service?

The Minister of Home Affairs (Shri 
Rajagopalachari): A statement is laid 
on the Table of the House. [See 
Appendix XXVIII, annexure No. 67.] '

Customs Du t̂y o n  G o ld
387. Shri Shankaraiya: Will the

Minister of Finance be pleased to 
state:

(a) the amount of (import) customs 
duty realised on gold during 1948,
1949, 1950 and 1951; and

(b) what is the value of gold realis
ed by confiscation out of gold 
smuggling?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) Figures according to 
calendar years are not available but 
those yccording to financial years are 
given below:

1047-48—Rs. 98.83.000.
1048-4<>—Rs. 18.:̂ .3.000.
1949-50—Rs. 39AH)0,
1950-51—Rs. 81.000.
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These figures include import duty
chargeable on gold bullion and gold
sheets and plates which have under
gone no process of manufacture subse*
quent to rolling, assessable under item
61(3) and gold coin assessable under
item 62(2) of . the Indian Customs
Tariff.

(b) The value of gold realised by
sale of confiscated gold is:

1948.- Rs. 0,34,435.
1949.—Rs. 10,09.134.

• 1950.--Rs. 32,79̂ 778.
1951.-R s. 11,45,123.

L and T e n u r e  s y s t e m  in  Bahadara

389. Pandit ‘ Munlshwar Dtttt 
Dpadhyay: (a) Will the Minister of
Home Affain be pleased to state what
are the area, revenue and gross rental
of the tract of land known as Sahadara 
Ilaqa which was added to Delhi State
from U.P. in 1915? '

(b) What is the law of land tenure
applicable to Sahadara naqa aforesaid
at present?

(c) How does it differ from the law
of land tenure in the rest of the State
of Delhi?

(d) Why not have a uniform law of
land tenure in the whole of Delhi
State? ^

The MinMer of Home Affairs (Shrl
RaJagopaJachari): (a) The total area
of Shahdara Ilaqa is 30,38j) acres and
its annual land revenue is Rs. 19,579.
The gross rental of the tract is not
available. However. the average
annual cash rent is given below:

Kind of land Annual rent 
per Bigha 
Kham.

Ohahi land (watered from wells) Bs. 1/4/-
Oanal irrigated land. Ri. 5/-/-
Sailab, land irrigated 

by floods. Re. 7/ /
Barani land (dependant 

on rain only). Re. I/-/*

(b) The Agra Tenancy Act, 1901 and 
the U.P. Land Revenue Act, laOl.

(c) The remaining area of the Delhi
State is governed by the Punjab
Tenancy Act. 1887, the Punjab I-4ind 
Revenue Act. 1887. and the Punjab
Tenants (Security of Tenure) Act,
19S0.

(d) The suggestion will be taken
up for consideration at the time of the
next settlement which is due slwrtly.

S ch ools  nc D e lh i

390. Shri Deshbandba GupU: Will
the Minister of Educatton be pleased
to state: , .

(a) the number of primary, lower
and higher secondary and high schools
recognued and unrecognised respec
tively in the State of Delhi on 1st
May 1951;

(b) how many of them are run by
local bodies, and how many by Gov
ernment;

(c) the total amount of grant given
and expenses incurred on Government
run schools during 1950-51;

(d) the total number of students in 
the primary schools and Secondary
and High Schools on 1st May 1951;
and

(e) how many of such schools are
running two shifts?

The MiniBter of State tm  RehabiUU- 
Hon (Shri A. P. Jain): (a) (i) Recognis
ed instituUons.

(1) Primary Schools—550.
(2) Middle School*—76.
(3) Hi|^ Schools—30.
(4) Higher Secondary Schools—36

(ii) Unrecognised institutions are
in many cases held in private houses.
Government of India have no informa
tion regarding their number nor can
this number be ascertained without an 
expenditure of time, moner and energy
which would not be Justified by the
results.

(b) By Ocv&mmerU By load Bodies
Primary 
Middle 
High 
Higher-

Seoondary 2

814
27
14

178
14

(r) (i) Grant given to aided schools—
Rs. 23,97,200.

(ii) Grant given to Local Bodies— 
Rs. 8.93,270.

(iii) Grant given to" Specla!
Schpols.—Rs. 72,100.

(Iv) Other Grants.—Rs. 1,85,827.
(v) Expenditure on Government

maintained Schools.—Rs. 28,25,573.
(d) Number of students as on .Mlsf 

March. 1951.
In Primary Schools—86,763.
In Middle Schools—26,938.

In High and Higher Secondary— 
50,452.

The enrolment figures for 1st May 
IP51 are not readily available but can
\ye collected and supplied to the
Hon*ble Member, if he so desires.

(e) 88 Schools.

138 PSD
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"{,tim/ny. 9th J'1I7C. 1951 

1 h~ Iiottse n~eL Qt Half Past Eight 
of the Clock. 

[iVIR. SPEAKER iit the C;wi;'] 

QUESTIONS AND AL'fSWERS 
(See Part I) 

0-30 A.M. 

PAPERS LAID ON THE TABLE 
CO:\·!:\iERCIAL ApPENDIX TO THE 
ApPRO?RIATION ACCOUNTS (CIVIL) 

AND AULlIT REPORT. 

The Minister of FiD9.nce (Shri C. 
D. Deshmukh): I beg to lay on the 
Table a copy of the Commercial Appen-
dix to the Appropriation Accounts 
(Civil) 1948·49 and the Audit Report 
1950. [Placed in Library. See IV O. 
1 (50)] 
STATEMENr IN PURSUANCE OF PROMISE 

MADE ON THr;: 7TH APRIL. 1951 
The Deputy Minister of Food and 

Agriculture (Shri Thirumala Rao): I 
beg to lay on the table a statement 
containing replies to certain questionf 
in pursuance of an undertaking given 
by the hon. the Minister in course of 
i1is n"')\"' tn t.h·~ deoate relating to 
the Demands for Grants under the 
Ministry of Food and Agriculture. 
lSee Appendix X)L,,{II.] 

ELECTION TO COMMITTEES 
ESTIMATES COMIVrITTEE; STANDING CoM-

o I MITTEES FOR THE MINISTR:ES OF LABOliR 
AND FINANCE; AND INDIAN COUNCIL OF 

AGRICULTURAL RESEARCH. 

Mr. Speaker: I have to inform the 
House that upto the time fixed for 
re('civi!llt nominations for the Com-
mittee on Esti:u<ltes, Standing Com-
mittee for the Ministry of Labour; 
257 PSD 
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Standing Finance Committee and in-
dian Council of Agricultural Research, 
cne nomination in the case of each of 
the first three Committees and two 
nominations in the case of the last 
'"err> :ec~i"ed. As the number of 
Candidates is equal to the number at 
vacanr;,es in €:ach of these Comrwttees, 
I declare the following Members to be 
duly elected: 

I. Committee on Zstin'ates-
Shri R. Venkataraman. 
II. Standing Committee for the 

jIinistr!J of Labcur-
Shri S. N. Das. 
III. Standing Finance Committee-

Pandit Govind Malaviya. _ 
IV. Indian Councit of .4.gricuUural 

Research-
1. Shri G. A. Thimmappa Gowda. 
2. Thakur Bhanu Pratap Singh. 

DISPLACED PERSONS (TEMPORARY 
RELIEF FROM INDEBTEDNESS) 

BILL 

1'J..,! :\'IinistN' oi State for Rehabili-
ta dOil (Shri A. P . Jain): I beg to move 
fer leave [Q il1tl'oduce a Bill to l',ake 
~ertain tCi1,porary provisioi~S for the 
re~:d of disp!2.ced persons from in-
d·~btedn2S5 ::·enclf:~J further leg:s!:1.tion 
rE:atL:~~ ~~~ .... r2to. 

That leave be granted to intro-
duce a Bill to make certain tem-
porary provisions for the relief (If 
displaced persons from indebted-
ness pending further legislation re-
lating thereto. 

The 1:10tion was adopted. 
Shri A. P. Jain: Sir. I introduce 

the Bill. 
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MOTIONS RE DELIMITATION OF 
CONSTITUENCIES ORDERS, 

1951-concld. 

Mi'. Speaker: We now take the De-
limitation Orders. 

Shri Shiv Charan Lal (uttar Pra-
desh): Sir, if we go by the number ac-
cording to which the different States 
are being put here, there are still a 
large number of States and the 
States whose turn will come at the 
end will not have any time for dis-
cussion and those orders will be Pilt 
to guillotine. Therefore I 3ugJest 
that the time should be so distributed 
that each State may get time accord-
ing to their popUlation 'lnd strength. 

MI'. Speaker: I think if table of 
precedence were to be prepared. then 
perhaps most of the time will be 
taken up in the pre[)araticn of the 
order itself. We will go as fast as 
we can and hon. Members will tear 
in mind that there are people coming 
after them, for whom time should be 
reserved. Now: Vie will take up 
nVltions in respect of Bihar. 

BIHAR ORDER 

'1'ne Minister of Law (Dr. Ambed-
ka,r): I am 'prepared to accept the 
following amendments: 

::>upplementary List 1 Amendment 
No. 2 Parts 1 (ii) and (iii) and Part 
5 of Shri I<!ailash Pati Sinha. 

Amendment No.3 in Supplementary 
List No.1 by Shri B. R. Bhagat as 
modified. 

List No. 2 Amendment No. 3 Part 
(iii) by Shrl Jajware as modified by 
Shri S. N. Das's amendment in Supple-
mentary List No.6. 

List No.5 Amendment No. 1 by 
Shri K. Mahata as modified. 

Amendment No.2 by Shri K. Maha~ 
subject to the deletion of the words. 1!1 
brackets "(including • Jhalda Mumcl-
pality')" against the entry Jhalda. 

Mr. Speaker: What I prop~se to do 
is this. The hon. Law M~lllste.r has 
stated we amendments he IS gomg to 
·accept. So Members whose ~mend
meIlLS are tabled but were not mclud-
ed In the list mentioned by Dr. Ambed-
Kar may tell me which amendments 
they desire to move. 

8:111"1 P. G. Sen (Bihar): I wish .to 
Inove No. 1 in Supplementary List 
No 2. 

S.!:.:·i R:lm • .'aj Jaj~vare (Bihar): I 
wish to move amendment NO.3 ...... 

Mr. Speaker: His amendment is 
going to be accepted in part. He. 
may spea!c on the amendment moved 
by Dr. Ambedkar and he need not 
move his amendment. 

So the only motions now before us 
are the motions which the Law Minis-
ter mentioned and I think they are 
agreed and no argument will be 
necessary excepting some explanation 
Mr. Jajware wants to give. I shall 
dispose of that first. 

Shl'i K. P. Sinha (Bihar): I wish 
to withdraw my amendment No. 2 of 
Supplementary List 1. 

Dr. Ambedkar: I have no objection 
to that thOUgh I had accepted his 
amendment. 
The amendment was, by leave, 

withdrawn. 

:\11.'. Speaker: To save the time of 
the House, I shall put through the 
amendments which are accepted by 
the Law :\,Iinister. As regards the 
others, since they have been formal-
ly placed before the House I shall 
tell the House that the hon. Members 
c,bnOerned de~ire to withdraw theIr 
motions and seek the permission of 
the House to do so. 

What about motion No. 3 on sup-
plementary List 1, in the name of Mr. 
Bhagat? 

Dr. Ambedkar: They are all agreed 
ones. 

An Hoo. Member: Why not put 
them all together? 

l\'fr. Speaker: Yes, I can put thenl 
together? 

Sbri P. G. Se~: Are you going to 
put my motion to the House? I want 
to have my say on it. 

Mr. Spea.ker: b that case. I shall 
not first put it to .... ote. The hon. 
Member may speak on it. 

Shri P. G. Sen: I take this oppor-
tunity to express my gratitu?e for 
al!owin a mi! to move my mot:on and 
to speak on it. This is a very inno-
cent motion and a non-';iole:1t one. 
r am rather surprised why I could 
not convir.;:-e Dr. Ambedkar a!ld hl~ 
associates to have this motion acc~m
modated. I plilrh~ c:rlW the att~nhon 
of the House to the fact that. thIS IS 
the l).)r:!cn of Biha:.- about Wl11.:-'1 U:ey 
have heard so much in tIl.:: Ho~se. It 
is the area which is p<\.s5~i1g l!1rough 
a food crisis. The portio~::i me?Uon-
ed in ti'.) mot!,m h.we ll1ter-rl~strict 
connectio.ls and t..t-terefore the douse 
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will appreciate my motion. These 
portions have their connections with 
Darbhanga, Bhagalpur and Purnea. 
There is one inter-district constituen-
cy known by the name of Darbhanga-
cum-Bhagalpur, vide Delimitation 
Order, page 3. In page 4 there is 
another constituency as Purn~a-cnm
Bhagalpur. 

Mr. Speaker: Order, order. Hon. 
. Members may carryon their consul· 
tations elsewhere and not distrub the 
House. 

Shri P. G. Sen: My point in moving 
the motion is that the common ground 
is Bhagalpur. It can be amalgamat-
ed either this way or that. The 
question of amalgamation and the 
formation of the constituency is the 
question which I want to raise. 

I want to draw tile attention of the 
House to the fact that Purnea is 
famous for its backwardness. On 
the West it has the Kosi river and on 
the South there is the Ganges. It is 
disconnected with the mainland of 
Bihar and is in a peculiar position 
with enormous difficulties. During 
the rains the question of tra:1ship': 
ment in the flooded areas is a b:.lrning 
question. That is the reason why 
the Food Ministry is rushing food 
with the help of the Transport Minis-
try to these parts noVl. These cons-
tituencies Darbhanga-cum-Bhagalpur 
and Ptu'ena-Cttm-Bhagalpur are con-
tiguous areas. Darbhanga has only 
four police stations included in the 
Supaul sub-division. The other parts 
of Bhagalpur are included in Purnea 
and they are the most affected areas. 
The Kosi is a dangerous river and 
its offshoots ravage the whole area. 
That is why I am under the painful 
necessity of bringing this motion be· 
fore the House. I would appeal to 
you and the House, Sir, to consider 
my motion in the light of ll'Y obser-
vation9.. .... 

Dr. Ambedkar: I have understood 
the point and I can rf'ply to it in one 
sentence. 

Sbri P. G. Sen: Yr;s, Dr. Ambedkar 
can answer in a word or in a sen~en.::t!. 

IUr. Speaker: Order. order. The 
. hon. Member will address the Chair. 

Shri P. G. Sen: Certainly Dr. Am-
bedkar i;; a better orator than my-
self. 

In bringing this motion before the 
House the question that arose in my 
min.j was: am I doing injustice to 
Bhagalpur, or am 1 doing injustice to 
Darbhanga, or to Purnea? Not at all. 

The river Kosi divides the two en... 
h icts of Bhagalpur and Pumea, and 
sufficient public money has been 
spent in undertaking aerial tUchts 
over this area. And I can assure the' 
House that if I had had an oppor-
tunity to plac~ these facts 
before the President prior to 
his signing the Order. he would not 
have thrust me away as these people 
have done. It is in the interest of 
Bhagalpur that I say this. 1vly hon. 
friend, Mr. Banarsi Prasad Jhunjhun-
wala will be one with me when 1 say 
that we want to get rid of· this Kosi 
area, or even the Kosi proper with all 
its offshoots and rivulets and the ditH-
culties created by these. You are 
going to hold the elections in the 
month of November. Just imagine 
the state of th05e flood-devastated 
Kosi areas for which this House has 
on more than one occasion been pres-
sing to hurry up with the construc-
tion of the Kosi Project. 

Dr. Ambedkar: This is becoming an 
Irrigation department event. 

S~lri P. G. Sen: Anotqer point I 
wish to submit is that . I wish to 
amalgamate the entire area of Bha-
galpur with Dharbanga and make it 
a plural constituency with, reservation 
lor a scheduled caste seat. The 
scheduled caste voters in Dharbanga 
are neariy 2.50.000 and Bhagalpur 
portion of Purnea-cum-Bhagalpur 
constituency has 71,000 voters 
(Scheduled Caste) so if that entire area 
of Bhagalpur In Pu.rnea-cum-Bhagal-
pur Constituency is amalgamated with 
this Darbhanga-cum-Bhagalpur area 
a plural-member constituency can be 
formed. It would not be ant of place 
to mention her~ that there is a topogra-
phical error in amendment No. 1 of 
Supplementary Li'it No. 2 where in 
column 3 it is show;'} as "2" whereas 
in column 4 it is shown as nil; in 
column 4 "1" should be inserted. 

There is :mother difficulty which will 
have to be faced by the voters, the 
candidates and their men with the 
constituency remaining as it is in the 
Order, th~t j:; Purnea-cum-Bhaga!pur. 
On the one side \ve have got Kosi, 
Sahrsa, Son bars a etc. and on the 
other side of the Ganges we have 
Gopalour et;:. It is a matter of. regret 
that the President's Order is not 
accompanied ',vi til any map; though 
on several other occasions. for instan· 
ce in conl'ect;,)n \\'i':l di~>:us3:on of 
problems of. displaced persons, maps 
accompany the order, it is a matter 
of regret that in the present case no 
map is attached to do full justice to 
the areas represented by the Order. 
I have not got ::! 1l12P; had lone I 
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[Shri P. G. Sen'] 
would have shown how Purnea is 
being ill-treated by the formation of 
the constituenc.Y Purnea-cum-Bhagal-
pur. I have already pointed out how 
the area of the ccnstituency Bhagal-
pur-CHnt-Purnea is contlg'UOllS as also 
tha.t ?f D~rbhanga-ctlnt-Bhagalpllr. 
ThIs WIll be In the interest of the 
constituents of Bhagalpur as also of 
Purnea and Darbhanga. As regards 
Darbhanga, people nny out forward 
various kinds of argUrl1ents. But 
Jhanjharrw1', Lallk~ha and Phulparas 
'are contiguous areas and can well be 
connected with Bhagalpur without 
any difficulty. 

Consequent upon this motion I 
have ta!;:en out from Purnea-cum 
Santhal Pargana. Katihar (including 
Katihar municipality). ThIs has 
been taken out 2nd amaigam1ted 
with PUl'nea ;)o1't ion of Pur'nea-cum 
Bhagalpur constituency to :orm a 
singular constituency. as Furnea West. 
If you throw a cursory glance ..... . 

Mr. S,\leaker: Order, order. I may 
just invite the attention of the hon. 
Member to the fact that he need not 
go into all these details of local areas 
and loeal geography. He will re-
member that hon. Members of this 
House have been called upon to de-
cide upon these matters and practi-
cally very few of them have any 
knowledge of local topography or 
geography. He can therefore mention 
the m,lin points. If he gees into de-
tails like that. the business will not 
come to an eni. In fact, the better 
position would ba'ie been. to my 
mind, that this I{ouse set up a con-
vention -that when any work of such 
detailed character is left to an orga-
nised agency, though theoretically the 
House has the right to go into every 
detail, for all oractical purposes we 
should interfere only where there is 
something very sei.-ious or gross. If 
we are to go into every detail, it 
means practico.lly all the time spent 
by the Election Commissioner and the 
President's Order is wasted_ There 
has to be so:,~:'! reasonable limit up 
to which we could go. Therefore, the 
hon. Member need not ta!<:e the time 
of the House il1 discus~ing details. I 
said I would allow him four or five 
minutes-he has taken about 15 
minutes. 

Shri P. G. Sen: I do not want to 
speak. 

Mr. Spea.ker: Very well, I do not 
think it is fair to allow any further 
time over this-he has had sufficient 

. time. Even then I would request the 
hon. Member to remember the agree-
ment arrived at, and have, in these 

matters, quite a good sense of pro-
portion about everything: how much 
to go into the details, how much time 
to take in those details, etc. 

So I now put this motion to the 
House. 

Shri P. G. Sen: :\,Iay I submit to 
yeu, Sir, that this is the only House 
where onc can demand some justice 
done? 

Mr. Speaker: Ord2r, order. I may 
tell the hon_ Member that the Hou~ 
will certainly do justice, but to have 
what one wants is not necessarily 
justice-though it may be so from 
one's own point of view, he has to 
leave it to the goud sense of other 
peo[)le also who have no interest in 
r:jr)ic;g i:ljustice to 8:1ycne. 

Dr. Ambedka .. : There is only one 
p0int that I would like to mention in 
connection with the motion made by 
my friend, and it is this that the cons-
tituency that he proposes will have 
a LOtal ,lUmber of electors of 4,43,524 
as against the maximum limit of 

.3,87,929_ That objection itself if 
fatal to his proposal. 

Shri P. G. Sen: But it is a plural-
member constituency. 

Dr. Ambedkar: So that is fatal to 
his proposal. 

lUI'. Speaker: So I am going to put 
the motion of Shri P. G. Sen to vote. 
(No. i in Supplementary List No. 2-
B!har Order). The question is: 

[For text of the motion sp.e Amend-
ment No. 1 S. L. 2 printed in Appen-
dix XXXIII, annexure 1.] 

Th~ motion was negatived. 
Mr. Sveakcr: Tl:en Mr. K. P. Sinha 

is 1I0t going to rr.ove his amendment. 
I sup;::o~e lh~ aml'ndments that are 
going ~a b~ a.;cept€d z.re as follows:-

Suppl. List No. l,-Amdt. Nv. 3, 
moved by Shri B. R. Bhagat. 

Suppl. List No. 2.-Amdt. No.3, part 
:$ only as modifiec! by Amendmer.ts in 
Supp!ementary List No.6. 

Suppl. List No. 5.-Amdts. No.1 & 2 
of Sri Kshudiram Mahata. 

10 A.M. 

Cr, A.'1li:.edkar: Amendment No 3 
part 3 in Supplementary List No. 2 
is amended by Sri S. N. Das's 
amendment in Supplementary List 
No.6, that is the amendment of Sri 
Jajware as modified by the amend-
ment of Sri S. N. Das. 
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Mr. Speaker: So, I am now putting 
to the House the· three amendments. 
One of them, namely No.3 in S.L. No. 
1 by Shri Bhagat has been further 
modified by th'~ Law Minister. The 
question is: 

XXXIII, annexure 1) for all the 
entries in Cnlumns 2, 3 and 4 against 
"A!amnagar" and "Naugachhia-cum-
Bihpm" .-;u8stitutc the following:-

In amendment No. 3 in S.L. No. 1 
by Shri Bhagat (printed in. Appendix· 

AhT.n!lgar 

Naugachl:lia-cum-13ihpur . 

Aillmnagar Police sta.tion of :lL .. :lhipura. sub-divi,;ion 
(of Bhagalpur District) and Challkidari union_q 3 and 
t of Bihpur polir:e . .,tation of Bha:,.;.ilpur 
Sadar sub-diviaion. 

~augachhia police station anti Bihpur police :;tation 
(excluding chaukidari Unions 3 a.nd 4) of Bhl\g;ll-
pllr Sadar :;ub-division_ 

The motion was adopted_ 
Mr. Speaker: The question is: 

That the following modifications 
be made in the Delimitation of 
Parliamentary and Assembly Cons-
stituencies (Bihar) Order, 1951, 
lail on the Table on the 16th 
May, 1951, namely:-

entries "Bihpur" and ":-lauga-
chhia" occurring in colu_mn 1, 
and all other entries occurring 
against them in columns 2, 3 and 
4, the following be substituted, 
namely:-

L That at page 12, in Table B. 
-Assembly Constituencies, for the 

1 

Alamnagar 

Naugachhia-cum-Bihpur . 

2 

_-\lamnagar Police station of :U~ipuril.. su?-division 
of Bhag,~lpur district . ,md C~aukldal"l umOl!.'; 
3 and 4 of Bihpur police statIOn of Bh,~g;\ipur 
Sadar sub-division. 

~aug<lchhi!\ police ~tati?n ,~nd ~ihpur police 5tati~1l 
(excluding Chaukldarl unIOns 3 and 4) of Bhagaip<lr 
Sadar :5ub-division. 

The motion was adopted_ The question is: 

3 4 

lUr. Speaker: Amendment No.l.in 
S.L_ 5 by Shri Kshudiram Mahata ha~ 
been further modified by the han. the 
Law Minister. 

In Amendment No.1 in S.L. 5 by Shri 
Mahata for all the entries against 
Tundi-cum-N:r3a in columns 2, 3, -l and 
5. substitute the following:-

1 :! 3 4 5 

Tundi-cum-Nirsa Tumti, Nirsa, Chirkunda polico station and Govind-:! 1 
pur police station (excluding villages bearing 
thllna Nos. 1-71, 77-79. 31-89 a.nd 94) of 
Dhanbad sub-division. 

The motion was adopted. 



1052·1 Motions reo Delimitation of 9 JUNE 19:)1 Constituencies Orden, 1951 10121 

Mr. Speaker: The question is: 
That the following modifications 

be made in the Delimitation of 
Parliamentary and Assembly Con-
stituencies (Bihar) Order, 1951, 
laid on the Table on the 16th 
May, 1951, namely:-

'1. At page 18, in Table B. 
- I\.ssembly Constituencies, for the 

.-----_._-----

entries "Tundi" and "Nina" in 
column 1 and all the entries occur-
ring against them in columns 2, 3 
4 and 5, substitute the follow-
ing:-

2 3(4 5 

Tmdi, )l'irH. Chirkundil Policeltation.i and Govin"lpur 2 .. 
Police Station (exeJuding villages bearing thana )l'os. 
1-71, 77-79, SI-S9 and !H) of Dhanbad 
sub·division. 

The motion was adopted. 
m U+rU~ ~\jrcn~: ~pn'1fu CJfT, 

Rij' 1:(ron ~ 1l 3fntT ~ Cf~ ~ ~T

n:R~ (aboriginal) ~ 
~ ~<T if" ~3 4=X'f ~, ~ij'~ 

l!~ ~ff ~'f<f ~3 ft!q~TQ:c ~T ~T 

~ I CfQT 'fiT CJf'fa-T ~ CJfT fPTfn ~ m~ 
f~ 5f'li11: ~T7;~ ( seats) 'fiT 

fs~Oi!{~'f (distribution) g"3fT ~ 

\j~ ~J:;F~ if Cf~:r 'fiT 5ffnf'ff~ 

~T ~ CJfT '1'" 3fTf~ if( '1rn 3fTlf 
~. \3"'1' if 3fl1:1ll: '1~ 1l ~ (House) 
~ mifif ar'l;f feRn: w ~i'fT \jfqn 

~(ff ~ I if( ~ 'fiT aT~ ~ ~ 
f'fi ~Tc;~ 'fiT f~r~'iOi!{~ Cf~ (voters) 
~ ~~ ~ g3fT ~ ar1{ ~t f~~'fC' 
(Di~trict ) if ~ '\ ~Tc;~ if 
~ ~ 0 ~Tc;~ 1:(Gfrf~~~~ if f~if ~ 
( re'3erve ) ~~m;rt { ~ 

fof; \3<f Cfft 3fRRT fu1:t ql'if ~~ Cfft ~, 
aIT~ ~ CJfi'fnT Cfft CJfT ~Jc:~ ~', 

<rn ~ Cfft arrGfRT ~ ~Cf~ 3fTO mc;~ 

fm ~ ~ ~ I arn~T feRN ~ 
~T CfiR1JT ~ ~ I 

1{' ~ if fof; ~« 5f'1il1: Cfft miT 
q~ '1~~ it; ~ if ~~ m~ij' 

( General Seats) if q:r \Vf '1fT ~ 
<r ~fT at ~~ ~ fit( t!lf 
~ ~. ~ ~ ~m T<f 'fit <:1 <-'n'1 '{l 

3ff~'f. <WIT Cfft ~ ~ ~ ~ ~ 
'" 

fT'f~ Jf'QT 'ller 'fiT ~ru Cf~t 

;fi orrffl1 (basis) '1{ ~f ~iF ~ 

aT~~'lif~~<rra~ffi 
~1P.i ~ aIT\ iro ~<m? ~ h; ~ 
f+rf~ (Law Minister) 3JiI1: 

~ ~ feRn: m 1.1T ~ ~ 'til 
iJRm~1 

~ 'tT '1$ 3fT'1 ~ mifif 00 
'" 

~" I ~'" ~t ~ f'fi il '" I f<<:l 
(Majority) 'fiT JjI~'1lf<:el 

(Minority ) ~ 'fiT <IFf 

f<t;<rr mIT e: ~ ~ <tT ~~-
c;~~T (constituency) ~ ~ ~ 
~ 1:(~ ~Tc oft fffi ~·'3WT ~ ~ I 

~~~ ~~ f~ if ~ ~ qf~~ 
~! ~ ~~ Cfft ?Ti::'::IT iff~ 
(concentrated)~ ~ 1:(rorr (area) 
'fiT~~~'I~~~~ 

;wr ~ 'ir'f ~ffiT ~ fof; ~ ~ 'fiT 
'Sf ~~ ~ I ~~ m~ ~ ~ ~ ~ f'1' 
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[m~~] 

~fl:rrr Cf1IT ~ <rgQ W{<J ~lfT I if fut6 
~0fT t?:T ~ ~r ~crr ~ f'fi WI: ~ \9 \9 ':{ 

« ~ ~ ~ 0 ~'fi ~~T~ 'n,'f'lT it ~~f 
CfiT 5f~ CfQj ~ ~f~ift <fiT ~ ~ 

. f~q 3'i~:it iITU ~rlIT iflIT ~ I ~ 

~lf « f;;ffi ~rf1R ~ ~ "IQt <i~ 
Cffr 3fToo ~ ;rt ~ I >T~.=r~ it 't 0 

Sffu mr 3fTGfRr ~rfnffi~ (abori-
gines) Cffr t?:Rr gq '~r <ff'1 U:<fTf<:-

f~Tqr (noll·aborigines) l; fr'5"if 
U:'fi .rr ~k ~r ~@r ;rt ~ I ~T 

1{' ~ <fR·u:"nR~ Cffr 1ITmr ;0 
~ ~ 'ii"l1 ~ ;p;:f Q;'.f. "fTc 'ITif-t:!;;;rT-

f<:f;r#rqr ~ ~?q (0.fcf ~T '9Tf~ 

'TI 13Th ifl19iT it ~ ~~ 'fiFp.:r-
~ '" 

c;lJ,i«T ~ if{ ~ t:!;"fi mc ifT<f-~Tf~-
rmr CflT ~<fT '9Tf~q <IT I ~r ~f'qCf GR'-

<rrU ~ I ~ ~l.?f <fT<f-u:onf<:~r:if if; 
f~ arro mi w if{ { m qT;f ~ 

tfofm:~ if; ~ ~ mi' w if{ 
~'I3{1f{~~~Tll'~~ 
fct; ~rrrcr ~ ~« ~ CflT 3fOf m ifFf 

~ I q-t ~ID ~ 'PIT ~ fct; ~~ 
u:GiT<FJ:R:<f(Principal Executive) 
it ani<: « ~ ~ si<l ~~ ~. I ~« f~ 
if \R ~1 ~ oll'r"t it iJif \ifNT ~ I 

~~@'~~~fCfl~ 
;:r@ fctilfr iflIT ~ I ~ q-t ~h: ~ 

~ I m Cf1"c<:: ql:!~~I'I (Voter 
Population) ~ 3fTtm q-t ~ CfiT 

\ifT W'i ~ ~ ~ 'f>=t f1:rw.fr ~ I Cfi1f 
« Cfi1f ~ ~ <fR'~lrd'~.,"j;'iI ~ ~ 

an~ 3fJO «Ii tfof~~ ~ ~ ~ 
:qr~ I l1;Cfl «')c ~ 'f>=t ~ ~ 

~aftc l1;fi J«T~ \ifnf~r:;r j'ff'f-':.':ifif{-
f~;fr-il' 'fir f't\~fl' ifrf~!f I ~1{~ ~:folr ~ 

~I ~ 

(English t'ranslation of the abot'e 
speech) 

Shri Ramraj Jajware (Bihar): Sir, 
the aboriginal tribes of the area 
which I represent here, have <;ome 
doubt, hence I feel .some hesitation 
in expressing my views. I think it 
proper to express my views on the 
basis of the communications which 
I have received from the various re-
presentative organisations about the 
distribution of seats and the condi-
tion of the tribes there. What I 
mean to say is that the distribution of 
seats has been made according to the 
number of voters and in my district 
10 out of 19 seats have been reserved 
for the aboriginal" where their popu-
lation is only five lacs, whereas cnly 
8 general seats have been reserved 
for a population of ten lacs. This is 
the real cause of opposition. 

I am aware, previously we tried 
[Vi." ~i".eir victvry in capturing general 
seats, or~ t,he assumption that we 
were doing so for their welfare with 
the approval of a large number of 
people. But it be::omes necessary to 
do a little plain-speakin,g in this 
matter when the seats are allotted on 
the basis of the number of \'oters, 
Ane! I am sure if tl:e ~Enister of 
La',v considers this view he will agree 
with it. 

I want to place two points, before 
you one is ihat an attempt has been 
made to convert the majority into a 
minority, a plural ronstituency has 
been formed and tl:ere is not a single 
reserved seat. 

Secondly. the position of our dis-
trict is pe,~u1iar. Tne area, having a con-
centrated populat;on of the Santhals, 

'is called Damin. 3anthal Pargana is 
3 misleading name which makes one 
think as if it is an area peopled by 
the San thaIs, It will take mucn time 
in explaining what Damin is. I 
would say only this much that during 
the period from 1772 to 1810 the 
Britishers brought the Santhals ana 
made them settle there only to sup-
press the pecple living on the hills. 

• Since then the population of the 
SClntha:s has increased in the area 
known :is Damin. In spite of the 
fact that in Jamtara the population 
of aborigines is only 40 per cent. no 
seat has been reserved for the non· 
aborigines. In Jamtara, where the 
population of non-aborigine~ is 60 
per cent. at least one seat should 
have been reserved for them. In 
Gumka where a plural constituency 
was declared. one seat should have 
been reserved for the non-aborigines. 
This would have been the proper 
allotm~nt of fieats. Only eight seats 
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[Shrl Ramraj Jajware"j 
have been reserved for a population 
of ten lac non-aborigines. whereas 
ten seats have been reserved for a 
population ,)f live lac aborigines. The 
Eledion Otficer woufd have accepted 
this even new i [ rmly there was suffi-
cient and proper time to do so. But 
it is said thJ t they are heloless to do 
so clue to the nrder of t.be Principal 
Executive. r have. therefore, no 
intention to go into the details of that 
matter. I only wish to say that jus-
tice hils not been done in this case 
and this matter should be considered 
again. and further that the seats 
should be allotted on the basis of 
votel' population. At least ten seats 
should be l'es.)rved for the non-abori-
gines and eight for the aborigines. 
One seat should be allotted for Dumka 

area and o!l'~ se3t for the non-abori-
gines of Jarntara area. That is all 
I have to say. 

Mr. Speaker: The question is: 
In motion No. 3 (3) in supplemen-

tary List No. 2 oriated in Appendix 
XXXIII, annexure 2-

(i) for the words the entry ';Deo-
ghar-cum-~Tadhupur" substi-
tute the word::; the entries 
"Deogilar-c,tlH-Madhupur" and 
''Sarath''; 

(iii for the entry "Madhupur" 
in column and all the 
entries occurring against it 
in columns 2. 3 and 4. the 
following be substituted. 
namely:-

:! 

Madhupur·cum-8amt h Chaukidari beats 4, 5, 6, 8, and !) 'Jf ~ia"hupUl' '\l1l1 
:\Iadhupur :\Itmicipality and Sarwan and :)arath 
police stations of Deoghar sub-division. 

:! 

The motion was adopted. 
Mr. Speaker: The question is: 

That the following modifications 
be made in the Delimitation of 
Parliamentary and Assembly 
<;:onstituenc-ies (Bihar) Order, 1951 
laid on the Table on the 16th 
May. 1.951, namely:-

That at page 15, Table B.-
"\::;s2n~bly Constituencies. for the 

-------.----.---- . -_.- ----
entries "Deoghar-cum-Madhupur" 
'>.nd "Sc:rath' occurring in column 
I, and all other entries occurring 
against it in columns 2. 3 and 4. 
the folowing be substituted. 
namely:-

:! :3 

Deoghar Jasidih, Deoghar, (including Dec-ghar munieipality) 
and Mohanpur Poliee Station cf Dec;h .... ,nh-
division. 

Madhupur-ctt1Il-Samth Chaukidal'i beats 4, 5, 6, 8 nnd 9 of )[adhupm' 
)Iunieipality ltnd Sarwan and Sarilth Policl) 
Station of Deoghar Sub-division . 

The motion was adopted. 
Mr. Speaker: Now, I would like 

the House. at the end of the motions 
relating to each province, to pass a 
sort of a motion to the effect that 
consequential amendments in respect 
of be order relating to that particu-
lar state may be made :under ~e 
authority of the Speaker,· so that the 
draftsman and the Department will 
examine all these and set them 
right. The amendments will be 

• 
"trictly consequential and not subs-
tantial. 

Dl'. Ambedkar: For that purpose I 
shall be moving a separate aIl11:!nd-
ment conferring upon you the power 
to oermit the draftsman, in <:onsuIta-
tion with you. to make c~rtain conse-
quential amendments. 

Mr. Speaker: So we shall do it by 
one comprehensive motion at the end 
of the order!!. 
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As regards the other motions I take 
it that han. Members who haw 
moved them '.'.'iIl have the leave of 
thp. House to ',dthdraw them, 

The amendments were, by Ip.av,~. 
withdrawn. 

• BOMBAY ORDER 

Dr. A.rnbcdkat·: Sir, I am prepared 
to a'>:'ept the follo\/illg amendments: 

Supplementary Lis! No. 1 Amend, 
ments No. 1 to B of ~;Iri Shankar Rao 
Deo and others. 

They are pureiy con:sequential 
a111e!ldmellts. 

List No.2: Amendment No.2 of Shri 
Nijalingappa and Shri Munav:llli; sub-
ject to the modification that in the 
entry against South Satara for "Item 
(15)" the words "Item (57)" be substi-
tuted. 

Then I propose to accept: 

1:, List No.3. amendment No.3. 
pans (1) and (2) by Shri Deogirikar 
and Shri Xumbhar. 

Ir: i_L1 ~~'). 0. amendme:lls Nos. 1 
and 2. suo;-?ct to the modif.cation 
thd~ agains~' ,j;e t'n1 ry Kolhapur-cllm-
Sat,lra the word:> "The whole" at the 
beginning of t.he entry in column 2 
are to be omitted. 

In L;st No. 7. aJ~lendment No, 2. 
par! 2. by ~hri Hiny and Shri Deo-' 
girikar. 

T,';en in List No. 3 I propose to 
wilhdra'.': amendments Nos. 1. 2 and 
-! because the:' ha'le already been 
co"er~~ by amenc\ment No. 2 of LL·t 
No.6. 

Tl:en I propose to accept: 
~:: L3t No.8. amendments )ros. 3 

and .3 !o !~. 

In amendment No. 11, page 11. 
und2t' i te.''} (Go.[) for 'l\'Iahagond' subs· 
litut" "Mamewadi"-which is a ver-
bal (');an.,~:e being a change of n:!me-
and (ldd "Gajargaon" at the end. 

The!1 I accept: 
in ::"'ist )ro. 10, amendments 1, 2 

ane! :;; by Shri Nijalingappa. 
iUl". Speaker: In rile list that he has 

given only 2 and 3 are mentioned. 
Dr. Ambedkal': It was a mistake. 

I a,'n acce9ting 1. 2 and 3. 
S;n-i Kumbhal' (Bombay): The 

arner,dme:1t ill list No. 6 is in my 
uam:. But my r:ame is dropped. 

MI'. Speaker: The nam~ is there 
and the motion has already been 
i11ade. Nothing further has to be 
(h);e in respect of it now except the 
·"(Jti1!~. Let him not worry about 
his name. We will see that it is pro-
perl~' !lUt in. 

S!tri r{umbhar: There is another 
one excluding Kagal Taluk. 

Or. Ambedkar: Sir. those are chang-· 
~·'.'·:1:(;: could be done by the drafts-
1,!c1fl C):: your authority. 

Mi.'. Speaker:'If they are C'cnse-
quential amendments, If we accept 
th~ substance th-::y will be made. 
.-

Shri Bhatt rose-
Dr. ,I\mbedk:u: My friend, I know. 

Sir. is particular about the men-
tioning of 'Santa Cruz' and so on. I 
have teld him that those amendments 
will be made on your authority by 
ihe Jraftsman under the resolution I 
am proposing at the end .. 

Mr. Speaker: As regards the d~., 
tails of r.'e!1t:cning Santa Cruz or lhlS 
road C1' excluding Kagalor bringing 
it in. IE: all the proposals by the hon. 
'{Ember.; be :nade to the draftsman 
,:nd ;et them discuss with him. He 

• ·.vii! '::Jn2ider them and. if necessary. 
I will pass orders. 

Dr. Ambedkar: That ;s what I pro-
pose !') ask. 

~T~: ~ a1~ ~~ 
!lfT f-1i !fT rn+it if ~ ~ ~ 3fT'1 

~ Q::tllf i=: Q1<IT I 

[Shl'i Bh:.ltt: That is what I want-
c-d to :3.sk. whether changes in names 
wo~ild l::e :1~3.:~e by yaur crders.] 

3f&(~ llQ~: ~; ;f elT ;fir{' om: ~ 
f'F lrt QT g~+dT Q'; ~ ~ I 

[Mr. SpeaI~er: I have said it t,hrice 
that it can be done only by my oraers.] 

~ lt~ : 1lQ ~ ~T ~ 

[Shri Bhatt: It was not cl~ar.) 

D,·. Ambed:,al': As I said. I am 
gJJ,li t:) r,lC"e .'l. :1:,)t:O:1.. The st:bs· 
tar.c(~ of the jl~Oti:)" ·.vill .be t;~at you 
will be empowered to m.slruct the 
dr:tftsman to make certam changes 
cf a ptll'ely formal .:-hp.racter: When 
the House passes the motton the· 
Speaker will have the n~essary 
power to dv the needful. 
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Mr. Speaker: This difficulty arises. 
because some of the Members are not 
present from time to time and there-
fore they miss U,e whole thing. Is 
there any other Member wishing to 
move any other amendment? 

Shri Hiray (Bombay): Yes, Sir. 

Mr. Speaker; In addition to what 
the Law Minister is accepting? 

Shri Hiray: Yes. 

Dr. Ambedkar: What ha§ happened 
on account of the decision relating to 
Dangs is that one more seat has been 
added to Maharashtra and that seat 
belongs to the Tribal people. Th~re
fore a seat has to be provided in the 
constituencies that have been delimit-
ed so far as Maharashtra is concern-
ed. This is the proposal which stands 
in the name of Mr. Hiray. Either he 
may move it or I may move it. 

1\lr. Speaker: It is better if the han. 
:VIir:ister moves it. 

Dr. Ambedkar: I beg to move: 
In Table B, page 8. Nasik Dis-

trict. in column I, faT the words 
"Nasik urb<ln" ar..d "Nasik rural 
cum Igatpuri", substitute ~he 
words "Nasik Igatpuri" and 
against the same constituencies.-

(l) In column 2, omit all ihe 
words beginning \vith "Naslk 
Municipal" and ending with "Igat- ~ 
puri Municipal area" and Sltbsti-
tute "Nasik and Igatpuri Talukas 
including all !Hunicipalities there-
in", 

(2) In columns 3, 4, 5 ol'l.it 
the figures given therein and 
substitute 3. I, 1 instead respec-
tiveJy. 

Shri Kanayalal Desai (Bombay): 
There is a consequential amendment 
relating' to Pardi. One scheduled 
tribe seat which is at present in Pardi 
Taluk should be removed and it 
should become a general seat. 

Dr. Ambedkar: That beeomes conse-
quential. That you can do. Sir. 

Mr. Speaker: Let it go on record 
that a specific point was raised. 

Shri V. B. Vaidya (Bombay): 1 
would like to say a word or two re-
garding the States which· have been 
merged with districts. Rajpipla has 
been merged with Broach. We have 
not been given a single seat. All the 
seats have been reserved for the 

. Scheduled ·Castes. The people of the 

native states which have been merg-
ed with the distri<,:ts have not been 
given proper justice in this delimita-
tion. This should be rectified. 

Shl'i Kanayalal Desai: May I sa..... a 
few v/ords in regard to the motion 
moved by Shri Shankarrao Deo? I 
do not rise to oppose the amendment 
moved by my friend Shri Shankarrao 
Deo. but lowe it to myself and to 
the House to S<JY a few words to ex-
plain why I a<:cept it. 

The question of the inclusion of the 
Dangs in the District of Surat or 
Nasik for the purpose of delimitation 
of constituencies has assumed an 
importance out of all proportion. 
probably because of the idea of lin-
cruistic provinces looming in the 
baC;kground. From the beginning I 
have looked upon the question only 
from the point of view of delimita-
t:r;,1. -':hich is a minor matte!'. 

',,- e Bomba" Go,-ernment in its 
tel;t~tive prop~sals to the Delimita-
tion Committee induced Dan~s !!1 
Surat. The Delimitation Committee 
was ultimately e::J.ualIy divided. The 
Elecbm Commissicn 2f~er careful 
consideration accepted the Bombay 
Gcver:-:ment's proposals. The Central 
Cc;binet confirmed the same and 
embodied it in the President's Order. 
The matter should have r:ested there. 
But the Pr<:,sider:t's Order being sub-
ject to il1odification by parliame!lt. 
my Maharashtrian friepds gave nohce 
of the amendment. Many friends + in 
Parliament thought ~hat when _~e 
need far unity in the country IS 
utmost. a debate on thi" subject 
shauld be avoided. The hon. the 
Pr:me ;\1inister suggested that t:le 
difference ohauld be resolved by a 
Committee of three persons ',vho 
should <;;0 into the question and we 
should abide by its decision. Keep-
ing in mind the wide; objectiv~. of 
unity amongst our ranKS and be\:ev-
ing -i'1 the principle of arbitration for 
settlement uf such disputes. I agreed 
to the proposal. 

The Committee has not given any 
reasons for its conclusion differing 
irom the President's Order. This de-
cision will cause great sUTprise and 
dis:mp'Jintment in Gujerat. We ha .... e. 
howev~r. ::lgreed to abide by it a~d 
I accent it. That is the only way 10 
which' we ought to resolve our diff~ 
rences if we wish to ~onduct oUl'sel\-es 
in a democratic way. 

I am ~hankful that the Committee 
has made it clear beyond any doubt 
that its decision concerns only t~e 
question of Delimitation and it in no 
way affects the question of the fu!::re 
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of the Dangs. This is what the Com-
mittee says:-

"We wish to make it clear that 
our dE:cislUn is concerned :"olely 
with the formation of Constituen-
cies for the r:~x~ General Eh;dion. 
It has nothing whatsoever to do 
with the larger question as to whe· 
ther, in the event of linguistic 
provinces being formed in the 
'Bombay State, the Dangs should 
be part of Gujerat or Maharash-
tra.. That is a matter foreign to 
the decision on the limited ques-
tions referred to us and 
will have to be independently 
examined if and when it arises. 
Our decision should not be deemed 
to prejudice that issue in any 
?~vay." 

In view of this. I hope. the Com-
mittee's decision will not be inter-
nretec: bj' anybody to mean anything 
i110re tl~!ln what it expressly says. 

M... Spea!{er: In regard to this I 
may say that it is no( going to be 
put to ,'ate as a whole. I take it 
that the part which is not going to 
be put is to be withdrawn by them. 
I am proceeding on that a.>sumpt:on. 

The question is: 
[For text of the motions see-
• (i) List No. I, Amendments 1 to 

8 standing in fhe name of Shri 
Shankarrao Deo and others. 

(ii) List No.2, Amendment 
No. 2 standing in the name 
of Shri Nijalingappa and 
Shri Munavalli. 

(iii) List Nc. 3, Amendment 3, 
parts 1 and 2 standing in the 
name of Shri Deogirikar and Shri 
Ratnappa Kumbhar. 

(iv) List No.6, Amendments 
Nos. 1 and 2, standing in the name 
of Shri Ratnappa Kumbhar. 

(v) List No.7, Amendment No. 
2, Part (2), standing in the name 
of Shri Hiray and Shri Deogirikar 

(vi) List No. 10, Amendments 
Nos. 1, 2 and 3 of Shri Nijalin-
gappa. 

(vii) List No.8, amendments 3 
and 5 to 1J (with the change iu 
Appendix 64, namely. fQl' the word 
<Mahagond' substitute 'Mamewadi' 
and add the word 'Gajargaon', 
printed in Appendix XXXIII, 
annexure 3.] 

The motion was adopted. 
lUr. Speaker: The amendment of 

Dr. Ambedkar about Dhangs. The 
question is: 

In Table B. page 8. Nasik Dis-
trict, . in column I, for the words 

"Nasik urba:1" and "Nasik rural 
cum Igatpuri", substitute the 
words "Nasik i~atpuri" and against 
the same constituencies-

i! 1 In COiL nn 2. omit all the 
w,]rds begi:- :ling with "Nasik 
Municipal" and ending with 
"Igatpuri Municioal area" and 
substitute "Nasik and Igatpuri 
Talukas including all municipalities 
therein". 

(2) In columns 3, 4; 5 omit the 
figures given therein and substi-
tute 3. I, 1 instead respectively. 

The motion was adopted. 

Silri Hiray: There is my consequen-
tial ,w.endment in List No. 11. 

)11'. Speaker: That is with reference 
to 1;1 ving one seaL from Maharashtra. 
That IS [.lute]y C'onseque'1tiai and we 
'.Vi J1 ilf'('ept it 2.s,uch. 

The hOT!. Law l\Iinister wishes to 
have the leave of the House to with-
draw amendments Nos. 1. 2 ,md 4 in 
List No.8 and all the other hon. Mem-
bers \\";sh to have the !eave of the 
House to withdraw the various amend-
ments and motions standing in their 
names. 

The amendments were by leave 
withdrawn. 

I :\fR. DE?VTy-SPEAKER in the Chair] 

:.I.\:1::Y .... PRADESH ORPER 

Dr. .-lmbedkar: The amendments I 
am prepared to accept are tl~ese: 

LLt No. 1.. Amendments Nos. 6 
an,l ~ in the nalr.e llf Kishorimohan 
T:'i!-'athi and others. 

Lbt No.2, amendment No.1, 
parts 1 to 5 of Dr. P. S. Deshmukh 
a::d oUers together with two 
conse:lt.;ential ame'1dment;:; to be 
moved bv Dr. Deshmukh. 

Lid No.3. amendment No. 2 
in t;~e name of Shri Kishorimohan 
rr;~athi and others together 
w:th a consequential amendment 
to be moved by Shri Tripathi. 
(Amc'ndment No. 2 is to be 
slightly n~Jdified so as to read 
"Khamaria R.I.C: oC Khamaria 
Tehsil)" for "Khamaria TehsU". 

List No 6, amendment Nos. 1 
t~ .). 

Dr. Deshmukh (Madhya Pradesh): 
SC"Jil I mo\'~ my consequential amend-
ments tu i and 2'! 
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Mr. Deputy-Speaker: I shall . note 
them down. 

Dl·. Dc:;hmukh: I beg to move: 

At page 3, Tabl~ A,-Parlia-
mentary constituencies (Madhya 
Pradesh Order) agair.st the entry 
"B.<.tul". [or tll~ werds "Pusla 
and .hrud R.LC:~. of Morsi Taluk 
of Amravati district" in column 
2, substitute the following: 

"Pusla R.l.C. a..:,d Jarud R.LC. 
(excluding such cf the village,; 

as are specified in List A) ot 
M::>rsi Taluk oC Amravati district.,r 

2. In amendment No. 4 of list 
No. 2 (Madhya Pradesh Order)-

(a) against the ent.ry "Darwha" 
for the existing entry In 
column 2 substitute the 
following: 

"Dal'wha and Ladkhed RI.Cs. 
and Ner R.I.C. (excluding 

villages in List L)"; 

(b) after the entry 'Darwha' in 
column 1 and all the entries 
occurring against it in columns 
2. a and 4. insert the 
following entry;-

~ ______ P ___ • ___ P ___ '_"""!"" 0- _--, _ .... _ ._. __ • ____ -,p_. ___________________________ _ 

Knb'11I, . Bi\IJlIlg,".lJl ·'.nd Kalamb R.T. C". rl:._' ·.'ilhg .. " ·)f ~.:r 
R.Ll·. ill Li~t Land th" "ill,\g .. ~ ·)f ',,· ... ot'nal R.I.!.'. 
in Lid R. -

Mr. Deputy-Speaker: Where is Dar· 
wha in amendment No.4? 

There is no Betul in the amend-
ment. 

Dr. Dcshmukh: It is in the main 
order: Page 3 of the President's 
Order. The first entry on that page is 
Betu!. That has to be replaced by 
this entry. 

!\i~·. Deputy-E;~'cakel'; _-\n-.' .:;tbe,· 
amer.dmcnt"? 

Shl-i. Kishorimohan Tripathi: :VIy 
amendmen~s are. Nos. :3 and a in List 
1 an':! amendment. No. ;. in list 3. 

Then. I h:!ve a cop-sequential 
amer!c1ment. \'lith ref~rence to amend-
men t No. : n list :3. as has been indi-
ca, :':1 by Dr. Ambedil:ar. I beg to 
mv,'e: 

With : <;(erefl.ce to amendment 
~.;;). 2 v _ist 3, (:\IJ..Jlr·:l Fl'1(~esh 
C""il'r) '1· nCl'Yo> 1 T'1b ' e \-
Pa~iiame;tary:>~ Co~stitu<:,!;cies, 
against ~he entry "Durg" for the 
words "Chhuikar.dan Tehsil" subs-
titut"! ~he words "K!1<'maria 
Te11sil ~xcludi:H! P. C. No. 8 of 
Kh:lmari:>. R.I.C.". 

T:'.is is p\lrely conseqnential. 
With r?fe~'ence to such other 

amcndm<:nt'l of which I had given 
notice and \\i:1ich have not been ac-
cept.;d, I have iust to place on record 
my complete disagreement with their 
non-acceptance. 

All these amendments ill 'vhleh I had 
given notice had been unanimously 
supporte~ by all the ;VIembers in this 
House from Madhya Pradesh and 
had been ~up,orted by a large volume 
of public opinion in Madhya Pradesh. 
But as they happened to go contrary 
to the principle underlying the Pre-
sidential Order, the hon. Dr. Ambed-
kar has founet himself unable to 
accept the:;e amendments. Accordinl; 
to my interpretation, Sir. my amend-
ments -s0u~d ha';e been in the best 
in::::12s::,; of the Scheduled Castes and 
ScheJ'I:ei Tribes themselves. It was 
in com:J~e,e agreement with the re· 
presenL1'i'i€S of the Sch",duled Castes 
a!;d ::> ;:~~i,:Ld Tribes themseh'es in 
this HcU!;~ from :\fadhya Pradesh that 
I tablerl these motions. The principle 
that h.~; b:~:;'! accel)ted in the Presi-
dent hi Ord ?r. l1ainely that every 
singl~ d:stric: in a Sta~e should be 
im'ariably and ri;;:dly represe:1ted by 
Oti·~· :'Oc:~cduled Caste ;VIember at least 
has. undel' pecuEar ·:ircumstances, 
ri-=':rimentaliy reacted 01. sc,me of {he 
d~stricts in ":\.Iadhva Pradesh. namely. 
Surguja. Bastar. Khand\ .... a. a!1d Rai-
gari1. I ha'j proposed to shirt these 
Scheduled Castes seats to areas ()i 
r.:g!;e,· c:;,;centration as it had been 
r~('c.m.-!:e'1ded by the Parliamentary 
Advisory Committee. With respect 
to mv 3l'.iendmer.ts to Parliamentary 
cor.;;tltuc!ides. I !:ad propo';cd that 
the , .. ;~trict of Dur:,t and Rai9ur need 
not b~ vivisect~d. 

!\Jlo. Dc!)u~y-Speaker: Is there any 
purpc)se in this, except to ct'cate 
discontent amoucg the people? 
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SII1'1 'Kt~ltorlmoban ·Tripathl: I wish 
to place on record my protest. 

Mr, Deputy-Speaker: It may create 
discontent among the people there. 

Shri Kishorimohan Tripathi: I am 
fully supported by my people. 

Dt', Ambe<tkar: Will my friend be 
.,at!.-;fied if I say that I have regis-
tered hi" protest? 

S!!t'i Kis!t()rimGb<~:1 Tripatbi: I am 
satisI1:~d 

;\oIl'. D.:;mt.y-Spt'::l.kl'r: Has the hon. 
·Minister got td say anything? 

Dr .. 1mbcdkar: No, Sir. 
Srli'j Ki'l110rimchan Tdpathi: He 

has regLit2red my protest. 
l\Ji'. Dep"~Y-';peaker: That is duly 

<;·;1 record. 

Shri .fang-de (:.\,Iadhya Pradesh): I 
have some amendments, Sir. 

Mr. Deputy-Speaker: He may move 
them. 

Shri Jangde: I have moved my 
amendments Nos. 1 to 4 in list No. 1. 

Mr. Deputy-Speaker: And then? 

8hri Jangde: And amendments 1, 3, 
·4, 5, 13 and <3 ill li<;;t No.2. And in List 
4 ..... . 

ilk Deputy-Speakel': But I find 
that th0 han. Member has amend-
ments in List 3 also. Why not say 
that all the amendments standing in 
the namp of Mr. Jangde in all the 
Lists have been moved? 

S111'1 J:UI{::de: All right, Sir. And I 
31so prGt::st against the ..... . 

Mr. Dp.!.nity-Speaker: Does he want 
to speak ;:!.lso? 

Slid J·Ul;:de: Yes, Silo 

lir, Deputy-Spcakpr: But his pro-
IEst has b:::eon recorded, 

Shri Ja~\gdc: But, Sir. I want to 
express my cpir:ion also. 

~t ~: tfRift'l ~fb~ ~W, 
~~~ Cfim (Delimitation 
Committee) ;f ~ lf~.~ 
"Ulf ~ aftt· ~ <1\1' ~ ciT Wi ~, 
~ m ~ arq;l. ~t·~ f.R 

t~ ~iii ~'"" ~~ ~ 

~ mIT 'fT ~ 'fit ~RRe (Cabinet) 
;it 1Jlf 'IFf ~ lfAilfq ~f.:r ;l m 
f~ ~ I "'{{f ~ ~ ~~ if; qitl""~" 
~ "fiT w:r :;:;--: ;q; 3InT<l .q~ t I 

BR ~=ii IT ~,~:;rrff liT ;j;?lIT arf~ 

~f :sOT ~ 'fir jffq;r. fir.! fiR"ff "ff~ 
:iff ~ it f.R;rn' v, ~.:r ~;ff if ~ 
~~;;s ~~ (Scheduled Tribe.i) 
iT 1{lO'lT q,,, lr!"-r![<l lIT ~ 'fi@ 'H ~ 
'T"fR 1" i -r :;r::r ir :,r:~<f ii ~ 'f5j r-r it 
-:jf~r.ft Q;~ ~r~ ~ off :r~ ~T ~ =tr 
;r;p:c;; :r:fr~ <j;) '<I"~ fHr 'T-!fi ~ nnr t 
ofT ~~Pl <r~ ~ ~JJ ~ ~f;f 3fi'<lflf ~ 

:r-rc;r iFH ~ : it "5llf <r~ ~f1f rn 
f ~1 <fir ~fr"5"l' <rfr f<rfif'lf ~ I ~ m 
<r~ ~ ~h 111 ;r~ t, 31"11" ~ "!"~~ 
ifl:q~ ir~~~;~ftjJ' (double mem-
ber constituencies) 'liT frrql'Jf g3tT 
~ N ':.T :ir ~f-rn ( a.i'ea.) i ~ Q;'fi 
~'" .qr~ t <ru;r~ ~. I ::qr ro;r ~
~ ;,ftz ~h~3 m..- '{; ~ <tit ~ ...." ,. . 
3IT<: ~ !W=r ~<T I ~q 'ff 'fiT1:Vr ~ 
<r~i?rn ~'1r "T1i<fT ~ fit; ~~1.f~ ;n~ 

" " ~ ,. ,,(-',t 

'I'T ~rr ~0c<ln.r 1f, mIJ ~ ~, «"{-

lTr;;rr 3IT~ UlFTt f-ir~ -q 'fi<'~~~ 

(concentration) ~ I ~ ~;rfl ~o 
5ff, ;fa- 3fTmr ~ I "'{~ f~:T <r~ '1t f«~ 

~;H ~r~R:'~I{;:a-r (~ingle mem-
ber constitu~llcie;;) <rf I 3fif <t:<f~ 
... ...,..... =+.--
if, 'lor WU lP-fT Q: I'f>, -;T~ '1"" ~ lIlf~-
~Ifr ~r 'fi7:'fT R:~1?f ii{ r~~r ~ I 

~ ~ ~ <liT ri oft 3f'1"lf1ll ~ t 
aft;: ~;"{lIT ')ff <f~rrr ~ I ~;rm ~im 
ifU:.ft ~ .... ~ ~ r", ,,~ ~{ ~ip f,p 
Cj\). sr,~ff;ff1{~ -('IT ~~ ~, ~ ~ 
f'N~ ~. ~rm "') JfRff~ t.n 
~ ~ ~f.Ii q ~~ if 3fT IR 
arq;ft Ofif?;~ ~~lIIi( ~~ , q q 
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i4lljij41<f ~ ~ I q~'iiflIT lit{ i41tf-

m ~ fit; ~ ~.-q ~ ~ c¢l' 
amn<ft' ~ arf~ ~, <$ ~ ¥if,..,.qosw 
-q m- liTmnn -q ~ 3PFft m~ 
(protest) lIT 3Jq;ff ~ \ifllT 

.«~ ~ I 3fq;f ~ ~ ~ ~ ~ 
~', 'flIT ~ ~ij- ~~ ~ctft ~m ~ 
~~? tfli ~ (1") awr ~~ ~ 
<tt ~m m ~,~~r ~ ~ ~<tt 
1fit If<~j ~ ~ ~ ~t =m ~ifT ~ 
~, ~ ~ (I"'li i'ilflf~lffi ~ ? awr ;;rr;ffl 
~ Pl> iJe~ m if ~ ~ "liT "3{~ 
~ ~ P-TRt <fiT ~ ~1 ~ ~~ ~ I 
~ IffiI' ~ lfelf ~ ij- (In: 31m 
~ ~ m ~ ~ I ~ iJe'J ~~T <tt 
\ifi'RfT ~ !:fRrRfer ~, ~ if ~ <fl~ f~ 
~1 ~ W ~, ~wrr ~~ ~ 1ft ~1frtT 
~ ~ <fiT fcrUer ~ ~T ~ 3ft{ 

~ ~ if \ill '3iTrm et.f ~ ~h ~ 
~ et.f ~ ~., if &ctW ltKr"{ <liTRe-
~ orrrr Cf)"{ arrlfPl ~ ~ ~ I 

(English translations of the above 
. speech) 

Shri Jangde: Sir, the del~m~tat~oll 
that was decided by the Deh!DltatlOn 
Committee in ccnsultation with ~he 
state Government and the people nas 
been chsnged by the Presh:ent on the 
advice of the Cabinet. This has given 
a "reat blow particularly to the 
Mahakoshal constituency in Ma<;i?ya 
Pradesh. Those areas where Harl]anS 
were in the greatest number and 
which should have been allotted more 
<'eats on this account have been ex-
~luded from there and inste!ld they 
have been allotted one seat In those 
places where tbe number of Scheduled. 
Tribes is 90 per cent. or more than 
50 per cent. at some places and a 
general seat of these areas has been 
taken "way with i.he result that the 
other classes seem to havt.! been 
unjustly treated. It is a stra~ge 
situation for the peoIlle . workl.ng 
there. Firstly, t~e constItuencies 
there are of a very large size and 
then t.he3e double member. constitu-
encies which have now been formed. 
are a~ big as a dis~rict. One ('annot 
understand how Is only poor Harl-

jan and Scheduled Castes candJdates 
b.e able to contest and win the elec-
hons. The reason, they point out, Ja 
that there is a concentratlon of 
~cheduled Tribes in these areas p~ 
tlcularlY in the districts of Bustar 
Sar~oja and Rai~arh. They constl: 
tute 90 per cent. of the population. 
Therefore there was a single member 
constitu~ncy. Now it is reported 
that the Cabinet has decided to form 
~ ?ouble member constituency there. 
fillS would lead to an increase in 
the expenses and the area too. Our 
C.abient always says that it wants to 
gIVe repre~e~tation to all districts, and 
to. :j-,e backw~rd classes so that they 
mIght come 10 to the Assembly and 
present their difficulties. They think 
It t:) b'~ just. But is it just that Had-
jan.; ca:'! protest and form an oppo-
~ition or fight lor their rights only In 
the CablI1et or legislatures of the 
p!a:::es where their population is very 
large': Can their rights be safe-
guarded in this way? You safe-
guard their rights at one place while 
at others, where they are in a majority, 
you want to crush them. Is it just 
and fair? 

You are not giving due considera-
tion to those places in Madhya Pra-
desh where they are populated. We 
are constantly receiving telegrams 
from Madhya Pradesh. These people 
are much dissatisfied. There are 
representatives of the peopl.;- of 
Madhya Pradesh here and none of 
them 1s opposing this at alL But 
even then our Government is against 
it and doing injustice by forming 
double-member constituencies in 
areas which are vast and undeve-
looed. 

Mr. Deputy-Speaker: I will now put 
all the amendments to the vote of the 
House and ...... 

Shri Jangde: Sir, I want to with-
draw my amendments. 

Mr. Deputy-Speaker: I will later ask 
leave of the House for the withdrawal. 
I will now put amendments No.1 to 
5 in list No.6. Have they any conse-
quential amendments? 

Or. Ambedkar: There are nQ amelld-
rnents to these amendments Nos. 1 
to 5. 

MI'. Deputy-Speaker: The question 
IS: 

(For text of the mctions see Dr. 
Ambedkars amendments Nos. 1 to 5 
in List No. 6 printed i9 Appendix 
XXXIII, annexure No. 3:J 

The motion was aq~~t.cd. 
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Mr. Deputy-Speaker: To this extent 
the President's Order' stands modified. 

Dr. Deshmukh: I have to move 
my amendments. 

Mr. D~puty-Speaker: Yes. That is 
with reference to amendment No. 1 
ill Li"t No.2. 

01'. .Ambedkar: There are amend-
ments to his amendments Nos. 1 to;; of 
List 2. 

)\-11'. Deputy-Speaker: The question 
is; 

At page 3, Table A.-Parlia-
mentary Constituenci~s, (Madhya 
Pradesh Oi'der) against the entry 
"Betul". for the words "Pusla 
and Jarud R.LCs. of Morsi Taluk 
IIi Amravati district" in column 
2. st!bstitu te the following: 

"Pusla R.Le. and Jarud 8.Le. 
(excluding such of the villap'sas 
are specified in List A) of Morai 
Taluk of Amravati district". 

The motion was adopted. 
In amendment No.1 part 5 of 

list No. 2 (pl'inted in Appendix 
XXXIII, annexure No. 3)-

(a) against the entry "Darwba" 
for the existing entry in 
column 2 substitute the 
,oHowing' 

"Darwha and Ladkher aI.es. 
and Ner R.LC. (excluding 
villages in List L)"; 

(0) after the entry "Darwha" In 
t'olumn 1 and all the entries 
'occurring against it in 
columns 2, 3 and 4 the follow-
ing entry be inserted:-

------------ - ----
3 4, is 

---------------- - - ---
Kalsmb. Bllbulgaon '\nd I{\amb R.I. Ca. the villao;rc.: of N",r 

R.LC. Li,·:t Land the villages of Yeotmal R.Le. 
ia Li~t E. 

1 

The motion was adopted. entries unckr the heading "Yeotmal 
District" in column 1, and all the 
entries against them in colurr.ns 2, 3 
and 4 the fol!owing be substituted. 
namely:-

1\fr. Deputy-Speaker: The question 
is; 

5. That at page 13, in Table B.-
Assembly CQll"tituencies, for all the 

1 

Pu:>ad 

Dar",); ... 

Pu~il.Cl talnk e'Xcludirg villl1gti' in Lii-t "J" . 

Darwha. and Lndkh€d R.I.G.·, a.nd Ner RI.C. (~X. 
dueling ,-ilIages in List L). 

3 

Kalmnb. Babulgaon <~nd Kal<' .. mb R.I.C:;. the villc.,;c.> of Ner 1 

Yeotmnl 

\YacUlona 

Pandha!'!,ilvaua 

Marega.on 

Wani. 
Dijiira;; 

RLL'. in List Laud the village:; of Y20tmal RJ.C. 
in LiH R. . 

Yeotmal R.LC. excluding villages in List" R" and 1 
il'clud:ng villages in L:sts " K" <'Jld .. ~I". 

\\'"dLOlH\ l~.I.C. of Kelapur taluq ; Wadgaon RJ.C. 1 
(lxcluding villages in List" M" and RUD~ F .I.C. 
excluding " illages in List "~" of Kelapllr T<~· 
luq. 

Pandha.rkavadd. and Ghatanji tOWlIod; Palldh.uk<\yada 1 
R.LC. excluding villages in Li"t .. P" hat iuclun·-
irg villl1ges in List" N" and Ghoti R.I.C. of Kela-
plh' t&luq. 

lI.\reg,\on and Sakra R.I.C~. of \'iani taluq aud 
village,; in List "P". 

Wani ard Velambai RI.Cs. of \Yaw taluq • ". 
• D,gras R.I.C. of Darwha taluq ; Arr.j R.r.C'. eltchi· 

ding vill&g,\S ill Li:;t "K" and including \·illl\g".j 
in Li~t U J''. 

1 

1 

--------------------.--~----.-----.--
The motion was adopted. 
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.Mr. Deputy-Speaker: The question 
is: 

[For text of the motions see Amend-
Jnent Nos. 1 to 3 in I:.ist No.2 printed 
in Appendix XXXIII, annexure No.2:] 

The motion was adopted. 

Mr. Deputy-Speaker: The question is: 

[For text pf the motions see Amend-
ments Nos. Band 8 in List 1 printed 
in Appendix XXXIII, annexure No. 3:1 

The motion was adopted. 

!\fl'. D~ruty-Speaker: To the extent 
of these amendments the President's 
Order stands modified. The question 
is: 

At page 1. Table A.-Parlia-
mentary Constituencies (lVfadhya 
.Pradesh Order) against the entry 
'Durg' for the words "Chhuikadan 
Tehsil" substitute the words 
"({hamaria Tehsil excluding P.C. 
No. 8 of Khamaria R.C.!." 

The motion was adopted. 

MI'. Deputy-Speaker: The question 
is: 

At page 1, in Table A.-Parlia-
mentary Constituencies, against 
the entry "B81aghat" for the word 
"Khamaria" in column 2. the 
words "Chhinkhadan Tehsil and 
p.e. No. 8 of Khamaria R.I.C. 
Khamaria Tehsil" be substituted. 

The motion was adopted. 

Mr. Deputy-Spe-aker: To this extent 
the President's Order stands modified. 
Leave may be granted to all the Mem-
bers to withdraw their amendments. 
All the other amendments moved by 
other hon. Members were. by leave 
w)·:hdrawn. 

Mr. De1.)JJty-Sp~aker: The ::\faihya 
Prade2D Oi:der i:; r;"er. 

111.. Ambedf(ar: Th('~~ zre rJt!ier 
;~';blds wIn are l);0$sing me ~hat 
U:e:. matt':! .. may '::,k take_1 up fir~t. 
that :5 -Ne:st Bed;a: "ad :1:yderabai. 

M,'. DP.;o'11;y-Srw:lkcl': I 31':1 takIng 
11,> Madras. 

Dr. Ambedkar: With regilT6 T" the 
:'Ia0.ras Order, I ar.1 pre;:lal":d to 
:J(.' - ~~)~ th':? fCl!,~·.v!ng 3.rr~e:!d:r~E:~~3:-

Lig( 'io. 4. .-\J'nendrr.e'1t No. ,. 
00rt ;~. seco::ct alternative. and 
~3,·t 4. of Silri Kaia Venkatarao. 

.-\mcn.d mC!ll t 1';0. .:.. Darts 1 and 
2. of :;hri i(bav3 Rao. 

Lis: No.6. Amendment :No. 1. 
Parts 1 and 2. of Shri Sanjivaya. 
.::ubl;'ct to ~he recast of 'part 2 as 
follows: 

'~T'li a~ f.)r all tl~ ~ ~ntr:_~s a~ainst 

'2.' ,':;':'e" i!1 c01ullIP3 3. 3. 4 and 5 
the following be substituted: 

------------------------------._----- --- - - -.~-----

EIGdc ErlJdn t.'::llk, BbllVcl.Jli t.1.1ak. D:l;";-"''':·.l."ll '>"l::k 
r ·s(:! ... ~\.!:u;.r ~uch of tho:" -·tiiLl2'."· rJ: i.~, .. 'l-d :~,\;:'.. ·F·;~·i~:.~ 
~~;~,r-:l <p~ified in :tC;~l ~o~ (lu) .:>f.[;;.) .\:) ·,·::,ii~'] 
<1.p..d Kngaiur Firka .lc~<l., ,wit <if t;l) " :b t :.·, of 
(~o:)ichettipala.ya~ ::":rka 'Jr C,"\i;~f:."h'c,tt:p •. l (Ii~tn 
[..~L-k of Coimbato:Q d;',t.r,ct ,\'I ,;ro' pee .• , .. , .•. a 
item No. (IS) oft.h" Appcilllix; ,~,~,l ~~.\r":· :'l!:k. 
Kattalai, Ku1ithaL..j 8:1 .. \ P,mj,'tH! ~; i·';rk;~; of 
Kuiithat.1.i t>l.inI;;: of Tirnch'r'''l~d! (L ,tr;~t .. 

Amendment No.2, part 1, ill List List NJ. 11. Amendment N->. 2, 
parts 1 to 3, by Shri Kodanda· 
rama Reddy and others. 

No.6. . 
List No.7. Amendment No. 3 

parts 1 and 2, of Shri Kala Venkata 
Bao. 
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List No.. 12. Amehdments No:;. 
to 13, subject to amendment 

No. 6 being modified by hon. 

1Iinister of Law a:l fol1ow.:-
That tor all the entries agaiolt 

"Tiruppur" in columns 2, 3. 4 and 
5 the following be substituted:-

., ., 

'riJ'lIpP"r The Kollogdl, (~""i'~lll'&'ipalJl,yilom Bnd Tiruppur tal· 
uk.e and ::Ianl" ,\od AVl\llashi firus of .\\-al148hi 
taluk (excludil\~ the Kugahlr flrk" Bod '<u('h of 
the villaget' of Gobichettipsll\yam /irks of tilt-
Gobichehipalayaro taluk So< at\' ;q>eeiii('(l in item 
No. (I8) (If the Appendix and t·ile Vnrapatti tirkK 
of Tiruppur ( .. Ink) oCthe ('oimbatol'\' ))i4rict·. 

I beg to move: 

(i) At page .. in Table A.-ParHa-
:nentary Constituencies, against the 
.. ntry "Dharmapuri" for the words 
"and Edappadi firka of Tiruchengoda 
taluk of Salem District" substitute 
the words "and Edappadi firka and 
such of the Villages of Sankagiri tirka 
of Tiruchengode taluk of Salem Dis· 
trict as are specified in item 18A of 
the Appendix'. 

(ii) At page 4, in Table A.-Parlia-
mentary Constituencies. against the 
entry "Tiruchengoda" for the words 
"(excluding Edappadi firk~ of Tiru-
chengoda taluk)" substitute the words 
.. (excluding Edappadi tirka and such 
of the villages of Sankagiri flrka of 
Tiruchengode taluk as are specified in 
Item 18A of the Appendix)": 

(iii) At page 11 in Table B.-Assem-
bly Constituencies, against the entry 
"Tiruchengode". for th.e entry in 
·:olumn 2, substitute the followinl: 

"Tiruchengode taluk (excluding 
Edappadi. firka and such of the 
villages of Sankagiri ftrka and of the 
Tiruchengode ftrka as are specified 
in items (18A) and (16) respectively 
of the Appendix)". 

(Iv) At page 11 in Table B.-Assem-
bly Constituencies, against the entry 
"Edappadi", for the entry in column 
:!. SUbstitute the followinl: 

"'Edappadi' firka and such of the 
villages ofSllnkagu.i firka· ot Tiru-
chengode taluk as are specified in 
item (l8A) of the Appendix and 
the Mettur and Nangavalli flrkas 
of Amalut' taluk". . 

:257 PSD 

11 .. -\.M. 
Sir. I want to move all the amend-

ments in List No. 10. They are on~ 
a ·.~orrigenda. 

Sbri A. Josepb (:\Iadras) : I move 
my amendment No. 1 on List :.ro. 7. 

I also want to mo\"e amendment 
No. 2 on the same list. 
~r. Depu&Y-S~aker: They are taken 

as moved. 
Shri'\. Joseph: I want to read 

some portions from the Report of 
the ~farlras Delimitation Committee. 

"We also had the benefit of hear-
ing the debate in the State Legis-
lature on the Go,-ernment's pro-
posals. 

(1) Bvril before us and in the 
c!ebate in the State Legislative 
Assembly it was UrJred that to 
oro\'ide adequate repreRntation 
for all shades of political and 
other opinion. there must be a 
good number of plural-member 
constituencies created in each 
district. and for each Legislature, 
in addition to the plural-member 
constituencies carved out to proa 
\'ide for the reservation of seats 
for the Scheduled Castes and 
Scheduled Tribes. We discussed 
this proposal at length and came 
to the conclusion that, as even 
the reser"ation for Harijans and 
Scheduled Tribes is expected to 
disappear at the end of 10 years, 
50 that there may be no compart-
mental reservation, It was inadvi-
sable to bring in by the back-door, 
electorates which would realJ7 
function on a communal or other 
narrow basis. The onl,y reason uri-
ed for such reservation is to make 
provision for minorities, particu-
larly. religious miDoritie$." 
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rShri A. Josepb] 
Not only the minority communities. 

but prominent Hindu Legislators of 
Madras said in the State Legislature 
that Dlural-member constituencies 
without reservation should be provid-
ed for the minorities. It was not the 
intention of those people to bring the 
religious minorities by the back-
door put they want to bring weaker 
section of the community. There is 
a provision in the Constitution with 
regard to affording facilities for the 
minorities and weak~r section of the 
Community tor their uplift. Not only 
Christians and Muslims but even 
Hindus urged the Government to 
provide plural-member constituencies 
with distributive voting so that they 
may come in the legislatures of States 
and the Parliament. Tqere was a 
provision in the Constitution to bring 
members to the Upper Chamber of 
States and to the Council of State 
through the State Assemblies. Is it 
not a backdoor election? Yes. If 
that is a backdoor election, it is clear 
that the report (Delimitation Report of 
Madras) itself ignores the Constitution. 
In the interest of the minorities and of 
the Constitution I appeal to the House 
to realise the conditions of the mino-
rities and show sympathy towards 
them. In Madras there are 25 lakhs 
of Christians. I am not speaking 
from a religious or communal point of 
view. As the hon. Law Minister arid 
Labour Minister know most of the 
Christians come from the dopn-
trodden masses of the people. They 
are in a helpless position. I appeal 
to the House to postpone the Madras 
order to the first we~k of the next 
session, so that they may provide 
plural-member constituencies. I know 
that many Harijan Members are laugh-
ing at me. They will realise the 
\'onsequences it it befell to their lot. 
We Christians have fought for the free-
dom of the country. We took part 10 
the 1942 struggle when all our leaders 
wele put in jail. I have guided my 
people in their participation in the 
non-co'operation movement. Because 
of that service I have been brought into. 
this House. But it is not for my 
education, nor for my social position 
nor any other qualifications of mine. 
In the interest of the organisation to 
which I belong and in the interest of 
the Government I appeal to the House 
to provide plural member constituen-
cies with distributive voting witqout·· 
reservation. If the Law Minister is 
not in a position to agree then ~ 
oppose his motion and I would . aslt 
you tl' record· my disaf(reement with 
the proposal for single member 
constituencies without giving any faci-
lities for the mlnoritlea. 

Dr. Ambedkar: I cannot accept the 
amendment.. 

Mr. Deputy-Speaker: Were similar 
plural member constituencies created 
in the U.P.? 

Dr. ADlbedkar: No, Sir. Nowhere has· 
an exception been made. 

Prof. Raqa (Madras): I wish to re-
cord my dissent to the amendments 
that my hon. friend the Law Minister 
has just now moved to the order plac-
ed before us by the President, so far 
as they concern the Andhra districts. 
I do not wish to say anything more 
on this occasion, because it is useless so far as the purpose of getting the~e 
altered is concerped. I do wish to say 
that at the earliest opportunity the 
Election Commission. the President 
and Parliament should try their 
best to look into the matter and see 
whether some change could not be 
effected. 

I wish particularly to refer to two 
constituencies, one in Nellore and the 
other in Anantapur. In the constitu-
encies that are now sought to be creat-
ed it would be found, I ani assured. 
that the Harijans are not as numerous 
as they are in the other constituencies 
which were provided for in the Presi-
dent's order. While I was co-operat· 
ing with you, Sir. on the Delimitation 
Committee I understood that there 
were certain definite instructions 
given by the President, that the Hari-
jan constituencies should be limited 
to those areas where their number is 
the largest. 

I am rather afraid that this prin-
ciple has been departed from in order 
to satisfy certain interest.i or certain 
considerations which are not germane 
to the interests of the Harijans for 
wh:>m these rlouble constituencies are 
being created. 

Shri A. Josepb: There is my atnend-
ment. Sir. 

Mr. Deputy-Speaker: I bave noted 
it down as having been moved. I 
have already given him an opportunity 
to speak-I am not giving another 
opportunity. I shall put both his 
amendments to vote. 

Sbrl Kala VeUatarao (Madras): I 
am surprised that my hon. friend, Sri 
Ranga has thought it fit to say those 
lew words on the amendments accept-
ed by the Law Minister. Perhaps my 
friend has forgotten that both the 
ehaoges referred by bimself were the 
original thinp to which Mr. ltanIa 
himself was a party .. in the Madras 
Delimitation Committee of which H 
was a member. I wonder how he hn 
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brought in new arguments to oppose 
a thing ~hich he has himself support-
ed earlier. The changes made in the 
President's order were based upon a 
new rule which the Election Commis-
sioner brought into vogue, namely 
that there should be a concentration 
of Harijans in any particular consti-
tuency so as to merit the location ot 
a Harijan seat in that area. 

Prof. Raaga: Yes. 

Sbri Kala Venkatarao: Now Mr. 
Ranga is subscribing to the new rule: 
I am very glad. We ourselves have 
subscribed to it in the case of about 
fifty constituencies in the State of 
Madras. 

The amendments now accepted by 
the hon. Minister have individual 
merits. Mr. Ranga has named two 
Constituencies. In the case of Anant-
pur, Mr. Ranga perhaps does not reo 
member that in the last elections in 
1946 Mr. ·Rayappa belonging to the 
Scheduled Caste was elected from a 
general seat from the Gutti constitu-
ency. That shows the intluence of the 
Scheduled Castes in that constituency 
and removing that seat and placing 
it elsewhere shows that some injus-
tice is being done to the Scheduled 
Castes there. Therefore the altera-
tion was suggested. Even according 
to the alteration the difference of 
concentrated Hariian population 
involved is only '2 per cent. and Mr. 
Ranga cannot seriously object to it 
under these circumstances. 

Regarding Nellore DistrJct, the hon. 

tance in what be has stated about tbe 
amendments accepted by the hon. Law 
:\1inister. . 

Mr. Deputy-Speaker: I will DOW 
tirst put the amendments accepted by 
:he hon. Law Minister and then' take 
up the others. 

The question is: 

lFor text of the motion He the 
,-",cond alternative in part 3 of ;unend-
:nent No.1 in List No.4 as printed in 
Appendix XXXIII, annexure' 3:] 

The motion was adopted. 

Mr. Deputy-Speaker: To this extent 
the President's Order stands modified. 
The question is: 

[For text of the motion see 
;;:arts 1 and 2 in amendment No. 2 of 
List No. 4 as printed in Appendix 
XXXIII, annexure 3.] 

The motion was adopted. 

Mr. Deputy-Speaker: To this ~ot 
the President's Order stands moditled. 
Then I will put amendment No. :I in 
List No.6, parts 1 and .2. as recast. 
I will put part 1 tlrst ~hlC~ has not 

. been recast. The questIOn 18: 

[For text of the motion s,ee 
part 1 in amendment NQ. 1 of ~ 
No.6 as printed in Appendix XXXIII,. 
annexure 3.] 

The motion was adopted. 

Mr. Deputy-Speakel': To this ~tent 
the President's Order stands modified. 
Now I will put part 2 of amendment 
No. 1 of List No. 6 as recast. The 
question is: 

In part ;! of ~ndm;ent No. 1 ?f 
List No.6 (as printed IDb tiAtuPtepen~ XXXIII, annexure 3) su s '-Ua 

following: 

Law Minister was impressed because 
it was found that the two Harijan 
seats found in the Order, namely in 
Nellore and Gudur taluks, are adjacent 
to each other and ap area running 
nearly 120 miles north of Nellore has 
been left without any Harijan seat. 
The present alteration was the one 
originally recommended by the Mad· 
ras Delimitation Committee, including 
Mr. Ranga, and the hon. Law Minister 
has now accepted what he recommend-
ed earlier. Therefore, there is no subs-

------~-
1 

Erode 
------------------------------
Erode taluk, Bhavaoi taluk. Dhllol':ruram !t.': 

[exoluding suoh of the villages Kunci: 
Firka ~Q e.re specified in item No. ,19) of ~~!!.. 
pendix] and KugaIur Firka and such of t.bot VI_-
of GobiohettipaIayam Firka of Gobichetti~a:r: 
teJuk of Co~Wore district as are specl taluk 
item No. (18) of the APpendix;.andt~F'-'- of 
Kattalai. Kulithalai aDd PaIlJapavl _a 
KulithaJai taluk of Tiruohirapalli district·, 

1 .• 

The motion was adopt~, 
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Mr. Deputy-Speaker: To this extem 
the Presldent',;; Order stands modified.. 
The question is: . 

(Fol' text of the motion se~ 
amendment No. 2 of Ust No. d, stand·-
ing in the name of Shri R. 
Subrarnaniam and others as printed in 
Appendix XXXiII. annexure 3:] 

• The motion was adopted. 

Mr. Depu&y-Speaker: The Presi-
dent's Order stands modified to the 
e.'Ctellt of this amendment. 

The question is: 
LFor text of the motioll s~", 

amendment No. a (parts 1 aed 2) of. 
List No. 7 standing in the name Ot 
Shri Kala Venkatarao and others as 
printed in Appendix XXXIII, annexure 
:q 

The motion was adopted. 

Mr. Deputy-Speaker: The PTe,;i-
dent's Order stand,;; modified tOJ titE 
extent of this amendment. 

The question i3: 
(For text ot the motion lee 

List No). 10. mu\'ec! by Dr. AmbEdkar 
as printed in Appendix XXXIII. anne-
xure 3.] 

The moti.)O was ad.)pted. 
llr. Deputy-Speaker: The Presi-

dent's Order 3tand; modified to the 
(xtent f)f thl,; amendment . 

The question i5: 

rFol' text ot the motion lee 
oarts 1 to 3 of amendment :'i,). 2 
.)l List No. 11 a; orinted in· Apgen·ih: 

. XXXIII. annexure 3.1 
The motion was adop~ed. 

llr. Deputy-Speaker: The Pre5id~nt's 
O"rler stands modirled to the extent of 
this amendl1lt'nt. The que;;tion L,: 

[For amendment No. 6 in Li~t No. 
12 as printed in Appendix. ~IU, 
anneXUJ:e 3] SUbstitute the follOWIng: 

That for ai: the :!ntries against 
"Tiruppur" In 'Columns 1, 2. 3, -\ 
and 5. the foi!.)wing be 5ub3tituteoi: 

-----.--.----__ ._. __ . _____ ._--t-_ ._--------.. --------
Ti l'llllpur The ('{Illegal, Gobi,'h"ttipaI8~-am "nd Tiruppur 

taluks and Sevur and .:\.Y8llashi firk,;s of ..\\-ana· 
,;ohi tatnk [excluding ~he Kugalur 6rka and "II.lh of 
the villages of Gobichettipalayam lirka (of 'he 
Gobichettipalayam taluk as are specified in ite:u 
Xo. (IS) of the Appendix and the Varapatti firo 
of Tirllppur tatnk] of t-he Coimbatore District. 

The motion was adopted. 
Mr. Deputy-Speaker: The question is: 
(For text of the motions see amend-

ments Nos. 1 to 5 and 7 to 13 of List 
No. 12 as printed in Appendix XXXIII. 
annexure 3.] 

The motions were adopted. 
Mr. Depub"-Speaker: The Presi-

dent's Order stands modifted to the 
extent of these amendments. T~ 
question is: 

(i) At page 4 in Table A.-Parlia-
mentary Constituencies, against ,the 
entry "Dharmapuri" for the words 
"and Edappadi ftrka· of TfruchenJrOde 
taluk of Salem District" substftute 
the words "and Edappadi ftrka and 
such of the villages of SQDkaglrl ftrka 

of Tiruchengode taluk III Salem Dis-
trict as are snecifted in item 18A of 
the Appendlz.· 

(ii) At page 4 in TaQle A.-Parlia.-
mentary Constituencies, against the 
entry "Tiruchengode taluk" for the 
words "(excluding Edappadi ftrka of 
Tiruchengode taluk)" substitute the 
words "(ex('luding Edappadi ftrka and 
such of the villages of Sankaciri flrka 
of Tiruchengode taluk as are ~ed 
in item 18A of the Appendix). 

(iii) At page 11 in Table a.-
Assembly Constituencies, against. the 
entrY "TfruchenlCode", for the ento' fa 
column 2, substitute the followinl: 

"Tirucbencoc:te taluk [excluding 
Edappadl ftrka and such of tile 
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vjJJages' of Sankagiri !irka and ot Mr. Ik'puty-S~aker: Now I wW. 
the Tiruchengode firka as are :ake up amendment No. 1 (parts 1 
specifielJ in items (l8A) and (16) and 2) and amendment No. 2 (parts 
respecth'ely ot the Appendix]". 1-8) in supplementary List ND. 1 . 

(h') At page II in Table B,-
Assembly Constituentie", against the 
entry "Edappadi", for the entry in 
column 2. substitute the following: 

"Edappadi tirka and such of the 
"illages of Sankagiri !irka of Tiru-
i'hcngode taluk as are specified in 
i1 em (18A i of the Appedix and 
the :Uettur and Nangavalli firkas 
of Om,.lnr !dlnk". 

The motions were adopted. 

llr. iH-puty-Speakel': The President's 
Orc1er stands modified to the extent 
of these amendments. The other hon. 
Members desire to withdraw their 
motion~. 

The amendments were. by leave. 
withdrawn. 

~I'. iH-puty-Speaker: Now the Presi-
dent's Order stands modified to the 
extent of the amendments carried. so 
far a" the l\Iadras Order is concerned. 

\VEST BE:\GM. ORDERS 

Dr. .-\mbedkar: With regard to the 
WcH Bengal Order. I am prepared to 
accept the following amendments: 

Consolidated List No.2-Parts 1 to 
6 of Shri Samanta and Shri B. K. Das, 

Supp1emenrc.ry List No. t: Amend-
f!~€nt No I-Parts 1 and 2 and Amend: 
ment No.2-Parts 1 to 8 of Shn 
Himatsingka and :\lr. Ha9. as mod!-
fied by Supplementary Llst No. ;). 
Amendments 1 to -l of Shri' Jhunjhun-
'Nala and Shri Sinha.) 

I withdraw amendments Nos. -l and 
12 to 15 from the Supplementary I..ist 
No.3. The rest of them I move. 

Shri Chattopadhyay (West Bengal): 
I would like to mo\'e the amendment 
appearing in Supplementary List No. 
2. It covers 108 items. of which I do 
not want to press Item No. 30. 

1'11'. Deputy-Speaker: The .question 
j,' 

rFor . text of the motion see 
amendment NO.2. (aU the' parts. i.e, 
1-6) in Consolidated Lj~ as printed 
in Appendix XXXIII. annexure 1.] 

The motion was adopted. 

. \8 Hon. Member: There is a modi-
:ication to it. 

Mr. Deputy-Speaker: Then I will 
put the modification first, that is 
:,mendments 1 to 4 in supplementary 
List NO.5. They relate to modifica-
,ions to supplementary List No. 1. 

Shri Himatsingka (West Bengal): In 
:,mendment No, -l in supplementary 
List No. 5 mo\'ed by Shri Jhunjhun-
·,'.'ala. in sub-c'lause (iii). in the third 
:ine the word 'Street' should be 
,_·hanged into ·Road'. 

Jlr. Deputy-Speak..-r: In !hat case 
it should reaa "in this Road" instead 
Q~'of thi.~ Street", This will be 
:·hanged. 

The question is: 
1. That in motion No. 2(3) in sup-

;,lementary List No. 1 printed in 
.-\ppendix XXXIII, Annexure l. stand-
:!.g in the names of Shri Prabhu 
Dayal Himatsingka and' AI-Haj M.A. 
:-.~'.que.-

(i) tor the. words 'against the 
entry 'Jorasanko' " in column 1 
for all the words occurrine in 
('olumn 2. the words "against 
the entry 'Jorasanko' in 
column 1 (or all the words 
occurring in columns 1 and 2" 
be substituted; 

'1 That in motion No, 2(~) in sup-
;-"ementary List No. 1 (West Bengal 
i.)rder) at page 2. standing in the 
::ames of Shri Prabhu Dayal Himat-
,':lgka and AI-Raj :'v1.A. Haque,-

(i) for the \\'')rds "in column 2", 
the words "in columns 1 and 
2" be substituted: 

(ii) for the word 'Muktaram 
Babll Road" in line 7 of the 
above motion. the words 
":\fuktaram Babu Street" be 
substitu ted. 

:3. That in motion No. 2(6) in sup-
o:ementary List No. 1 (West Bengal 
Order} at ;>age 3, standing in the' 
!:ame') of Shri Prabhu Dayal Rimat-
~l!1gka and AI'Raj M.A. Haque. bet-
ween the "'Old') "cornwallis Street" 
and the words "upto junction with". 
the words "trom jundion with the 
:Uachuabazar StrE'et" be inSlerted. 

-I, That in motion No. 2(7) in snp-
:llementary l.ist No. 1 (West Benpl 
Order) :It !>a,e- :i. slandilll In tho 
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·(Mr. Deputy-Speaker] 
'names of Shri Prabhu Dayal Himat-
singka and AI-Haj M.A. Haque,-

(i) in line 14, for the word "Easy" 
the word "East" be substitut-
ed; 

(ii) between the word "Road up-
to" and the words "Ulta-

'danga" the words "junction 
with" be inserted: 

(iii) between the words "Road 
Upper" and the words "from 
junction with", the wordJJ 
"(the voters of this Road are 
not to be included in the 
area)" be inserted; and 

(iv) the words "(the voters or 
this street are not to be in-
cluded in the area)" be 
omitted. 

The motions were adopted. 
Mr. Deputy-Speaker: The question is: 

That the following modifications be 
made in the Delimitation of Parlia-
mentary and Assembly Constituencies 
(West Bengal) Order. 1951 laid on the 
Table on the 16th May, 1951, namely:-

1. That at page 3. in Table A.-
Parliamentary Constituencies, against 
the entry "Calcutta North-East", in 
column 1 for the words "Collootola 
Barabazar" in column 2 the word 
"Burtola" be substituted. 

2. That at page 3. in Table A.-
Parliamentary €onstituencies. against 
the entry "Calcutta North-West", in 
column 1 for the word "Burtola" in 
column 2 the words "Collootola. Bara-
bazar" be SUbstituted.' 

The motion was adopted. 
Mr. Deputy-Speaker: The question is: 
That the following modifications be 

made in the Delimitation of Parlia-
mentary and Assembly Constituencies 
(West Bengal) Order, 1951 laid on the 
Table on the 16th May, 1951, namely:-

1. That at page 15. in Table B.-
Assembly Constituencies, against the 
entry "Burtola", in column 1 for all the 
entry occurring in column 2, the follow-
Ing be substituted. namely:-

"Ward No.3 (Burtola) ot the 
Calcutta Municipality. excluding 
the area bounded on the North by 
Ultadanga Road from junction 
with Circular Road Upper up to 
junction with Circular Canal,· on 
the West by Circular ROad Upper 
from junction with Ultadanta 
Road up to junction with Viveka-
nanda Road, on the South by 

Vivekananda Road from junction 
with Circular Road, Upper upto 
junction with Circular Canal. and 
on the East by Circular Canal 
from junction with Vivekanada 
Road up to junction with Ulta-
danga Road." 
2. That at page 15. in Table B.-

Assembly Constituencies, tor the entry 
"Sobhabazar" in column 1 and the 
entry occurring against it in column 2, 
the following be substituted, nameIy:-

2 

~r\l.'hipi'fi\ "Ward Ko. 9 (Mnchipar&) of 
the Calcutta Municipality, 
excluding area bounded on 
the North by Keshab Sen. 
Street from Junction with 
College Street up t!) junction 
with Amhrest Street, on 
the West by College Street 
from junction with Keebab 
Sen Street up to junction 
with lfirzapur Street. on the 
South by Mirzapl11' Street 
from junction with College 
St,reet up to junction with 
Amherst St,reet snd on the 
east by Amherst at,reet from 
junction with Mirzapl11' Street 
upto junction with Kesbab 
Sen Street and t'le area 
bolmded on t:,e North by 
Gss Street from junction 
with Circular Rosd Upper 
up to junction with Cireular 
C.anal, on the West by 
Circular Road Upper from 
junction with GB8 Street 
upto jlmctioll with B-_·lia-
ghats Road. on the South 
by Beliaghata Road from 
junction with Circular Road 
Upper up to junction with 
Circular Canal and 0 D the 
East by Circul$l' Canal from 
jlmction with Beliaghata 
Road npto junction with 
GB8 Stre~t. (The voters of 
Ciroular Road Upper are 
1101 to be included in th 
excluded area)'" 

3. That at pages 15 and 16, in Table 
B.-Assembly Constituencies, against 
the entry "Jorasanko", in column 1 for 
all the words occurring in columns 1 
and 2, the following be substituted, 
namely:-

"Ward No. 3 (Jorabagan) ot the 
Calcutta Municipality, excludint 
the area bounded on the North by 
Kall ~a Tagore Street from 
the junction with Maharshi 
Debendra Road up to the junction 
with Chitpur Road Upper on ~ . 
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West by Maharshi Debendra Road 
trom junction with Kali Krishna 
Tagore Street upto junctioo with 
Cotton Street. on the South by 
Cotton Street from the junction 
with Maharshi Debendra Road 
upto junction with Chitpur Road 
Upper and on the East by Chitpur 
Road Upper from junction with 
Cotton Street upto junction with 
Kali Krishna Tagore Street. (The 
yoters of Kali Krishna Tagore 
Street are not included in the 
excluded area)." 
4. That at page 16. in Table B.-

Assembly Constituencies. against the 
entry "Jorabagan", in column 1 for all 
the words occurring in columns 1 and 
2, the following be substituted. name-
ly:-

'Ward No.6 (Jorasanko) of the 
Calcutta Municipality excluding 
the area bounded on the North by 
Muktaram Babu Street from 
junction with Chitpur Road Upper 
upto junction with Cornwallis 
Street, on the West by Chitpur 
Road Upper from junction with 
Muktaram Babu Street up to 
junction with Machuabazar Street. 
on the South by Machuabazar 
Street from junction with Chitpur 
Road Upper upto junction with 
Cornwallis Street and on the East 
by Cornwallis Street from junction 
with Machuabazar Street up to 
junction with Muktaram Babu 
Street. (The voters of Muktaram 
Babu Street are not to be included 
in the excluded area)." 
5. That at page 17. in Table B.-

_"ssembly Constituencies, against the 
entry "Barabazar". in column 1 for all 
the words occurring in column 2, the 
following be substituted. namely:-

"Ward No.7 (Barabazar) of the 
Calcutta Municipality and the area 
from Ward No. 5 (Jorabagan) of 
lhe Calcutta Municipality bounded 
on the North by Kali Krishna 
Tagore Str.eet (Yoters of this Street 
are not to be included in the area) 
from the junction with Maharshi 
Debendra Road up to the junction 
with Chitpur Road Upper, on the 
West by Maharshl Debendra Road 
from jounction with KaU Krlslpla 
Tagore Street up to junction with 
Cotton Street, on the South by 
Cotton Street from junction with 
Maharshi Debendra Road upto 
junction with Chitpur Road Upper. 
on the East by Chitpur Road Upper 
from junCtion with Cotton Street 
up to junction with Kali Krishna 
Tagore Street."' . 
6. That at pages 17 and 18, in Table 

B.-AssemblY Constituencies, against 

the entry "Colootala", In colunua l. 
lor all the words occurrfD4r In tolunua 
2, the following be substituted, Dame-
ly:-

"Ward No. 8 (Colootala) of the 
Calrotta Municipality and the area 
Crom Ward No. 6 (Jorasanko) 
bounded on the North by Mukta-
raPl Babu Street (voters of this 
Street are not to be included In 
the area) from junction with 
Chitpur Road Upper upto junction 
with Cornwallis Street, on the 
West by Chitpur Road Upper from 
junction with Muktaram· Babu 
Street upto junction with Machua-
bazar Street, on the South by 
Machuabazar Street from junction 
with Chitpur Road Upper up to 
junction with Cornwallis Street 
and on the East by Cornwallis 
Street from junction with Machua-
bazar Street upto junction with 
Muktaram Babu Street." 

7. That at page 18, in Table B.-
Assembly Constituencies. against the 
entry "Sealdah", in column 1 for all the 
word, .occurring in column 2. the 
following be substituted, namely:-

"Ar~a from Ward No.3 (Burtola) 
of th~ Calcutta ::\[unicipality. 
bounded on the North by lnta-
danga Road from junction with 
Circular Road Upper up to junction 
with Circular C&nal ... on the West 
by CircullW Road."Upper from 
junction with Ultadanga Road up 
to junction with Vivekananda 
Road. on the south by Viveka-
nanda RQad from junction with 
Circular Road Upper up to junction 
with Circular Canal and on the 
East by Circular Canal from 
junction with Vh'ekananda Road 
lIpto junction With Ultadanga Road 
and area from Ward 4 (Sukea's 
Street) of the Calcutta Municipality 
bounded on the North by Viveka-
nanda Ro;td from junction with 
Circular Road UpDCr up to junction 
with Circular Canal. on the West 
by Circular Road Upper from 
junction lVith Vivekananda Road 
up to junction with Gas Street, on 
the South by Gas Street from 
junction with Circular Road 
t:pper upto junction with Circular 
Canal and on the East by Circular 
Canal from junction with Gas 
Street upto junction with Viveka-
nanda Road and area from Ward 
No.9 (Muchipara) of Calcutta 
Municipality bounded on the North 
by Gas Street from junction with 
Circular Road Upper upto j1metion. 
with Circular Canal, on the W_ 
by Circular Road Upper (the 
voters of this Road are not to be 
included in-the area) from juhctl<lG 
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[Mr. Deputy-Speaker] 
with Gas Street upto junction with 
Beliaghata Road on the South by 
Beliaghata Road from junction 
with Circular Road Upper upto 
junction with Circular Canal and 
on the East by Circular Canal 
I'rom jUllction with Beliaghata 
ROid upto junction with Gas 
Street." 
8. That at page 18. in Table B.-

Assembly Constituencies. against the 
entry 'Widyasagar", in column 1 for all 
the words occurring in column 2, the 
following be substituted. namely:--

"Ward No. -I (Sukea's Sh'eet) of' 
the Calcutta n.lunicipality. exclud-
ing the area bounded on the North 
by \'h-ekananda Road from 
junction with Circular Road Upper 
upto junction with Circular Canal, 
on the West by Circular Road 
Upper from junction with Viveka-
nanda Road upto junction with 
Ga" Street, on the South by Gas 
Street from junction wtih Circular 
Road Upper upto junction with 
Circular Road Upper upto junction 
with Circular Canal, and on the 
East by Circular Canal from 
junction with Gas Street upto 
junction with Vivekananda Road 
and the area from Ward 9 (Muchi-
para) of the Calcutta Municipality 
bounded on the North by Keshab 
SE.'n StrE.'et from iunct~on w.i1h. 
College Street upto junction with 
Amherst Street. on the West by 
College Street from junction with 
Keshab Sen Street upto junction 
with :\Iirzapur Street on the South 
by l\Iirzapur Street from junction 
with College Street upto junction 
with Aml1E:'rst Street and on the 
Ea"t by Amherst Street from 
junction with Mirzapur Stteet upto 
junction with Keshab. Sen Street." 

The motion was adopted. 
Mr. Deputy-Speaker: The question is: 
At pages 15 and-I6 in Table B.-

Assembly Constituencies. in column I 
for the word "Jorasanko" substitute the 
word ·'Jorabagan". 

The motion was adopted. 
Mr. Deputy-Speaker: The question is: 
At page 16. in Table B.-Assembly 

Constituencies, in column 1. tor the. 
word "Jorabagan" substitute the word 
".Jorasanko." 

The motion was adopted. 
Mr. Depuiy-Speaker: I will now put 

amendments Nos. 1 to 29 and 31 to 108 
moved by. Shri Chattopadbyay. 

SIarl Chattopadlq'ay: I would Uke to 
speak on it. r eta not know wbetber 

the principle of this amendment baa 
been accePted or not. U the 
;lrinciple is accepted then I have 
absolutely no objection. 

)ir. Deputy-Speaker: What is the re-
a('tion of the hOD. Law Minister? 

Dr. Ambedbr: As I said, it is too 
late now to enter upon any such dis-
cussion about the nomenc~ture of the 
constituency. The constituency re-
mains a constituency no matter by 
what name it is called. 

Shri CbaUopadhyay: Sir, I would like 
to say something on this matter. All 
fhe:;e amendments standing in my 
name relate to- the names of the con-
:;tituencies. I would beg of you to 
refer to the President's Order regard-
ing the Stat~of Bombay. Those Meq,l-
bers of Bombay State here will please 
bear with me for some time. In each 
and e\'ery constituency in the Bombay 
Order where two different units have 
been grouped together to form a con-
stituency the names of both the units 
appear as the name of the coostituency. 
Even where more than three or four 
mch units have been grouped together. 
the names of all the four units have 
been used for naming of the constitu-
ency. I have gone through the 
Bombay Order page after page and I 
ha\'e underlined them. And I have 
~een that in no case has any 'variatl'on 
been made in naming the constituen-
des different from what it should be. 

Look at the case of the State of 
C~tar Pradesh. The Members of 
Uttar Pradesh will kindly bear me out 
when I say that both for Parliamentary 
constituencies and for Assembly con-
"tituencies. where more than two or 
~hree districts have been grouped to-
gether to form a constHuency, the con-
"tituency has been named after all the 
three districts. Where 2 or 3 sub-
(H\"i~ions have been ~rouped together 
the con!:'tituency has been named after 
all the sub-dh-isions. This has been 
done uniformly in the case of uttar 
P~adesh ..... . 

:\fro Deputy-Speaker: And in Madras. 
Hydel'abad and other places. 

Sbri Cbattopadhyay: Let· me come to 
the St.ate of Bihar and the Members 
from Bihar would kindly see that every 
such constituency coverinl two districts 
has been so named as to indicate the 
territorial jurisdiction of the consUtu· 
~ncies. Let me come to the State of 
Madhya Pradesh and all Members of 
that State would see what 1 say is 
correct; There should be some kind of 
uniformity in the matter of naming 
the constituencies. ,I have cone 
througb tt.e Delimitation Olden one 
by one and 1 have underlined . eada 
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and e\'erysuch instance where two or 
more units have been grouped together 
to form a constituency and I had in-
variably found without any exception 
that in the case of every State other 
than West Bengal the constituel)cy has 
been so named as to indicate correctly 
the territorial jurisdiction of the con-
stituency. I have also gone through 
the Order relating to the State of 
Madras and there you have not given 
the name of the districts but you have 
mentioned some prominent place or 
some Elakha or something like that. 
In the State of West Bengal. I am 
absolutely astounded to see that in 
only 5 instances where the different 
units have been grouped together. 
the name of all the units occur in the 
nomenclature. 

Mr. Deputy-Speaker: The Election 
Commissioner comes from Bengal. 

Shri Chattopadhyay: I should say 
that it is a case of omission. I do not 
say that anything has been done 
deliberately. I am sorry to tell you 
that the Delimitation Advisory Com-
mittee which \vas formed at the in-
stance of the Chair. consisted of 7 
members but only three members have 
signed the report. It is a minority 
report. The other four members have 
not signed at all. I am referring to 
the Delimitation Committee's report 
which I have got here in my hand. I 
say that there are i members in the 
Committee and only 3 members ha\'e 
signed the report. I do not know 
anything about the other four 
members ..... . 

:til'. Deputy-Speaker: They have 
signed 011 oehalf of the others. 

Shri Chattopadhyay: I do 0 not want 
to imputE: any l11uth'e or to say any-
thing with regard to this matter. :\Iy 
point is this ..... . 

Mr. Deputy-Speaker: I can only say 
that in :'.Iadras. I signed on behalf of 
the whole Committee. being the 
Chairman. Likewise. three members 
might ha"e signed on behalf of the 
rest. 

SIJri Chattopadhyay: In the caSe of 
:\ladras. you have :;igned having been 
authorized by the Committee. In the 
case of Bengal no such authority has 
been given by anybody and the Chair· 
man has not been authorized by the 
Committee. I have gone t.hrough the 
Madras report also. I beg to say 
that in the' case of the Delimitation 
Order tor the different States of 
IndIa a certain principle h. .been 
followed and where more than 2 dis-
tricts have been groi.iped together both 

[or Parliamentary and Assembly CoD'" 
tituellcies the names of the dUtridl. 
occur. I would leave this to hon. 
J\{embers for their judgment. .. 

·In the matter of West Bengal 
certain wrong things have been done. 
Where three districts ha\'e been joined 
together to form a conslituen(..'Y. the 
("on5tituency has been named after a 
village; it has not been named after 
a district; it has not been named after 
a sub-division: it has been named after-
a particular· t·own. possibly to suit the 
interest of some individual. Other-
wise. I would not ha\'e been very 
insistent on this matter. Sir. I will 
::to through the constituencies one 
by one and place before you what r 
lind in the case of Bengal. 

041 page 1. I find l\lidnapore and 
Jhargram. These are different sub-
divisions. They have been grouped 
together and correctly enough, that 
constituency has been named as Mid-
napore-Jhargl"am. 

Secondly. I would like to say that 
Kalna and Katwa Sub-divisions for the 
Parliamentary Constituency have been 
grouped together. In the list the 
naml! occurs as Kalna and Katwa. 

Thirdly. I would like to come to 
Kur~eong al1d siligurL These are two 
sub-divisions of Darjeeling District. 
They are for the Assembly constitu-
ency and it is correctly named as 
Kurseong-siliguri. 

Fo.urthly. I would like to give 
allother instance occurring in page 5 
of the Delimitation Order where 
Burwan and Khargram. two different 
thulws ha\'e been grouped togeth~r 
and they have been appropriately 
named. 

Let me give you the fifth instance. 

Mr. Depuiy-Speaker: It is all right 
for the hon. Member to I{O on citing 
instances and the precedents in U.P., 
Bihar and ether places. Does not the 
hon. Member think that it is too late 
now? After all " .. ·hkhever candidate 
:;tands they will know the constitu-
ency. 

Shri Chattopadhyay: As we all 
know candidates choose certain kinds 
of symbols and these symbols are 
very important factors in the matter 
of election. It is the symbol which 
influences an election to a very Iarp-
extent. In the matter of names ... OJ 

iti~ 0 almost as important all a qrri.. 000 
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LShri Ch~opadhyay] 
bot Where three districts have been 
grouped together, if you do not put in 
the name of the three districts, one or 
two will find prominence because the 
name of that district alone will appear 
in every printed paper as the name 
ot the constituency and the other 
districts will. sink into insignificance. 
In the same manner I should say in 
every pamphlet and in every bulletin 
of every candidate the name of a 
particular place will be printed and 
the names ot the other two places will 
not be shown. This will give a decid-
ed advantage to particular members 
in particular constituencies. I should 
think that the Members of the U.P., 
Bihar, Rajl,tsthan, Madhya Pradesh 
and all other States have correctly 
named the constituencies so that no 
candidate will have any advantage 
at any place due to the name of his 
village or his town being included in 
the constituency to the exclusiQn of 
others. (InteTTttption). I am extre-
mely doubtful about this matter. I 
can tell you that I wanted that this 
matter should be dealt with propel"ly. 
I wrote a letter to the Prime Minis-
ter; I wrote to Dr. Ambedkar; I wrote 
to Shri Jagjivan Ram, to Shri Satya 
-Narayan Sinha and all other people 
and I am very much pained to tell 
this House that in spite of the concur-
rence of hon. Members from all the 
States, like Bombay, U.P.,' Bihar etc. 
I do not know what stands in 
the way of accepting my suggestion. 
Is it false prestige that stands 
in the way of re-naming the 
constituencies? Nothing extra-
ordinary has to be done now. I know 
if the territorial_ jurisdiction is touch-
ed now that will create difficulties. 
I realize that. All I say is that when 
YOU are naming the constituencies, 
you can do this correctly in five minut-
es. You, Sir, can do it if you under-
take the responsibility. If it is left to 
the Election Commissioner, he will be 
able to do it. It it is left to the office. 
they will be able to do it. I have 
placed amendments before the House. 
-I think the principle should be accepted 
of naming the constituencies correcly. 
so that no candidate may have any 

"undue advantage. 
Then, Sir. I must say about one 

instance only in the Town of Calcutta. 
The constituency" has been named as 
"Vidyasagar". I" do not like the ~e 
-of Mahatma Gandhi or -ChlttaranJan 
or Subhas Chandra Bose or Vidyas8lar 
-should be. dragged in this matter. 
My fear Is that any member of that 

"family will secure some advanta~. out 
'ot that. 

AD HOD. MelDbel': That is the name 
of that ward. 

Shri Cbattopa4h)"a),,: No. That is 
now a constituency In the Town of 
Calcutta. I shall read that out to 
7OU: 

"Ward No. 4 (Sukeas' Street) 
cf Calcutta Municipality." 
Dr. M. M. Das (West Benga}): That 

constituency deri\-es its name after 
Vidyasagar. 

Shri ChaUopadb)"ay: That is exact-
ly why I am raising the objection. 
Exactly for that reason, I say that 
a member of the family of Vidyasagar 
should not be allowed to take any 
advantage. A professor of the Vidya-
sagar college living there should not 
take any advantage. Any person 
connected with the name of Vidyasagar 
should not have any advantage. I 
am not speaking on behalf of any 
particular constituency. I have abso-
lutely no particular axe to grind. I 
am not doing it out of any particular 
motive for myself. I am saying this 
on grounds of general principle. Ward 
No_ -I in Calcutta is a constituency by 
itself. Why should it be named after 
Vidyasagar? 

Mr_ Deputy-Speaker: Does not a 
ward consist of many streets? The 
ward goes by the name of on~ of the 
important streets. as the Brahmin 
street ward in my place. 

Sbri Cba&&opadbyay: Vidyasagar Is 
an illustrious man: it is not a street 
or ward. 

Pandit MaUra (West Bengal): There 
is a Vidyasagar Street. 

Shri Chattopadhya),,: We are very 
much concerned that in the elections 
nobody should secure any advantage 
by utilising Vidyasagar's name: the 
!lame of Mahatma Gandhi or any 
other name. 

Mr. Deputy-Speaker: What is the 
name of the Ward? 

Shri Chattopadhyay: It is Ward No_ 
4 Sukeas' Street. It has been named 
Vidyasagar. It has ne\-er been Vldya-
sagar. and it will ne\'er be Vidyasagar 
at any time In the future. This ma:r 
be due to omission. So many of the 
Members of the Delimitation Advisor,r 
Committee have not put In their lie-
nature: either the report was not 
submittecJ to them or they dOa not 
know bow tbe -- naming hu been ODe. 
r should say, in - tbl.t, matter ~. 
thing has been done by overslchl "n 
Is not too la~ now. It should be lit -
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right· even now 10 'that no Injustice 
may be done. 1 say that in the case 
of the West Bengal constituencies the 

• same procedure, and the same princi-
ple as has been followed in the other 
States and in other constituencies be 
follow~d. 

Pandlt Maltra: My hon. friend who 
has just finished spoke with 
considerable vigour and enthusiasm 
worthy of a much better cause. I 
would like to tell you atonce, and the 
House will be informed when 1 say 
We agree with the proposal contained 
in the President's Order in respect of 
West Bengal constituencies: all the 
four partie" or to be more accurate, 
three parties. namely. the Delimita-
tion Committee. Government of West 
Bengal the Election Commissioner and 
also the Members of Parliament ex-
cept my hon. friend who has iust 
spoken, are unanimous. 

Shri Chattopadhyay: Sorry: I pro-
test. There are so many others. 
Even the four Members who nave not 
signed were not unanimous. 

Pandit Maltra: I am talking of Mem-
bers of Parliament from West Bengal. 
My friend's sole iontention is with re-
<1ard to nomenclature. He has roamed 
~bout all the States of India to find 
out what names have been adopted in 
the different States. If my hon. 
friend thinks that he is so well posted 
with regard to nomenclature and 
things like that. that they have been 
done in an immaculate waY in other 
places except Bengal, my hon. friend 
is at perfect liberty to contest the 
elections from any other constituency. 

With regard to the province of West 
Bengal...... . 

Shri Chattopadhyay: I know that 
the constituency from which my hon. 
friell.d comes has been named after a 
village though it comprises three 
districts ..... . 

Pandit MaitFa: I am not giving 
way. With regard to West Bengal. 
from the beginning. there were consi-
derable discussions and we decided 
to avoid cumbrous names and things 
like that. When the names of the 
constituencies were fixed. it had fhe 
full approval of the Government of 
West Bengal, and the full approval of 
the Members of the Delimitation Com-
mittee. Three Members might have 
signed. 1 have not .signed. but I am 
in full agreement with the report. I 
attended the meetings of the Com-
mittee at the earlier stage. but at the 
later stages. _I could not attend owing 

to ill health. That does not mean 
that the report has been approvecl 
only by three Members. A few mocti-
fications have been proposed.and ac-
cepted by the House. SOme are mere 
corrections and clerical mista::.f 
mistakes on the face of ~e. -
Some are minor modifications. TheJ' 
had to be done with the full concur-
rence of the West Bengal Government. 
the Election Commissioner, Delimita-
tion Commi Uee Members and those 
who moved them. Whatever might 
have happened with regard to other 
provinces. every province must have 
its own peculiar circumstances ;lnd 
peculiar characteristics and things 
like that. My hon. friend go~ 
frightened over the name of Vidya-
sagar. There is a big avenue called 
tlte Chittaranjan avenue; there is the 
Rashbehari avenue: there is the Sen 
Gupta Road; there is the Mahatma 
Gandhi Road and there is the Lajpati 
Rai Road. These thJngs are th~e. 
Instead of two or three names they 
have wed a simple name. ~e 
Vidyasagar street is there. It sur-
prises me that an argument that a 
grandson or brother-in-law of Vidya-
sagar would get all the votes because 
the constituency is named after Vidya-
:;agar. should in all seriousness, be 
advanced in this House. 1 may tell 
you. from the point of view of sUn-
plk·ity. with !t view to avoid all con-
fusion in the mind of intending can-
didates :)r others.;ill these names 
were made: it is not a case of making 
a few departure::.. The West Bengal 
GO\·ernment had no objection; the 
Delimitation Committee had no objec-
tion: the Election Commissioner bad 
n;) objecti(ln and we had no objection. 
Thererore. I submit tltat whatever 
may be my hon. friend's grievances, 
the\-' are more fancied than real. I 
have considerable sympathy towards 
my hon. friend's peculiar ideas: but I 
am afraid I cannot press them for the 
acceptance of this House. I would 
therefore submit to you that the 
amendments as have been proposed by 
the Law Minister and accepted by the 
House may be accepted. After all. 
you will find that with. regard to de-
limitation of constituencies . in West 
Bengal. there has been the least possi-
ble amount of disagt·eement. confusion 
Ot' trouble. 

Sbri Cbattopadhy.y: I am keen 
ah9ut my amendments, Sir. 

Mr. Depuiy-8peaker: Does the bon. 
Member wish that 1 should put the 
amendments one by one or in a lot? 

SJui Cllattopadla7a),: One by one, U 
It would aive an ~rtunity to te.t 
t11. opinion ot the House and of Mem-
bers from the different States. 



lo0668 Motiolls reo Delimitatfo;l of 9 JUNE 1951 Constituencies Orders. 1951 HI~,) 

Mr. Deputy-Speaker: The House will. 
then, have to sit for 10 days. 

Dr. Ambeodkar: If I may say a word. 
in view of the tact that there is such 
a keen difference of opinion, I am pre-
pared to suggest that it may be left 
to the Speaker to treat this matter as 
a sort of a nomenclature matter. with-
out to.uching the sUbstance. This mat-
ter may be kept open. Those Mem-
bers who care may approach the 
Speaker and convince him that this 
is a matter of nomenclature and for· 
rn~lly they may be put in without in 
any way disturbing the areliS th'lt are 
included in the particular cOllstituen-
des. 

Pandit Maltra: I am afraid we can-
not agree to this because if one single 
lvIember is keer. on having a change 
in the nomenclature, another Member 
may suggest another thing and ...... 

Shri Cha.ttopadhyay: Why are you 
airaid'? 

Dr. M. M. Das: That would be in-
<.:oIl\"t;nient. 

Shri J. R. Kapoor (Uttar Pradesh): 
The point raised by Mr. Chattopadhyay 
is appealing to most of us .. We do 
not want that at this late stage there 
should be anl' substantial change. 
The changes that he suggests could 
easily be made in. the manner sug-
ge;;ted by the Law Minister and an 
overwhelming majority of the House 
will. I sh~uld say, support thi\t. 

Shri S. M. Ghose (West Bengal): 
How could this Order be finalised by 
the Speaker? My hon. friend has sug-
gested some nomenclature. Other 
Members may suggest some other 
names. There will be no end to that. 

Mr. Deputy-Speaker: The han. 
Speaker has to be here. He has to 
invite other Members together and 
ascertain from them what their wishes 
are. What about the Order? Are we 
10 say that the Order has to be modi-
fied to that extent or not? Nomen-
clature is a part of the Order; it is 
not something like the marginal notes. 
I think there will be some difficulty in 
the matter. I leave it to the House. 

Shri Chattopadhyay: With a peavy 
heart. Sir. I am forced to withdraw 
them. 

The amendments were. by leave.' 
withdrawn. 

lIr. Deputy-SJ)eaker: Now I shall 
put the amendmellts of Dr. Ambedkar 
in. Supplementary List No.3. The 
question II: 

[For text of the motions see amend-
ments Nos. 1 to 3. 5 to 11 and 16 to 

19 in Supplementary List No. 3 as 
printed in Appendix XXXIII, anne-
xure 1. J 

The motion was adopted. 
Mr. Deputy-Speaker: The other han. 

Members desire to withdraw Uleir 
amendments. 

All the other amendments were. by 
leave. withdrawn. 

12 NOON 
Mr. Deputy-Speaker: The President'~ 

Order regarding West Bengal stand!; 
Il)()dified to the extent of the amenc-
nients n'I)\'(~rl and ac-c-epted in fhe 
lTou"e. 

HYDERAIIAD ORDER 

Dr. Ambedkar: I am prepared to 
;{('cept the f()llowing amendments: 

('onsolirial~d List. Ame1ldment No. 
1. '~ar~:i I llnd :l. by Shri Rarnach&r 
and ethers. 

Amell(lmt!nt No.2. parts 1 to 6. 
parIs 10 to 12 and parts 15 and 16 by 
Shri Rama('har and others. 

Amendment No.3, parts 1 and 2 by 
Shri Ramachar and others. 

Mr. Deputy-Speaker: The question 
I~: 

fFor textpf the motion see Conso-
lidated List. Amendment No. I, parts 
1 and 5. Amendment No.2 parts 1. 2. 
:~. -to 5. 6. 10. 11, 12 and 15 and 16. 
a~d Amendment No.3 parIs 1 and 2 
printed in Appendix XXXIII. anne-
xure 1.] 

The motion was adopted. 
MI'. Deputy-Speaker: The Presjdent's 

Order regarding Hyderabad stand;: 
modified to the extent of t~e 
;1mendments moved and accepted.m 
the H'Juse. The oth~r Me."llbers de~me 
to withdraw their amendments. 

All the other amendments were, by 
leave. withdrawn. 

:\!ADHYA BHARAT ORDER 

Dr Anlb~dkar: I accept amendments 
Nos.·1. 2. :J, 6, 7. 9 and 11 in List No. 
:J by Shri Radhelal Vyas. Also in 
List No. I, Appendix I. 

Mr. Deputy-Speaker: The question 
is: 

[For text of the moUons see Amend-
ments Nos. 1. 2. 3, 8. 7, 9 and ttdlnl 
List No. 3 printed in Appen x 
XXXIII. annexure 2.]. 

The motions were adopted. 
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:\Ir. Deputy·Speaker: The question 
I" : 

rFor text of the motion :fee List 1. 
Appendix I (as n:odi~ed by the ~re" 
\"ious amendments In List No.3, prmt-
ed in Appendix XXXIII. annexurtls 1 
and 2.] 

The motion was adopted. 
l\IlYSORE ORDEH 

Dr. Ambedkar: I accept amendmi!nt~ 
::\os. 1 and 2 in List No. 1 by Shn 
Rudrappa. 

Mr. Deputy-Speaker: The question 
is: 

LFor text of the motion see Amend-
ments Nos. I and 2 in List No. t 
printed in Appendix XX~lII. anne-
xure 3.] 

The motion was adopted. 
Mr. Deputy-Speaker: All the other 

amendments are desired to be with" 
.. ~rawn. 

The amendments were, by leave. 
withdrawn. 

Mr. Deputy-Speaker: The President'." 
Order regarding Mysore stands modl-
ned to the extent of these amendments 
now accepted. 

Then the Punjab Order? 
Dr. Ambedkar: No, Sir. The Punjab 

Order will have to be kept back for 
;ome time now. We may take up 
the. P.E.P.S.U. Order. 

P.E.P.S.U. ORDER 
Dr. Ambedkar: I accept amend-

ment 1, parts ~ and 3 of ~ardar 
Sachet Singh 111 the ConsolIdated 
List and also amendment No. 1 
of SardaT Ranjit Singh as amended by 
amendments Nos. (i) and (ii) of Sup-
plementary List No.3 by Sardar ~1an. 

lIr. Deputy-Speaker: Let us take 
them in order and finish first the Con-
solidated list. 

Dr. Ambedkar: All right. I accept 
parts 2 and 3 of amendment No. 1 of 
Sardar Sochet Sineh and others. 

1\lr. 
is: 

Deputy-Speaker: The question 

[For text of the motion lee Consoli-
dated List. Amendment No. 1. parts a 
and 3 pl"inted hi Appendix XXXIIt, 
annexure I.J 

The motion was adopted. 
Dr. Ambedkar: I accept, in 'Supple-

mentary List 2, amendment No. 1 of 
Sardar Ranjit Singh. as amended by 
amendment No.1. parts (i) and (U) in 
SupplementarY List 3 by Sardar Man. 

So the amendment in Supplementary 
List 3 may be put first. 

;Ur. Deputy-Speaker: The questioll 
is: 

That in the motion in Supplementary 
List No. 2 printed in Ap~ndix 
XXXIII, annexure 1-

(i) against the entry ,"l\lalerkotla", 
in column 2, for the existing entry 
the following be substituted, namely:-

. Malerkotla police station exclud-
ing patwari circle Saroud"; and 

(ii) against the entry "Ahmed garb", 
in column 2, ior the existing entry the 
following be substituted. namely:-

"Ahmedgarh and Amargarh police 
stations including pat,,,"ari 
circle Saroud:' 

The motion was adopted. 

)Il'. Deputy"Speaker: The que.stion 
is: 

That the following modifications be 
made in the Delimitation of Parlia. 
mentary and Assembly Constituencies 
<Patiah and East Punjab States 
Union) Order, 1951, laid on the Table 
on 16th May. 1951. namely:-

1. That at page 2, Table B.-
Assembly Constituencies, for the 
entries ';M:alerkotla" and "Ahmed-
garh" occurring in column I, and all 
other entries occurring against them 
in colullUlS 2 and 3, the following be 
SUbstituted. namely:-

,------------------- ------------

)fal""rkotl" 

_-\hmedgarh 

2 
,-~-.... , ..... _-------- ---- ... 

lrAlerkot.la police station excluding P"hrari t'irole 
Rarou<L 

,Uunedsarh and .~h polioe "t·at·iolloat iMIl\ding 
Patwari cit(.\le Saroud. 

. The motion was adopted. 

s 

1 

1 
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Mr. Deputy-Speaker: The Presi-
dent's Order regarding P.E.P.S.U. 
stands modified to the extent of the 
amendments now adopted. 

RAJASTH:\N ORDER 

Dr. Ambedkar: I accept amendment 
No.1, parts 1 to 5 in the name of 
Shri R. C. Upadhyaya in Consolidated 
List as modified by amendment ~o. 1 
of Shri Ghule in S.L. No.4. 

Mr. Deputy-Speaker: The question 
is: 

[For text of the motion ~ee amend-
ment No. 1 by Shri Ghule in S.L. No. 
4.] 

The motion was adopted. 

Mr. Deputy-Speaker: The question 
is: 

That the following modifications be 
made in the Delimitation of Parlia-
mentary and Assembly Constituencies 

(Rajasthan) Order, 1951 laid' on the 
Table on the. 16th May, 19tH,. 
namely:-

1. That at page 1, in Table A.-
Parliamentary Constituencies, against 
the entry "Bikaner-Churu", in column 
2, for all the words beginning with 
the words "Phalodi Tehsil" occurring 
in line 3, till the end, the following be 
substituted, namely:-

"Nagaur tehsil (excluding Nagaur 
Mundwa and Khatu Kalan 
police station and the Ladnu 
and Bardua police stations of 
the Beedwana Tehsil of the 
Nagaur District." 

2. That at page 2, in Table A.-
Parliamentary Constituencies, for the 
entry "Jodhpur-Barmer" occurring. In 
column 1 and all other entnes 
occurring ~gainst them in columns 2. 
:3 and 4, the following be substltuted~ 
namely:-

-------_ .... _-_._---------- ----------
2 3 

-------------.--"~--

Jodhpur TIle Jodhpur d i"trict and the J aiaawer dietrict 1 

__ .... __ - - - - - _____ " _____ • __ -"----.--- - - -.I __ ---

3. That at page 2, in Table A.-
Parli.amentary Constituencies, for the 
entry "Jalore-Barmer" occurring in 
column 1 and all other entries 

occurring against it in columns 2. 
3 and 4, the following be substituted.. 
namely:-

1 

Banner·Jalore 

3 

-----------
The Banner distriot and the Jalore district (exolud. 

"iog the BhinmaJ, Jaswantpura and Hodran Polic~ 
stations of the J&<>wantpura Tebsil). 

,--------...--~--~---- ------~ 
4. That at page 2, in Table A.-

Parliamentary Constituencies, for the 
entry "Pali-Sirohi" occuning in column 

I, and all other entries occurring 
against it in columns 2, 3 fJld 4, the 
following be substituted, namely:-

! 

8irolli·PaIi 

:1 

The Sirohi distri~t. the Bhinma1, Jaswantpura &ad 
Hodran Police stati0D8 of Jaswantpura tehsil of 
the J'alore diatnot and Pali. Bali and Desuri tehsila 

"and the Soja. tehail (ezoludiDg J3a8ri Kharaohi 
and Sojat police atatjoua). 

3 

1 

------,---------- -- ---
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.. That at pale 2, in Table A.-
Parliamentary Constituencies, for the 
entry "Nagaur" occurring in column 1 

and all other entries occur ..... apfut 
it in columns 2, 3 and .. the lollowtD& 
be substituted~ namely:-

3 

---------_._-----------_ .... --------
~agaur.Pali The Pali dilttrict (excluding Pali, Bali, DetlUJ'i &nO 

Soiat tebsi1s, but including &gr. Kharach. aDd 
SOJat police 8tatioP8 of the dojat Tehsil) and tbe 
Nagaur di~trict (ell:duding LadnUD and Bard"a 
police IItatioJVI of the Didwa.na Tehsil, the Peelw. 
police st.tiollllnd the vilJag.- of t·he ParbatEar aud 
Gacbbipura police 8tatioD8 ~peoified re6peot.~ely 
in item8 Noe. (E) &I,d (F) of the Appendix and the 
Nagaur tehsil, but including the Nagaur, Kunda"a 
and Khatu Kalan police etations of t·he N'agaur 
tehsil. 

I 

._--------------
The motion was adopted. 

Dr. .-\mbedkar: 1 accept the. amend· 
ments in the name of Shrl R. C. 
Upadhyaya and others, Parts 1 to 19 on 
pages :2 to 5 of C.L. 

Mr. Deput)'·S~aker: The question 
is: 

[For text of the motion see amend· 
ment 3, parts 1 to 19, C.L. printed ill 
Appendix XXXIII, annexure 1.1 

The motion was adopted. 
Dr. Ambedkar: Amendment No. 1 of 

S.L. No.2 and also No.2 of S.L. No. ?, 
as modified by amendment No. 2 m 
Supplementary List No.4, standing in 
my name may be accepted. 

Mr. Deputy-Speaker: The question 
is: _ 

That the following modifications be 
made in the Delimitation of Parlia-
mentary and Assembly Constituencies 
(Rajasthan) Order, 1951 laid on the 
Table on the 16th May, 1951, 
namely:-

1 That for the Apf)endix at pages 4-6 in Table A.-Parliamentary 
Constituencies, the following be substi-
tuted, namely:-

APPENDIX 
Villages of die Amber Tebsil. 

(1) 
Seropesa, Kherwadi, Dolatpura 

Kotsa. 
Villages of the KhaRdar Tebsll. 

(2) 
Akoda, Barie, Balelr, Balora, 

Bichpurl, Misran,· Bangarda Kalan, 
Bangarda Khurd, Bichpuri Gujran, 
BajoU, Bholanpura, Baironda Kalan, 

Chironji Khera, Kosra, Chareta, Chak 
Singor Khurd. Dang Bhaopur, Khidar-
pur, Bhaopur, Dang Bajoli, Gokalpur, 
Isarda, Jakhoda, Khidapura Jatan. 
Kaneti, Kodana, Karoli Tarachand. 
Piplet, Kutalpur. Karoli Ghata, Karen 
Khurd, Karera Kalan, Kishangarb, 
Kabirpura, Kachnari, Birpur, Naroz. 
Manrot, Madhpur, Rahlawad, SIngbor 
Kalan, Singhor Khurd, SinganJruch. 
Sewti, Akhegarh, Badi-ka-Chhahra. 

Villages of the Todabhba -rebul 
(3) 

Antarheda, Y.:aranpur. Patoli. Bhaj-
hera, Dantli, Anatpura, Medhipur. 
Gheroli, Sankarwada Padla, Khalsa. 
Pandla Jagir, Kundawali, Shuda.-
Bharangpura, Sarsena Chak I, Sarseaa 
Chak 2, Bhensina. Shankarpur, Dorb. 
Muthepur, Nagal Nandal, Jbarlsar 
Churpura, Madhopura, Shensa Patti 
Kalan, Bhensa Patti Khurd, Matasula, 
Padli Khurd, Khidkhidf, Maderu 
Bishanpura, Jodhpur, Todabhim. 
Menhadwada, Asro, Bhimpur Kanetl. 
Makbara, Trisul, Nandipur, Chak 
Mahendwada, Jhunki, Jaisni. Macbedl. 
Dadanpur, Sahrakhar, Manoj, Sujan-
pura, Aedalpur, Ladpur, Makb~ 
Kohra Kalan, Padampura Beroz, Nand. 
Gorda, Shankarpur, Kudhawal-Bala-
was, Mohanpur, Badleta Buzurg. 
Badleta Khurd, Faujipura. Naaa1 
Sultanpur Khedf, Gopalpura. Azizpur. 
:Mirzapur, Chait Gazipur, Turekapur. 
Mereda, Khanpur, Kariri Gazlpur. 
Garhl Badh, Fatehpur, Doravli, Jon! 
Sherpur. 

VIIIacH of the Lac ... • ...... 'I'e ...... 

• (4) 
Imlall. Baroda Meo, Kborpud. 

Bedha, . Sital, Mahlakpur, Rauapur, 
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LMr. Depllty-Speaker~ 
Ghat, Menapur, Buntoli, Gothari-
proh.it. Dwarakpl1r. Thumrela 
Gotheri, Guru. BerIa, Gujar Khohara: 
~adhgujar Khohara. Rannlja Pha,': 
saJ~adka. Ambalpur. Kherlimahaiak. 
Butta.na, Harderhera. Kherli Viran, 
Kherla, Chhangalki, Baorika, Chai-
manpura; Berka, Dusrahera. Dhandha. 
~Iokahel'i, Bandka, Nibhera, Resti. 
Gandul'a. Ratawali. Kherlirhalldrawnl. 
Melkheri. Dinar. Ahamdabas. Rughll-
nathbas. 

Villages of tbe Kishangarb Sub-
Tehsil of Tljara Tehsil. • 

(5) 

Raoka. Chorbasai. Khora Pipli. 
Kolgaon, Sheikhpur, Khundinjagk 
Dohra. Mahrmpur. Khoha. Ghasoli. 
Khanpurmewan. Dongra, Niana. Bam-
oora, Baghor. Pahar Shamlati. Ranoli . 
. Bharuk. Ismanpur (including· Roondh 
Ismailpur). Tahatra Kherla. Tahatra. 
Dadarhera. Nagla Dungar, Patan 
l\Iewan, Nibhera, Siwana, Shiamaka, 

.• Ji1ota, Nagalijinnardar. Nagoli Khalil, 
Rata Khurd, Basai Balan. Rata Kalan. 
Basai-Jagta, Nangal Mojiya. Raipur-
mewan. 

Villages of the Neem-ka-Thana Tehsil. 
(6) 

Guhala, ChaIa, Govindpura. Bhagot. 
Bhagega, Sirohi. Bhudoli with Khori 
Agri, Ganeshar with Agri and Bhoj-
pura, Barsinghpura, Gaonwari ~imod. 
.Mahwa with Jiwanki Dhani and Kalu-
kidhani, Godawas, Neemkathana. 
Ranasar. Mandholi. Chak Charanwas 
alias Puranawas, . Charanwas, Chak 
.:\Iandholi, Napawali. Maonda Khurd. 
Makdi, Maonda Kalan. Kanw81·a. 
Natha-ki-Nagal. Lakha-ki':Nagal, Kan-
war-ki-Nagal. Jhalra. Dayal-ki-Nagal, 
Gaonwli, Biharipura. Dabla, Hinunat-
pura, Semli. Behar. Jelo, Bagdawa. 
Imloha, Tigri. Salodra. Shampura. 
Dhani Ramsingh, Dunga-ki-NagaI. 
Kishorepura, Khori, Nagal-Jat-Ki. 
Kharkadapanchu, Nagai Meena, Dal-
patpura, Mothuka, Kangthli, Fateh-
pura, Khurdfa, Rampura, Bega-ki-
NagaI, Jhamawas, Karja, Ballupura. 
Ramsinghpura (with Chak),. Haripura 
Dhani Ahironki, Bhopia, Jatuwas. 
Hasampur. Chhaja-ki-Nagal. Rajpuru. 
Mohanpura alias Kharkda. Patan, 
Kala Kota, Dokan, Kanakpura, Dhan-
dheIa, Kacharda, Norana, Narda. 
Bhagesar, Khadagbeejpur, Mokalwas. 
Nanagwas, Raipur, Kola-ld-Nagal. 
Bhaduka alias· Himmatpura, Bhopat-
pura, Bakshipura, ReIa, Chak F8IaIl-
was, I'aganwas, Ghasipura, Raion-ka-
Bas, Partappura alias Kali Khera. 

Gadreta. Ladi-ka-Bas. Khundala. Jait-
pura, Todo with Kalakota. Dariba, 
J~areda. :\Ioklawas. Bas.' Deepas. 
Klshanplira. Ramlawas. Luharwas. 
Dlidawas. phadika alias Jawaharpura. 
Sewa ahas Ramawas Faganwaa, 
Dungar. 

Villages of the Police Statioa Bbojuar 

(7) 

Nosar, Matora, Jakhan. Bapini 
Poonasar, Karwan. Sanwan. llaipan' 
.-;imbaro Talao. Bhadan. Baidu. Isru: 
Suwal. Kairla. Chadi Bhojasar. Au, 
N~khra Charnan. Nokhra Bhatiyan, 
Jalslan. l\Ianaiora, Rinnalsar. Chan-
pasar, Ajasar. 

VUla!t'es of Police StatioD SOl Dkra. 

(8) 

Channi. Choak. Khaitolai. Khura. 
Luna Khurd. )Iahesa-ki-Dhani, 
:\lodardi. N anariyai, Odanya, Sana-
wera. Sankara . 

VilIa.&"es of Police Station Pokaran 
(9) 

Jaimal. Girdi. That. Kailawa. 

Villages of Police Station Bardwa. 
(10) 

Ridmalas. Raidhana. Urdrasar 
Kusalpura. Godrakabas. Ringan, THoti: 
Pipakuri. Dobron-ka-Bas. Rewara-ka-
Bas. l\Iithari. Hussanipura. Farwasi, 
Lachhri. Dhia,va. :\Ianna-ki-Dhani . 
.\yasji-ki-Dhani. Indarpura (Shree· 
Nathdwaral. Khirwaj. Pandorai, Kan-
Wai, Dayalpura. Lunoda. Lalaaarl. 
Maws. 

VlJIa, ... s of Police Station Soja&. 
(11) 

Chitaraya. Cbandawal, Guria, 
Khokra, Pachanda Kalan, Pachanda 
Khurd. Sandiaya. Dadiya. Dhundhala. 
.Melawas. :\Iushahya. 
Villaces of Parbatsar Police Stati ... 

(12) 

Sanchore. ~aigaon. Arath, Piplad, 
Rohandi. Bhawansiya, Malaw'u, 
Gusaiyan. Hardani, Nimbrl, Bllu, 
Kinsariya, Khldarpura, Narwa, Parbat-
sal', Shampura, Ranija, Mored, Adam. 
Khokrar, Chamwas. Drokaliya, Gm&oU. 

. Daioli Khurd, Gangawa, Btdlyad, Itota 
Dunll'i. Khalar. ~taml'Otl, M~. 
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VIIIqa 01 Gaehldpara PoUee StaUoa. Paplaj, Nandral, BadUaf, ~ ... 
(13) . Hajiwas, BUvas, KanJaoll, RNi'wh. 

AntroU Sanga, Marui, Blthawaliya. GahuU, Cbavand Khera. AtIhavarI, 
Kurada, LaIna Kalan, LaIna Khurd, Bedunda, Deo' Khera. Mena ka ~ 
Harnawapati, Kuchipula, Baman, Modia Khera, Bagadi. Khejdi, ~ 
Ratnas, Gusa Khairi, Khairi sUan, Sagatpuria, Taleda, CbohaU, Badkta. Akhepur, ltawa. Pannesbvarpunl. 
Madhyan, Palri Raj an, Altwa, Palrl· Jagpura, JavaI, Sabalpura, Bherukbera. 
Mahaichan, Bhutawa, Gachhipura, Berada ki Jupidia. Gandheri. Panderl, 
Intawa Dkhan, Gangahiya, Manaiwa, Belva. 
Sirs ala. N ardoli Mertyan, Dhanoli, 
La<ipli, Sirsun, Bagoli, Baru, Sollariya, 
Gular, Mtawa-Khichiyarl, Bhadwa. 

Villages of the Govlndgarh Sub-
Tehsil of Amber Tehsil. 

(14) 
Bagdi, Sargot, Dhodsar, Singhto 

Kalan, Singot Khurd, Khaizooli, Nan-
wal Kozu Kanwarpura, Chak Naungal 
Kozu, Tiganuya, Amarpura, Naungal 
Bha'irda. Bishanpura alias Charanwas, 
Niwana. Devthala, Charanwas c.lias 
Badh Dev Thala. Dohalai, Rai Singh-
ka-Bas, Nangal Kalan, Gudha Chhota, 
Moondghensya. Udganwar. Nangal 
Govind Kishanpura, Habu-ka-Bas, 
Ashti Kalan, Ashti Khurd, Bagda-ka· 
Bas, Madho-ka-Bas. Bhuteda, Husteda, 
Baori, Mandha Bheda, Anooppura, 
Shri Kishanpura, Bagha-ka-Bas, Aale-
sar Charanwas, Sitarampura, Govind-
garh, Sawoo Kalan, Sawoo Khurd, 
Itawa, Anandpura, Udaipura, Lorw3ra, 
Balekhan, Uganawas, Milakpur, 
Sundersar, Khannipur, Bad Abhey-
karanpura, Kumbawas, Shrikishanpur, 
Vimalpur, Daulatpura, Dhana-k'l-Bas, 
Kaladera. Narsinghpura, Gwardi, 
Radhakishanpura, Prayagpura. Babu-
pura, NoppU:::1 Khatika Bas. Saharan-
pura, Beesakhurd, Kanadpura, Jai-
singhpura arias. Bai-ka-Ba'S, Dola-ka-
Bas, Gori-ka-Bas. Ginoi, Sabalpura, 
Dhani Nizarna. Rai ThaI, Vijaipura, 
Punna, Nangal Bugala, Bichoadi, Moon-
dota, Ladiki Nangal, Bishanpura, 
Radhapura, Barsanpura, Barsinghpura, 
Chak Pratappura, Partabpura Kalan, 
Partabpura Khurd, Todawas, Durga-
ka-Bas, Moondiya. Shri Kalyanpura, 
Khaprya, Patti Sitarampura, Gudha 
Sargan, Mohanpura, Raghunathpura, 
Barna, Radhakishanpura, Sirsi, Khanni-
pura, Shreepura, Jalsingh Lalpura, 
Sudershanpura, Dadar Baori, Narad-
pUI:a, Chak Jaitpura, Maheshwas 
Kanal, Maheshwas Khurd, Jhiloi, 
Rozda, Harchandpura, Chak Rozda, 
Acchojai, Chhatarpura, Sitarampura, 
Dalpura, Sardarpura, Shindolai, 
Kishanpura, Harduttapura. 

Villages of the Kotri TehsU 
(15) 

Kanpuria, Kishangarh, Sangrampura, 
Kothal, Deotalai, Ganeshpura, Singhi 
ji ka Kheda, Devria, Go,has. ChhapreI, 
Kanti. Amarpura, Beerdholi, Sankra, 

257 PSD 

Villages of the UathaJa Te ..... 
(16) 

Rajpura, Kheta Kheda, Sarwania. 
Mal Khejdi, AlOia, Lunda MaInawaf. 
Dhakdon ka kheda, Lilrji ka kbeda. 
Gulabpura, Amarpura, Solankhlyon ka 
kheda, Bhaupura, Haria Kheda, Nahar-

. pura. ChainJ:uria, Jhalon ka kheda, 
Sangrampura, Paria, Udaipuria, Prathl 
Singh ka kheda, Gathpura. Nankia 
kheda, Mota kheda. Phatapura, ~ 
,Savpura, Ranavaton ka kheda, Magri 
ka Phala, Jasvantpura, Sarangpura, 
Pithalpura, Umraon ka vala, Gop ki 
Bhagal, Kanode, Gangpura, Kundia. 
Savpura, Chamlavdi, Same!. Surkhan, 
Pipalvas, Ummedpur, Gadi. Jarantra. 
Sarangpura, Dabiyon ka kheda. Pipli 
kheda, Alu ka Kheda, Devri. Dhjmdi. 
Akola, Motida, Narda. Angora, Var-
n;)da, Goga ka Kheda, Bhim ka Kheda. 
Gadriaras. Sunderpura, Kadacha, 
Jathpura, Gopalpura, Kiakheda, 
Surathpura, Mardkalan, Barni, Suyad, 
Mayda, Panud. Boria, Badgoan. Saleda. 
Te!an Khp.di, Kalva. Doulatpura. Jam-
pura. Parsotampura. Gokalii-ka-Kheda. 
Fouzbadli. Bhinder. Kundai. Bham'?l~, 
Kerawal. Amba-ka-ghoda. SemliY:l. 
Savana. Khanna-Talai, Falador. Bania 
Talai, Ghundla. Cpa ka Kheda. Bhika-
wal. Sagatpura. Shrishodia-ka-kheda, 
Parval. Semlia. Neechala. Bedwi. 
Khedi, Chol, Bejrda. Borkheda. Dakio-
Kheda, Mahudi Kheda, D::tbkia. Bor-
tal ai, Khedia. Ghadi, MOOi khedi, 
Hathia-Talai. Amthal. Simthvi ka 
kheda. Bharia, Mal kheidi. Bornia ~a 
sat. Jodh Singhji ki Bha~hel. Amba-
ka-guda. Sonioron-ka-kheda. Manji-ka-
kheda, Ajabpura. 

Villaces of the Kherwara Tehsll 
(17) 

Sagwara with hamlets, PadUa. 
Lapeda, Kelawada. Bilakh with ham· 
lets. Vani Bor, Saroli, Sulai. Kojawnda 
with hamlets, Bhudhar with hamlets. 
Chinkala, Rikhab Dev Ward Ncs. 1 
and 2. Kagdar Ward Nos. 1 and 2 wifh 
hamlets, Ajlai. Ratanpur, Laret.i. 
Dakar. Garai. Nagasmapna. SAm~rat. 
Gadawan Upll. Gadawl>n N~~h1i. 
Kakan. Lamba Umra. l'hla. Po!).~tw:\, 
Kutala. Daban. Mahudia. Akhiwada. 
Akot, Hinka. Mokarwada. P:lDt'haoadh. 
Hatwen, Jhadol, BhandA .. a. Sa>nrun. 
Talpacca, Nala, Bhagibao. Rudrs. 
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Kanta Gbanta, Thaprawali,· Suveri, 
.!lamabadri) Bhuvar, Mal, Saml Tad, 
Hantia, Paderi, Makad Ja, Khunta Neri, 
Ghata, Thobawada, Kalawat, Godawat, 
.somawat, Kikar, Thana, Kalatiyakada, 
Kanuwada, Bilkhai, Pareda, Khuna-
4ari, Jawas. 

Villages of the Baran Tehsil 
(18) 

Bamb, Gordhanpura, Dolatpura, 
Aklaria, Barani, Bamanhera, Karana-
heda, Kotra, Kotri, Mandoli Jagir, 
Mandola, Pataira, Chak Jalaida, Akira 
Jagir, Nahaseda, Laxmipura, Susawan, 
Basorikhera, Raptawan, Fatehpur, 
Niyana, Gopalpura, Mathri, Mathna, 
Khedli, Kesha, Manpur Jagir, Tatawa 
Jagir Bhatsue, ·Lisadia, Shombhaspur, 
Raniheda, Khedli, Bhaidoliya, Banda, 
Koyalla, Miyada, Bambuliya, Kheri, 
Chainpura, Ranoto, Luharia. 

illti Jagir, Kotrisunda, Rithod, Shah-
garh Tajgarh, Majrvata, Kalyanpura, 
·Ghata, Sambalpur, Chandpura, Chirari, 
Bhatt Khedi, Jaloida, Gugalhedi, Hanu-
tia, Khedahedi, Hikar, Naredi (Jagir). 

2. That for the Appendix at pages 
13-21 in Table B.-Assembly Consti-
tuencies, the following be substituted, 
.namely:-

APPENDIX 
Villages of *he Sawai Madhopur Tehsil 

(1) 

Torda, Bandha, Bhagwatgarh, Nahri-
: kalan, Nahrikhurd, Adal-wara-kalan, 
Adal-wara-khurd, Khetpura, Jovn 

· Kavad, Sunari, Sinoli, Banota, Aokda, 
uirdharpul'a, Binjari, . Basda, Thikra, 
Borda, ~hoth-ka-Barwada, Baleria, 

· R'im Singhpura, Garudwas, Jhajhera, 
Kumaria, Ganeshganj, Gopipura, 
Rat'inpura, Rajwana, Chainpura, Vijai-

· pura. Bhedoli, Shersinghpura, ·Bhedola, 
Mah .. pura, Dhandoli (Andholi), Siwad, 
Pipla, Gopalpura, Tapar, Jharoda, 
Abhaipura, Anicher, Sarsop, Devali, 

· Raipur, Sholpur, Isarda, Dholi, Dida-
yach, Paondera, Gunsila, Nayagaon, 

· Basla, Banderia, Baghina, Sirohi, Jag-
moda, Jhupra, !tawa, Adondi, Jharna, 

'Kherli Ghata. 

Villages of the Khandal' Tehsil 
(2) 

Ak~da. B~ie. Baleir, Bagora, Bicb-
ourf-Misran. BangardakaIan, Bangarda 

", Khurd, Bichpuri Gujran, BajoU, 
· Bholanpura, Bairaondakalan, ChironJi 

Khera,' Kosra-Chareta, Chak .8inpr 
Khurd, Dang-Bhaopur, Khidarpiur 
Bhaopur, Dang-BajoU, Go~ 
Isarda! Jakhoda, Khidarpur Jat..: 
KanetI, Kodana, Karoli-Taracband. 
Piplet, Kutalpur, Karoli, Ghata, Kater • 
Khurd, Karera Kalan, Kisbangarh, 
Kabirpura, Kachnari, Birpur Moroz. 
Mamrot, ~adhpuri, Rahlawad,' Slnghor-
kalan, Smghor Khurd, SinganJruch, 
Sewti-Ak~egarh, Badi ka Chhahra. 

Villages of the, BamanwaS Tehsil 
(3) 

Amarwa, Goth, Sikroli, Dungarwara. 
Dagra. Tudila, Toda, Banor, Gujar. 
'(oleta, J agrampura, Barh J ahera. 
J ahaul'a, Barh Badila, Thikaria, Sher-

,pur, Donal, Badila, Danta Suti, Badb 
Dantasuti. RamIa, Jhadoli, Barb 
Jhadoli, Sarai, Kadipur, Gayaspur, 
Gandal, Kundli, Kishanpur, Kukra, 
Bandhawal, Safipura, Birpur aliaa 
Radhekki, Manpul' alias Nagtalal. 
Bhanpur alias Bhotai, Ramsinghpura, 
Saranpura, Badh Koyala, Ganholi, 
Badh Gahnoli Chak I, Badh GahnoU 
Chak 2, Koyala, Dalpul', Jafarpur. 
Bamanwas Patti Kalan, Bamanwas 
Patti Vichli, Bamanwas Patti Khurd, 
Sehajpul', Kil'atpura, Shiampura. 
Abheypul'a, Mina Koleta, Naneta 
Khera, Badh Raghopul'a, Raghopura. 
Bhitoli. Badh Duji, Duji, Bhawara. 
Chandlai. Sukar, Rewali, Kuwa Gaon, 
Bichpuri, Raghunathpura, Badh Raghu-
nathpura, Singtoli, Shri Rampura. 
Ghudia, Khatana, Nawad Kishanpura, 
Ramnagar Dosi,. Rampura, Lewali. 
Gothra, Kakrala, Naharsinghpura. 
Kohili Prempura. Sitapura, KhedU. 
Nagarheda, Badh Kuncha, Dabar. 
Tejpul', Kacharheda, Gola Gaondf. 
Sitor. 

Villages of the Toda Bhim TehsD 
(4) 

Antarheda. Karanpur, Patoli, Bhaj-
hera, Dantli, Anatpura, Mehdipur. 
Gheroli, Sankarwada, Padla Khalsa. 
Padla Jagir. Kundawali, Bhuda. 
Bharangpura, Sarsena Chak I, Sarseoa 
Chak 2, Bhensina, Shankarpur. Dorta. 
Muthepur, NagaI Nandal, Jharsla. 
Churpura. Madhopura. Bhensa Patti 
Kalan, Bhensa Patti Khurd, MatasWa. 
Padli Khurd. Khidkhidi, MadeN 
Bishanpura, Jodhpur, Todabhim, Men-
hadwada. Asro. Bhimpur Ka"leti. MaJ[ .. 
bara •• Trisul. Nandipul'. Chak Maheod-
wada, .Jhun!ti. Jaisni. 1'.1:achedi. Dadan-
pur, Sahrakhar. Manoj. Sujanpura. 
Aedalpur, Larpur. M"lkhtot. }{hobra 
Kalan, Padampura Beroz. Nand. Gorda;. 
Shahlcarpur, Kudhawal Balawu. 
Mohanpur, Badleta BuzUl'ff. ... 
Kburd, I'a\llipura, Nagai Sultanpura. 



Dedi, Gopalpura, 'Azlzpur, Mirzapur, 
Chak Gazlpur, Turakpur, Merada, 
Kbanpur, Kariri Gazipur, Garbi Badh, 
Fatehpur, Doravli, Jon! Sherpur. 

Villages of the Behror Tebsil 
(5) 

Kohrana, Banhar, Untoli, Khori, 
Mohammadpur Nagaliya, Khapariya, 
Hamidpur, Mundiyakhera, Tasing, 
Turiyana, Gadhoj, Dhindhor, Nalota, 
Kherki, Kankar Chhaja, Gunti, Sh~r
pur, Gokalpur, Shyampur, Simla, Jain-
purwas, Jagoowas, Talwar, S~rbila':ld
pur, Mominpur, Mohsanpur (mc1udmg 
Chak Mohsanpur), Pahari, Mohammad-
purgujar, Islampur, Gujarwas, Shah-
jadpur Nagalia, Jalalpur, Dhis. Ajmeri-
pur, Karora, Jharora, Jaisinghpura, 
Narera Kalan, Ramsinghpura, Maon, 
Maharajwas, Lakhiwas, Bijorawas, 
Golawas, Sangli, Nasirpur. 
Villages of the Kishangarh Sub-Tehsil 

(6) 
Kheri, Thatka, Jhanpur, Khanpur 

Ahiran, Chachiyawas, Sanoda, Ghi-
kaka Dingali, Nimlaka. Bhojraka, 
Kar~ar, Ikrotiyaa, Daika, Pur, Kairwa, 
.Jalaka, Moonpur Thakran, Kheral, 
Dhirdhoka, Kani, Jonal, Khohra, 
Maghakamajra, Ahirbasna, Theter 
Basna, Lahrod, Nangalsaliya, Gur-
gachka, Kadaiyan, Patan Ahiran Gun-
sar, Palpur, Paharwas, Khera, Jhamu-
was (including Roondh Jhamuwas), 
Fatiyabad, Jharjhila, Gugalheri, Basai 
Birthal Manchhroli. Bagheri Kalan, 
Bagher! Khurd, Beraheri, Salkhar, 
Raipur (Thakaran), Kumpur, Moonpur 
Mewan. Shorwa, Daulatnagar, Mirza-
pur, Jharka, Harsauli, Jhiryana, Sh.ah-
pur, Shahjadpur, Sadhuka, Alamdlka, 
Sewkhera, Nagaliya, Sahuwas, Islam-
nagar, Jataka. Mahond, Pundraka. 
Tankhaheri, Basripalnagar Tarwala, 
Santhalka, Tohari, Nagali Mewan, 
Jatiyana, Mirka, Isaipur: B~sai ~al~, 
Noomagar, Lhisana, Lhisam, Kirwan, 
Ramnagar, Girwas, Bhojpur, .Hanspur 
Khurd Patallya, Nagali Jatan, Hans-
pur K~lan. Kharola, Nasirabad. K~air
thaI. Kultajpur. Chhatarpur, Jhlran-
diya, Chak Santiyawas. 

Villages of the Kishangarh Sub-Tebsil 

(7) 
.. Raoka. Chorbasai. Khora Pipli, Kol-
,aon, Sheikhpur. Khudinjagir, Dohra, 
'!4ahraumpur, Khoha. Ghasoli .. Khan-
pilr';mewan, Dongra, Niana. Bambora, 
Baghor, Pahar . Shamlatl. Ranoli, 
tsharuk, Ismailpur (including Roondh 
1sinaUpur), Tahatr,;l Kberta. Tahatra, 
Dadarhera, Nagla Dungar, Patan-
Mewan. Nibbera, Slwana. Sbiamaka, 

JUota, NagalijInnardar. Napll' KbaIII. 
Rata Knurd, }Jasal Balan, Rata KaJaa.. 
Basai-Jagta, Nangal Mojiya, Ralpur.. 
mewan. 

VJIlages of the Lachmangarh TeIIIdI 
(8) 

Imlali, Baroda Meo, Khorpuri, Bedba, 
Sital" lVIahIakpur, Raunpur, Ghat. 
Nenapur, Buntoli, Gotharipurobit. 
Dwarakpur, Thumrela, Gotheri Guru. 
Berla, Gujar Khohara, Badbguiar 
Khohara, Raunija Phar, Sabadb, 
Jamalpur, KherlimahaIak, Butlana. 
Haderhera, Kherli Viran, KberIa. 
Chhangalki, Baorika, Chimanpura, 
Berka, Dusrahera, Dhandha, Mokalheri, 
Bandka, Nibhera, Resti, Gandura. 
Ratawali, KherlichandrawaI, Melkhert. 
Dinar, Ahamadabas, Raghunathbas. 

Villages of the RaJgarh Tehsil 
(9) 

Kankwari, Kaniyawas, Mitrawal. 
Haripura, Garh, Dabkan, Tilwari, Sita-
wat, THwar, Kalwar, Khoh, Toda 
J aisinghpura, Ghatra, Berli, Doond-
puri, Thana, Palpur, Kakroli Rampura 
Gordhanpura, Mallana, Kothri Barr . 
pura, Naroli, TehIa, Khariyawas, BlIP 
bas, Rajroli, Ghewar, Nandoo, Murli· 
pura, Chawakabas. Losal, Talab, Ram-
singhpura, Deoti. Kherli, Lanki, Beer-
pur, Bighota, Nathalwara, Narainpur. 
Joneta, Sakat, Thamawali, Sobhapur, 
Gwara Ghesli, Todi, Rajpur, Manda-
wari, Band Ramsagar, Narwas, Mur-
rata, Kuncha, DhoIan, Kundroli, Shri-
chandpura, Dangarwara, Umri Dehri, 
Dhamrer, Nayagaon, (Har Kishenpura). 
Vijeynagar, Ratanpura, Neeinla. Moti-
wara, Khirat ka bas, Todi ka bas. 
Dhirora, Namdarpura, Lakhawas. 
Rondh Narainiji, Paota, Barwa Dongri, 
Baldevgarh, Nagal karna, Shiv Nagrl, 
Sialuta, Nangal Dasa, Gur-ka-Kbera. 
Pempura, Kutuki, Pemawala, Kaniy.")-
was, Keertla, Damodarkabas, Sitapur, 
Patti Beena, Birkari, Golakabas, Rat-
nakabas, Bhangarh. Rondh Bbangarh. 
Goth, Surer, Nangal Dharmu, Ballo-
pura, Nangal Atalda, Nayabas Haven. 
Sri Nagar, Rajcr, Nangal Chandel, 
KundIa, Prempura. 

Villages of tile nee. Tellsll 
(10) 

Nabra, Chauth, Dhamari, Sohera. 
Seoo, Gohana, Kishanpur, Achalpur. 
Rambagh, Behtana, Nagla strawn. 
Birawali, Kheria Purohit, KU=waU. 
Gadhi Lodha, Aoo, Nagla • 
Cahanawli.Badanprh, NaaIa Cham .. 
Madera. Naala Madhwana, N'~. 
Gharwari, . Rundb GhanrarI. NIIIIa 
Gangi, Kasot,· Kaunrer. JatoU Jtadba. 
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Khera Brahmin, Katb~ra Cbauth, 
Umara, Cbak, Umara, Samai, Puncbbri, 
Sbamdbak, Baroll Chautb, Bebaj, 
Nagla Moti, Nagla Kbuman, Malipur 
Cbomenda, Iklebra, Deeg town, Abadi 
Deeg, Malpur, Bhilamka, Parmadra, 
Rundb Parmadra, Badri, Pasta, 
Naraina, Chauth, Nagla Harsukha, 
Rundb N araina. 

VDIa&"es ot the Bayaaa Tehsil 
(11) 

Biskbori, Imalia, Mabloni, Mertalab, 
Kotha, Kilawa Aitmadpur, Gbazipur, 
Kbareri, Bagren, Khamkbera, Kair, 
Mangren-Khurd, Katariapura, Nitbar, 
Kalsara, Jaspura-Moroli, Bhaja Moroli, 
Chikhru, Intkhera, Adda, Raroda, 
Pipra, Kuntkbera, Madanpur, Nagla 
Honta, Meharwar, Aroda, Katkar, Pilu-
pura, Dhandhren, Jhamri, " Barkbera, 
Kherli, Sekbpur, Hingota, Mundia, 
Bamori, Nagala Nawaria, Nagala Baha-
duria, Nagala Sewa Kurwaria, Phanso, 
Cbak Pola, Chak Biehi, Cbak Viram-
pura, Pidawli, Kohara, Araji-Zalim, 
Gurdha N adi, Baehena, Dabhana, 
Khatnavli. Aineholi, Navab, Chak 
Navali, Nagla Purohit, Nagla Cheeta-
riya, Dehgaon, Nagala Tirkha, Nagala 
Rupram, N agala Kishan Ballabh, 
Nagala Sheo Lal, Nayagaon Kalan, 
Jarkho, Bhagori, Kanawar, Nagala 
Chiman, Nagala Harlal, Har Nagar, 
Araji N. Kishore, Bidyari, Murki, Deba 
Sarai, Sarai Syed Ali, Bayana Town, 
Bagh Kanawar, Damdama, Lahchore 
Khurd, N ayagaon Khurd, Kaehera, 
Brahmbad, Kooti Kheda, Purvai Kheda, 
Seedpur, Nagla Jhainara, Nagla Nir-
bhan, Salabad, N adigaon, Bajoli, Agha-
wali. Talampur, Jaswant Nagar, N~gl~
Khusfaham, Nagla Med Singh, Alnoli, 
NagaI Khushali Ram, Nagla-Kharg 
Singh, Birampura, Pipari,. Milakpur, 
Biretha, Sewala, Reeehroh, Lecehora 
Kalan, Bansroli, Chokhanda, Sadpura, 
Nagla-Kurwaria. 

Villages of the Dholpur Tehsil 
(12) 

Baretha Bothpura, Bugcboli, Dayeri, 
Siyapura, 'Duragpura, Sijroli, Bada-
gaon Phoolpur, Tanda, Barabat, 
Dub~ti, Mugarwara, Biparpur, Sakat-
pur, Nakpur, Bhojpur, Doobra, Mustaf-
.. bad Tordaniyal, Sarkankbeda, Odi, 
Kajipura, Allahpura, Dariyapur, Pach-
gaon Aundela, Tal-Aundela, Masud-
pur, , Narpura, Bhagiratbpura, ~hag
pura, Bhilagma, Chandpur, Mir]apur, 
Sahapur, Kheda, Sarani, Nagla-Bhagat," 
Rajora Dhimri. Sandra, Bisnoda. Gar-
wapur~, Nagla" Moroti, Rajal "Kalan, 
Rajai Khurd, Qasba Nagar, Basai 
Dang, Barlpura, Blrpur, Patewari, 
8ehron, Kotra, Kookpur, Khanpura, 

Nibhi, Ban Bihar, Chechipura, 1foroU. 
Hinota GUjar, Bbanpur, DaadoU. 
Jayara, Surajpura, Bilpur, I'irozpur. 
Basai Samanta, Randoll, Darrupura. 
Mahwri, Bhondia. 

VillaCes of the Police StatioD 
JhUDjhuDu 

(13) 

Budana Bagar, Desusar, Gopalpur~ 
Hamiri Kalan, Hamiri Khurd, Hanut. 
pura, Islampur, Inderpura, Kasimpura, 
Lalpur, Makhar, Merod, Soti, Sonasar. 
Chinehroti. 

Villages of Gudha Poliee Station 
(14) 

Bas Bisbna, Bas Mana, Deep Pura. 
Gura, Gadla Kalan, Gadla Khurd, 
Kishorepura, Kakrala, Ked with Gopal-
garh, Mainpur alias Miyanpura, Niwari. 
Nangal Gujaran, Natas, Khatkar, Nag11 
Deepsingh, Bhatlwar, Sheonathpura. 
Harwana, Chanwara. 

Villages of the Sikar Tebsil 
(15) 

Sikar (town), Debipura, Beri, Khod 
Brahman, Kolida, Bhadwasi, Chand-
pura, Dadia, Dadli-Hardayalpura, 
Daulatpur, Dabpanora, Gungara-
Kushalpura, Jerthi, Jhigar (Chhoti), 
Kudli, Katrathal. Raghunathgarh, Pip-
rali, Sheosinghpura, Singhasan, Tar-
pura, Dhani Tarpura, Bajor with Jhun-
jhara, Chainpura with Chak Chain-
pura. Dhani Dassaki, Gokaipura, Mal-
khera, Smrathpura, Radhakisilanpura 
with Dhani Purohitji, Gothra Bhukran. 
Birol, Butoli, Gudha Khurd, Gudha 
Bara, Hathiyaj Rajpura, Jurathara, 
Sikrai, Shamgarh. Sob, Palascra, Dhani 
Dulalki, Dhani Salimsingh, Todi. 
Villages of the Heem-lta-Thana Telasil 

(16) 

Buehara with Kola-ka-Bas, Chudla, 
Jugalpura, Debipura, Sanwalpura, 
Mundli Ghata with Ganwar, Chiplata 
with Bhagwanpur Sikrai and Ladya, 
Rooppura, Khiroti Mandruppura, 
Hathideh. Hardaskabas, A]meri 
Kishorepura, Tatera, Raipura. Pithal-
pura Byore. Sanwalpura, Nor, Hari-
pura: Burhanpura, Jh~dli, Sherpura, 
Surani, Athora With Mandsa, 
Shipur, Jugrajpura, Mangarb, 
Ajitgarh, Anantpura, Deorala, Asp~-a, 
Garh Taknet, Tiloltpura, Gidakabas. 
Sihori, Kalyanpura. Shimarla, Gopal-
pura Nalot, Lorwada, Madhokabas. 
Sukhsinghpura, Bhadwadl. Bithalpura, 
Jugalpura, Thikaria, Dhair Kan~ 
Kanwat, Harjanpura, Basdl lDlurd. 
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• 'Chhapar, Pithalpuri, Basdi Kalan, Villa .. es of tile Toda ......... Telldl 
KaUa Bas, Shilpur, Thoi, Karadka, 
Udalwas, Lisadia, Khurempura, Mun- (19) 
dru, NagaI Nathusar, Kolwa, Jalalsar, 
Arnia, Mahroli with Gudha and Bas 
Patwari, Bharni, Jalpali with Fadan-
p~ra, Srimadhopur, Vijaypura, Bhopat-
ka-Bas, Bassai, Dhalawas, Sheopura, 
Jairamoura, Kalyanpura, Pujarikabas, 
H~ .. :)Uia, NagaI Bhim, Mau, Bagaria-
was· Prithvipura, Kotri, Jaswantpura, 
Kacharda, Dha,li Zurawarsingh, Ukhda 
with Hamirpura Kalan, Chak 
Kacharda. 

Villages of the Neem-ka-Thana Tebsil 
(17) 

Guhala, ChaIa, Govindpura, Bhagot, 
Bhagega, Sirohi, ~hudoli. with Kho~i 
Agri, Ganeshar wIth Agri a!ld ~hoJ
pura Barsinghpura, Gaonwarl, Nimod. 
Mah~a with Jiwanki Dhani and 
Kalukidhani, Godawas, Neem-ka-
Thana, Ranasar, Mandholi, Chak 
Charanwas alias Puranawas. Charan-
was, CiJ.ak Mandholi, Napawali, 
Maonda Khurd Makdi, Maonda Kalan, 
Kanwara, Natha-ki-Nagal, Lakha-ki-
NagaI Kanwar-ki-Nagal, Jhalra, Dayal-
ki-Nagal Gaonwli. Biharipura, DabIa, 
Himmatpura. Semli. Behar, Jelo, Bag-
dawa, Imioha, Tigri,. Salodra, Sha~
pura, Dhani, Ramsmgh,. Dunga:ki-
NagaI, Kishorepura, Khorl, NagaI-Jat-
ki, Kharkadapanchu, NagaI. Meena, 
Dalpatpura, Mothuka, Kangthli. Fate~
pura, Khurdia, Rampura, Bega-KI-
NagaI, Jhamawas, Karja, Ban~pura, 
Ramsinghpura (with Cha,k), Haripura, 
Dhani Ahironki, Bhopla, Jat~was, 
Hasampur, Chhaja-ki-NagaI, RaJPura, 
Mohanpura alias Kharkda, Patan,· Kala 
Kota, Dokan, Kanakpura, Dhandhela, 
Kacharda, Norana, Narda, Bhagesar, 
Khadagbeejpur, Mokalwas, Nanagw~s, 

. Raipur, Kola-ki-Nagal Bhaduka. ahas 
Himmatpura, Bhopatpura, Bakshipura, 
Rela, Chak Faganwas, Faganwas, 
Ghasipura, Raion-Ka-Bas, Parta~pura 
alias Kali Khera. Gadreta. Ladl-Ka-
Bas Deepas Kishanpura, Ramlawas, 
LUharwas Dudawas, Dhadika alias 
Jawaharp~ra, Sewa alias Ra~awas, 
Faganwas, DUI.lgar, Kun~la, Jaltpura, 
Toda with Kalakota, Darlba. Jhareda, 
Mokalwas, Bas. Deepas, Kishanpura, 
Ramlawas. Luharwas. Dudaw~s, 
Dhadika alias Jawaharpura, Dewa abas 
Ramawas, Faganwas, Dungar 

Villages 01 the Tonk Tehsil 

(18) 

. Aka,Ua. Balagarh Chandwar, 
Dat,unda. Kalayanpura. Ranlr-bllas. 
Ram Nagar. Laxmipura, Satwara. 
Tokrawas. 

Arnia, Utharna-Bas-Chain Sinehpura. 
Amli (Devlia). Kundera (.JagiI') Dun! 
(Qasba), Kurasia, Kakoria, Kant! 
Chanderpura, Khera, Kala . Nad.). 
Ganoli, Gola hera, Banedia Khurd. 
Chandpura-N adika Dhava, ChandU. 
Chopra, Chopri, Chhan-Mai-Bas-Suriya, 
Chhatari. Jagtya, Jaithala, Bantbali, 
Thikaria, Thatha, Sirohi, Dabar Kalan, 
Dabar Khurd, Dhibroo, Dhiklya, 
Thanwla, Devlya Ramsingh, Dalwasa. 
Devrawas, Nasrida, Panwar, Baneria 
Chaman, Batoonda, Bagri, Dudawas, 
Bisalpura. Barwas, Dhandholi, Bas 
Lachmana, Bas Chatra, Bhatera, Bhan-

. warthala, Malhera, Morda (Jagir), 
Moza Kasir, Moondia, Mugland. Moza 
Titariya, Moza Barla, Moza Bibolao, 
Madhosingbpura, Manpura, Jarkhia 
(alias Radha Ballabhpura) Rohota, 
Rajmahal. Ramthala, Raghunathpura. 
Rampura, Ralawta-bas-Beja, Ratao-
pura, .Satwara, Sardara., Sadiawas. 
SandIa, Setiwas, Salgawas, Sankara-
wara, Sujanpura. Sanwatgarh. Sarsarf, 
HanUmanpl!ra. Shri Mansinghpura. 
Gaonri (Thikana), Polyara, Mar 
Bhatiya. 

Bijwar, Am~·,a9ura, Gopipura, 
Narasinghpura. Bhimrwas, Bas Jodba 
~ayangawan Gothra. Balapura, Naya 
Gawa Dhigria, Kheriya. Jalari. Nand-
pura-Charanwas, Kherera, Mordiala. 
!slampura. Lachamipura, Bas Bhag(-
rath, Bharua, Kakolwara Mahadevpura. 

Villages 01 the Jalpur Tehsil 

(20) 

Jamdoli. Ballopura, Jaisinghpurkhor. 
Samel, Malpura Dungar, Luniawas, 
Bindayakya, Dhula Bhaogarh, Mompur 
Sadwa, Kerlangarh, Roopa-ki-Nagal, 
Beed Mapura, Padli Meena, Kohah 
Nagoriyan. Kohah Laihiryan. 

(21) 

Khatipura Charanandi, Jhotwada. 
N angal J alsa Bora, Pempura, ~ah ... 
pura, alias Kooker. Khera SaUawas. 
Sahajpura. 

Villages of tile Phalen TeIISiI 
(22) 

Toda, Tod, Minapur, KhandeJ. 
Norangpura, Suwava, Sambbar. 
Barothi, Barwata, Ranil, KhusbiDa. 
Dodwada, Sartala. Chapri, Govindpufe. 
Jaoli, Sitaramppra, Nanpl. KalyaDa. 
Hawaspura, Hachukada. Pan".. 
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[Mr. Deputy-Speaker]· , ., • '~Shd Kalan, Asbtl Khurd, Sap Ka 
Mandka. Mandhal, Mored. Shreeram_ Bas, Madho ka Bas, Bhuteda, HU8tecIa. 
pur~, Slawata, SeengIa, Dabri, Baori, Mandba Bheda, Anooppura.. 
Shalkhoopura, Maurdj Kalan, Maurdi Shri Krishnpura, Bagha ka Bas. 
Khurd, Norda, Adarwa, Marwa, Aalesar Charanwas, Sitarampura. 
Panwa Kalan, SUrri, Khwazpura Govindgarh, Sawoo Kalan, Sawoo 
Peegoon, Mamana, Neemli, Sirohl Khurd, Itawa, Anandpura, Uda1pura~ 
Khurd, Kotda, Jhakolar, Panwaliya, Lorwara, Balekhan, Uganawas, Milak-
Beegolao, Dantra, Bokdawas, Jadaota pur, Sundersar, Khannipur, Bad, 
Sall, Gharhar, GaUota, Sirohi Kalan' Abheykaranpura, Kumbawas, Shri-
Lad~ra, Sakhwon, Dantri; ParasoU: kishanpur. Vimalpur, Daulatpura.. 
Goplpura, Shree Ramnagar, Bhojpura Thana ka Bas, Kaladera, Narsingb-
Dudu, Baget, Khudiyala, Mangalwada' pura, Gwardi, Radhakishanpura, 
Tan Chapparwada, Cheepiya, Chapra: Prayagpura, Babupura, Noppura Kbai-
sar, Harsoli, Ghatga, Kairiya Bujarg, tika Bas, Saharanpura, Bessakhurd. 
Mahatgaon, Relana, Gagardoo, Dhan- Kana<!pura. Jaisinghpura, GliGs Bal Ka 
dholi, Inta Khoi, Gothra. Nagri, Kach- Bas, Dola Ka Bas, Gonika Bas, Ginoi~ 
nariya, Kariya Khurd, Sanodiya, Sabalpura, Dhani nizama. Rai ThaI. 
Laoodiya, Ursewa. Suridiya, Chappar- Vijaipura, Punna, Nangal Bugata, 
wada, Sava, Naurangpur, Khedi Bichpadi, Moondota, Ladiki Nang~ 
Charanan. Bishanpura. Radhapura, Barsanpura. 

Barsinghpura. Chak Pratabpunt. 
Partabpura Kalan, Partabpura Khurd, 
Todawas· Durga ka Bas, Moondiya, 
Shri Kaiyanpura, Khaprya, Patti Sita-
rampura, Gudha Sargan, Mobal}Pura. 
Raghunathpura, Barna, Radhaklsban-
pura, Sirsi. Khannipura, Shreepura, 
Jalsingh Lalpura, Sudershanpw:a. 
Dadar Baori, Naradpura, Cbak .Jalt-
pura. Mabesbwas Kalan, Mahesbwas 
Khurd Jbiloi, Rozda. Harchandpura, 
Chak 'Rozda, Acchojai, Chbatarpura. 
Sitarampura. Dalpura. Sardarpura. 
Shindolai. Kishanpura. Harduttapura. 

(23) 

Jobner, Dakniawas, Asalpur, Badh 
Mathuradas Ka Bas, Gudha barsal, 
Dhindha. Hamoda, Boraj, Sardarpur, 
Keshri Singhpura, Jharna, Kotzewar, 
Gopalpura, Dothrawas, Bichoon, 
Kapadiwaas Khurd, Kapadiwas Kalan, 
Nannota, Mehlan, Kalyansar, Girdharl-
pura, Sheosinghpura, Basdi, Gadota, 
Gadoti, Sitarampura, Mokampura, Ram 
Lachmanpura, Paloo Kalan, Paloo 
Khurd. Akhepura, Gangotl Kalan, 
Sadarampura, Jaswantpura, Khatwada, 
Gangoti Khurd. Nagwada. Manpura, 
Maheshpura, Chandanmolka, ChaIt, 
Gidhanl, Gudha Saipura, Kakrala. 

ViUages of the Dausa TehsU 
(24) 

Bhandarez, Gothra, Roormal-ka-bas, 
Dewanwara, Birasna, Sarai, Maharaj-
pura, Nangal Chappa, Alooda, Itarda, 
Saliwas, Moond-Gheensya, Kharandi, 
Bedawas, Khawa, Paparda, Banedl, 
aasna, Hapawas, Khera, Sahajpura, 
Singpura, Chak Sahajpura, Balyawas, 
Kaleda, Charanwas, Badakhoh, 
Thumdi. Ramsinghpura, Kali Khad, 
KaU Khoh. Jun. Sar. 

Villages 01 Sub-TehsU GoviDdprh 01 
the ~er TehsU 

(25) 

Bagdi Sargot, Dhodsar, Singhto 
Kalan. 8ingot Khurd, Khaizooli, Nan-
wal Kozu Kanwarpura, Chak Naungal 
Kozu Tiganuya, Amarpura, Naungal 
8hau!da, Bishanpura alia. ~harnawas, 
Nlwana, Devthala, Charanwas alia 
Sadh Dev ThaIa, Dohalal, Ral StnIh 
1(8 Bas Nanga! Kalan, Gudha Chhota. 
Moondihensya, Udganwar. Nenlal 

. ~vlDd ~anpura. Habu-ka-Bu. 

Villages of the Takhatcarh Pollee 

(26) 

Seropesa, Kherwadi. Dolatpura Kotsa.. 

VUIages 01 the Takhatprh Pollee 
SiaUoa 

(27) 

Balana Dolatpura. Basant, Duja'1., 
Gogran. • Guriya. Hingola, Jaswant-
nagar Khangari, Khinwara. K~o. 
Nawa' Khuira. Rajpura. ~daJ.rao. 
'l'akhatgarh, Khaijariya, Bangn. 

Villages of the PoHce StaUOIl SoJat 

(28) 

Chitarya. Chanda wal, Gurla. 
Khokra Pachanda Kalan, Pachanda 
Khurd, 'Sandiaya, Dadiya, Dhundhala. 
Melawas, Mushahya. 
VUlaps of the PoHce StaUea Jalaie 

(28) 

Bokaran. Mltharl, Sa\~a ~. 
palsal, Samuja, Bhlllll Piohltan. .--
lara, Maln Uparla, DaIoId. ~ 
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Daisu. Dibawas Godhan,· Bkadhanwadi, Chhikna, Gaimaliyawu, Sansan. N. 
Bichwari, Kantiwara,· Un, Rajanwarim, bola Kalan, Nlmbola Prohitan, Duoan-. 
Sakrana, Bagotra. was, Sukhwasni, Sanju, KhinwataDa, 
ViUages 01 the Police Station Sanchore Chuwa, Daholi Mitm. Daholi Kharl.. 

(30) 

Ankhol, Bali, Bamal, Bandaio. Basan· 
Deora, Bhadurda, Bhutail,· Chora, 
Dadhura, Deoda, Dugawa, Gundau, 
Intada, JaiIatra, Jhab, Jhairal, Jodhoa. 
was, Khara, Kura, Lachhiwar, Laya. 
dara, Mirpura, Muli. Palri Deoran, 
Rampura, Panchala, Sankar, Saranau, 
Surawa, Taitrol Deoran, Tantra. Titop, 
Nimbau, Maru-Khaira, Paman. Binjrol. 

Villages of the Jodhpur Tehsil 

(31) 

Ganwan, Bagan, Chainpura, Bhad· 
wasiya, Mahamandir (Proper), Man· 
dore, Sunthala, Basni. 

Villages of the Police Station 
Mathaniya 

(32) 

Godawasiya, Dawatra, Burkiya, Nan· 
diya Prabhawati, Saivaki Khurd. 
Villages of the Police Station Bhojasar 

(33) 
Nosar, Matora, Jakhan, Bapini, 

Poonasar, Karwan, Santwan, Maipan, 
Nimbaro Talao, Bhadan, Baidu, Isru. 
Suwaf, Kairla, Chadi, Bhojasar, Au, 
Nokhra Charnan, Nokhra, Nokhra 
Bhatiyan, Jaislan, Manaiora, Rirmal-
sar, Chanpasar, Ajasar. 

Villages 01 the Police Station Sankra 
(34) 

Channi, Choak, 
Luna Khurd, 
Modardi, N anaaiya, 
Sankara. 

Khaitolai, Khura, 
Mllhesa-ki-Dhani, 

Od,amya, Sanaara, 

Vlllages of the Police Station Pokaran 
(35) 

Jaimal, Kirdi, That, Kailawa. 
Villages of the Dcgana Police Station 

(36) 

Jaitpura, Dagra, Dagri, Khairwa, 
Dugor Dasan, Dugor·Achlan, Khl,lri 
Khurd, Pandwali, Khuri Kalan, Mo~s, 
Bhadli, Churiyawas, Jodhawas Khl,lrd, 
Klindawas, . Alawas, Nimbola Khurd, 
Undiyas, Ranas, Deola Madha, Deola 
Manda. Khatolai, Jalsu Khurd, Jalsu 
Nanag,. Antroli Kalan, Antroli Khurd, 
Sarsanda, Banwarla, Chilmas, Dugor 

Achala ka Khait, Jalsu Kalan, Bhad-· 
wasi. 

ViJlages of the Parbatsar Police Statioa. 
(37) 

San chore, Maigaon, Arath, Piplad 
Rohandi, Bhanwansiya, MalawaS 
Gusaiyan, Hardani, Nimbri, Bilu, Kin. 
sariya, Khidarpura, Narwa, Parbatsal", 
Shampura, Rusija, Mored, Bidujad 
Adani, Khokar, Charnawas, Dhokaliya' 
Gingoli, DaisH Khurd, Gangawa, Bidi:" 
yad, Kola Dungri. Khalar, Mamroli.. 
Mandan. 

Villages of the Gaehbipura Police-
Station 

(38) 

Antroli Sanga, Mairasi, Bithawaliyap 

Kurapya, Lalna Kalan, LaIna Khurd. 
Harnawapati, Kuchipula, Bamail.. 
Ratnas, Gura Khairi, Khairi SHan, 
Madhyan, Parli Rasan, Altwa, Parll 
Mahacchan, Bhutawa, Gachhi puna.. 
Intawa Lakhan, Gingaliya, Manaiwa~ 
Sirsala, Nandoli, Mertyan, Dhandoli, 
Lodoli, Sirsun, Bagoll, Baru, Dollarlya. 
Gular, Inlawa Khichiyan, Bhaduroa. 
Villages of the Police Station Banhra 

(39) 

Ridmalas, Raidhana, Undrasar. 
KusaJoura, Godrakabas, Ringan, Tiloti, 
Pipakuri. Dobron-ka-Bas, Rewara-ka-
Bas, Mitha. ai, Husainupra, I'arwasf. 
Lachhri, Dhiawa, Manna-ki-Dhanl. 
Ayasji-ki-Dhani, Indarpura (Shree 
Nathwara), Khinwaj, Pandorai, KanraI. 
Dayalpura, Lenda, Lalasari, Mawa. 

Villages 01 Garbi 'hbsll 

(40) 
Bhagatpura, Panchavada, Bhesau, 

Piplara, Bildi, Padradi, Itawa Saran-
pur, Bhamu-ka-parda, Davela. Kotda, 
Singuda-ka-parda, Gusani-ka-parda, 
Todi Moti, Kesarpura. Todi Chhoti, 
Lokiya. Oda, Nadariya. Kadwal, Odwa. 
Kalali-khurda, Badi Kher, Lalpura. 
Govindpura, Ihali Talai. Odwara. 
Dungar, Navagarha, Arthuna, Porda. 
Navgaon. Vakhatpura, Dhani, Dolat-
pura, Vadia, Adai, Koi-vav, Hadmatia. 
Fala-Bara. Malana, Patia, Bhardajal. 
Vakhatpura, Raiyana, Bhatal, Nahall. 
Tamatiya Rathor, Jolana, Tamrua. 
Vardia, Kuna, Amja, Nakarchi Varela.. 
Ruhal. Kuwadla. Panas! Chhotl, 
Punasi Badi, Guwedia. Ador, Gopinath-
ka-Gada. Garndi-Narayanjl, It~ 
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[Mr. Deputy-Speaker] 
Anjana. Garnawat, Kunwaria, Vasi 
Moti, Kushalkot, Udela, Senala. 

Gangrar TehsU 
(41) 

N alia ka Kheda, Gulabpura, Bindolia, 
r.imbahera, Dhoda, Kishanpura, Rana-
waton-ka-Kheda, Kurantia, Sudri, 
Amarpura, Mokamsingh-ka-Kheda 
Bakhatpura, Gangrar, Indora, Khar~ 
khanda, Singola, Amara-ka-Kheda 
Laxmipura, t.axmansingh-ka-Kheda' 
Deth, Genia, Bhatkheda, Gurajania; 
Kacharia, Banina, Bhatwada Kalan 
Bhatwada Khurd, Kanti, Nathi k~ 
Kheda. Borda, Taleri, Bhawanipura 
Jatan, Medikheda, Chanderia, Choga-
vadi, Bhilia Kheda, Nagri, Bilia, Suwa-
nia, Shivpura, Awalheda, Gosundi, 
Sangrampura, Gowlia, Murlia, Lalas, 
Soniyana, Negdia Kalan, Nagpura, 
Saron, Puthoil, Eklingpura, Karediya, 
Sankra ka Kheda, Sokdiya, Bolo ita 
Savanta, Aran, Ajolia ka Kheda, Jodh-
singh ka Kheda, Sadapura, Dadia, 
Dhunwalia, Laxanpura, Raipuria, 
Solankiyon-ki-Khedi, Mungacr:-ka-
Kheda, Semliya, Khuntiya, Sonigaron 
ka Kheda, Balderkha, Datta ka Kheda, 
Ladupura, Salera including Hamlet 
Ganeshpura, Jojron-ka-Kheda, Lambia. 

ViUages of the Kotri Tehsil 
(42) 

!<anpuria, Kishangarh, Sangram-
pura, Kothaj, Deotalai, Ganeshpura. 
Singhi ji ka Kheda, Devria, Goghas, 
Chhaprel, Kanti, Amarpura, Beerdholi, 
Sankra, Paplaj, Nandrai, Badlias, 
Kherpura, Hajiwas, Bilvas, KankroU, 
Hastada, Gahuli, Chavand Khera, 
Ashavari, Bedunda, Deo Khera, Mena 
ka Khera, Modia Khera, Bagadi, 
Khedji, Sodias, Sagatpuria, Taleda, 
Chohali Badkia, Akhepur, !tawa, Par-
meshvar pura, Jagpura, Javal, Sabal-
pura, Berukhera, Berada ki Jupidia, 
Gandheri, Panderi, Belva. 

Vlllal(eS of the Kher"'~ra Tehsil 
(43) 

Sagwara with hamlets, PadUa, 
L2peda, Kelawada, Bilakh with ham-
lets, Vani Bor, Saroli, Sulai, Kojawada 

. with hamlets, Bhudar with hamlets, 
Chirkla, Rikhab Dev Ward Nos. 1 
and 2, Kagdar Ward Nos. 1 and 2 with 
hamlets, Ajlai, Ratailpur, Lareti, 
Dakar, Garaj, Nagasmapna, Samuat, 
Gadawan. UpU. Gadawan NeechU, 
Ruan, Lamba Umra, Nala, Popalwa, 
Rutala, Daban, Mahudia, Akhiwada, 
Altot, RInks, Mokarwada, Panchapadla, 
HatweD. Jhadol, Bhandara, Samrun. 

Jalpacca, Nala, Bhagibao, Ruc:lra. 
Kanta Ghati, ThaprawaU, Suved, 
Ramabavri, Bhuvav, Mal, Sami Tad, 
Hantia, Paderi, Makad jap, Khunta 
Neri, Ghanta, Thobawada, Kalawat, 
Dodawat, Somawat, Kikar, Thana. 
KaUiakada, Kanuwada, Bilkhal. 
Pareda, Khunadari, Jawas. 

Villages of the Girwa TehsU 
(44) 

Hathi Dah, Ratanpura, Phila, 
Jammu, Bambora, Soma Kheda, Patu 
Kheda, Khovad, Awara, Leg, Bori, 
Kaladia, Ant, Sulawas, Kot, Gudli. 
Budel, Lalpura, BernIa, Bajni Dodi. 
Kurawad, Achhata, Rlwatpura, Kara-
dia, Nadiwala. Buthal, Balar, Dhori 
Kheda. Sagtadi, Kara Kala, Suron ka 
Gudh. Bhulia, Nad. Charinar. 

ViUages of the Uathala TehsiJ 
(45) 

Rajpura, Kheta Kheda, Sarwania, 
Mal Khejdi, Amia, Lunda, Malnawas, 
Dhakdon ka kheda, Lilaji ka kheda, 
Gulabpura, Amar pura. Solankhiyon 
ka kheda, Bhau pura, Haria Kheda, 
Naharpura, Chanpuria, Jhal ka kheda, 
Sangrampura, Paria, Udaipuria. Prathi 
Singh ka lrheda, Gathpura, Nankia 
kheda, Mota kheda, Phatapura, Seed, 
Sarpura, Ranavaton ka kheda, Magri 
ka Phala, Jasvantpura, Saranpura, 
Pithalpura. Umraon ka vala, Gop Jd 
Bhagal, Kanode, Gangpura, Kundia, 
Savpura. Chamlavdi. Samel, Surkhan, 
Pipalvas, Ummedpur, Gadi, Jarantra, 
Sarangpura, Dabiyon ka kbeda, PipU 
kheda, Alu ka Kheda, Dem, Dhimdi, 
Akola Motida, Narda. Angora, Var-
noda. 'Goga ka Kheda, Bhim ka Kheda. 
Gadriaras. Sunder pura, Kadacha, 
Jathpura, Gopalpura, Kaikheda, 
Surathpura. Mardkalan, Barni, Syad, 
Mayda, Panud. Boria. Badgoan, 
Saleda. Telan-Khedi, Kalva, Doulat-
pura, Jampura. Parsotampura, Gokalji-
ka-Kheda, Fouzbadli, Bhinder. Kundal. 
Bhamela, Kerawal. Amba-ka-ghoda. 
Semliya. Savana. Khanna-Talai, Fala-
dar, Bani-Talai, Ghundla, Ope. Ira 
Kheda, Bhikawal, Sagatpura, Shisho-
dia-ka-kheda. Palwal. SemUa. Neechala, 
Bedwi Khedi. Chol, Bejrda, Bor-
kheda: Dakio-Kheda. Mahudi Kheda, 
Dabkia, Bor-talai. Khedla, GhaU lIIedi 
khedi. Hathia-Talai. AmthaI. Sinlbvl 
ka kheda. Bharia. Mal khejdl, Boria ka 
sat. Jodh Singhii ki Bhaghel, Amba-
ka-gluda. Soni-Garon-ka-kheda. ManJl-
ka-kheda. Ajabpura. 

ViIIqes "of the BaraIl 'l'eIIslI 
(41) . 

BamH, Gordh::,.ur:;.... ~~ 
Aklarla, Barult ----
beda. !totr.. Xotrl. MaDdoU 1". 
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: Mandola, Pataria, Chak Jalalda, 
Akaira Jagir, Nahareda (Jagir), 
Laxmipura, Susawan, Basorikhera, 
Raptawan, Fatehpur, Niyana, Gopal-
pura Mathri, Mathna, Khedli Kesha, 
Manpur Jagir, Tatawa Jagir, Bhatsue, 
Lisadia, Shambhaspur, Ranieda, Khedli 
llhaidoliya, Banda, Koyalla, Miyada, 
Bambuliya, Kheri, Cha~npura, Raroti, 
Lyharia. 

(47) 

Ulti jagir, Kotrisunda, Rithod, Shah-
,garh, Tajgarh, Majravta, Kalyanpura, 
Ghata, Sambalpur, Chandpura, Chirari, 
Bhatt Khed!, Jaloida, Gugalhedi, 
Hanutia, Khedahedi, Hikar, Naredi 
(Jagir). 

Villages 01 the Talera TehsiJ 

(48) 

Gamach, Kann, Tirath, Bhawani-
pura, Sinta, Marana, Deheet, Sedari, 
Chandan Hedi, Sunwansa. Khulanda, 

'Ladpura, Bhumkhera, Bad',:nda, Bajad, 
Gaglavada, Bakaspura, Delunda, Vina-
yaka, San war, Bhopatpura, Notara, 
Titarbasa, Chhapavada, Jalodi, Nenda, 
.Jamidpura, Khedia, Lamba-Pipal, 
Raghunathpura, Talera, Jaloda, Aktasa, 
Sidari, Mandadi. 

Villages 01 the Asnawar Sub-Tehsil 

(49) 
Asnawar, Talwadia, Khedla, Man-

purq, Gaonri, Arnia, Badidia, Dhanoda, 
Nesar, Jatambari, Ananda (Anda), 
Bhimli, Gadgaeh, Drabli, Kanskhedli, 
Lawasal, Badia Gordhanpura, Roop-
pura Badlia. Piplia-Gujran. Todi Son-
pura, Gaup\ua, Ganeshpura, Sal-ki-
Dungri, Guda, Baredi, Mankund, Nala, 
Rangpatan, Gadiamet, Khajuri Kalan, 
Kanwarpura, Mohamedpura and Naya-
:gaon, Ghhotiyakhedi, Dungargoan, 
Tokdi and Baldevpur, Semli Gokul, 
Malatonta, Naya Gaon, Khar Khesa. 

Villages 01 the BikaDer TehsU 

(50) 

Ghadhwala, Kesardesar, Bobran, 
. Barsinghsar, Saroopdesar, Lalamdsar, 
'Basi, Kalyansar Bada, Ambisar 
'Chohannan, Baehhasar, Geegasar, Sur-
-dhana-Cbohanan, Surdhana Bas Pari-
haran, Sujasar. KUehu Bas Deoran, 
Kilehu Bas Selotan, Bhojusar, Kesar-
desa.r Gangaguran, Deshnoke, Saroop-
-desar, Palana, Jorhbeer, Nenoka Bas, 
.Bhojanshala, Kesardasarjatan, Kalyan-
ur-A;Juna. Kalyansar, Utrada. 

VOJaces 01 the Daaprprll ~ 
(51) 

Momasar, Surjansar, Adsar, Dbeer-
desar Chotiyan, Lalasar, Sattasal'. 
Likhmadesar, Rewada, Koontasar. 
Keetasar Beedawatan, Keetasar, Bhati-
yan, Bigga, SaUera, Jalabsar, Beetam-
sar Lakhansar, Udasar Cham .. 
Ud~asar Bas (West and East), Bholly., 
Thukariasar, Toliasar, Jaitasar, Lakba-
sar Jodaasar, Janjeu, Seruna, Samand-
sar' Poonarasar, Manakrasar, Beejasar. 
Deiwan Bas Lodera. Gusainsar, Raj-
pura. Dheerdesar, Prohitan, Lad~ya, 
Baibisar, Gajpura, Gopalsar, Deralsarz 
Narsisar Chak Heerawtan, BaSl 
Heerawt~n, Chak Basi Mamotan, Basi 
Marnotan. 

Villages 01. the Nohar Tehsil 
(52) 

GOJameri Ramgarh, Parika, Bar-
wali,o Dee'plana, Nohar. Janaiy .. 
Padampura, Rajpuriya, Gudiyat. Ram-
sara, Phephana. Dhani-:Ariyan, Jasana, 
Charanwasi, Malvanl, Ratanpura. 
Pichkrai, Dhani Bhanipura. 

Villages of the Ganganagar Tebsil 
(53) 

Kikarwali, 13 L.N.P., 14 L.N.P., 15 
L.N.P. I, 15 L.N.P. HA, 15 L.N.P. lIB. 
16 L.N.P., 17 L.N.P .• 18 L.N.P., 19 
L.N.P., 20 I..N.P .. 21 L.N.P., 22 L.N.P .. 
23 L.N.P.. 24 L.N.P., 25 L.N.P.. H 
L.N.P., 27 L.N.P., 28 L.N.P. I. 28 L.N.P. 
11, Potikhiyan, 19' M.L., 20 M.L. I. 
20 M L. II, 21 M.L., 22 M.L., 23 M.L.. 
24 M.L.. 25 M.L.. 10 M.L., 9 M.L. : 
8 M.L., 7 M.L., 6 M.L., 18 M.L., 1 HB .. 
2 H.H. I, 2 H.H. II. 3 H.H., 4 H.B., 
5 H.H., 6 H.H., 7 H.H .. 8 H.H .• 9 HA, 
10 H.H., 11 H.H., 12 H.H., 13 H.B., 
1 B.B., 17 G.G., 18 G.G., 19 G.G .. 
20 G.G.. 1 L.L., 3 L.L .• 4 L.L., 5 L.L.. 
6 L.L., 7 L.L.. 8 L.L., 9 LL.. 10 L.L.. 
11 L.L., 12 L.L., 21 G.G., 22 G.G .• 
23 G.G., 31 G.G., 32 G.G., 24 G.G ... 
25 G.G., 26 G.G., 27 G.G., 28 G.G .. 
29 G.G., 30 G.G., Chunawadh, 30 G.G .. 
Udaipur Khushhal. 34 G.G .• 36 G.G. I, 
:l6 G.G. II. 16 g, 15 g. 

The motions were adopted. 
Dr. Ambedkar: I accept amendment 

No. 1 in Supplementary List 3 bJ' 
Shri M. L. Verma and others. 

Mr. J)eputy-Speaker: The QuestioD 
is: 

[For text of the motion see Amend-
ment No. 1 in S.L. No .. 3 printed Ja 
Appendix xxxm. annexure 2.} 

'!be motion was adOPted. 
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N Dr. Aahdbr: I acc~Pt ~~enclmen~ I):' amended to the extent of th~ ameado 
b OSS' hI to J ot Supplementary Ust No. 5 ments. y ri n. C. Upadhyaya. ' , 

Mr. DePuty-Speaker' is: . The questiOQ 

~. Th~t in motions Nos. 1 and 3 
POndnte? In CO~so1idated Ust (Rajasthan r er) standmg in my f Words "item B" "it name, or the 
"'t " ' ems E and F" and 

1 em G wherever they OCCur the 
~.ords and figures "or item (31)" 
Ite~ (37) ~nd (38)" and "or item 

(36) respectIvely be substituted. 

. 2. That. in mOti.on No. 3(10) printed 
In Co~soh~ated LIst (Rajasthan Order) 
standm'f. In my name, against the 
entry Jodhpur Tehsil North", in 
~olumn 2, the words "villages of" in 
hne 7 and the words "specified in item 
No. A of the Appendix" be omitted. 

. 3. That. in ml)li.on No. 3(11) printed 
In C0!lsoh~ated LIst (Rajasthan Order) 
standIng m my name. against the 
entry "Pha·lodi", in column 2 the 
words "villages of" and the ~ords 
"specified in item No. A of the Appen-
dix" be omitted. 

The motion was adoDted. 
The other amendments were; by leave 

of the House, withdrawn. 
Mr. Deputy-Speaker: The President's 

Order relating to Rajasthan stands 

S>WRASHTRA ORDER 

Dr. ADahedkar: I accept amendments: 
Nos. 1 and 2 ot List No. 1 by Mr. C. C. 
Shah and Shri Hathi. 

Shri C. C. Shah (Saurashtra): A. 
regards amendment No. 2 in List 1 it 
says that the plural constituency of' 
'Limbdi-Lakhtar-Dasadl}' be split up 
.into two general constituencies. That 
has been done in List 2. I ask fOI 
leave that amendment No.2 in List 1 
be substituted by the amendment jo, 
List 2. 

Mr. Deputy-Speaker: The question: 
is: 

That the following modifications be' 
made in the Delimitation of Parlia-· 
mentary and Assembly Constituencies.. 
(Saurashtra) Order, 1951 laid 00 the' 
Table on 16th May, 1951, namely:-

1. That at page 2, Table B.-
Assembly Constituencies, for the' 
entries "Limbdi" and "Wadhwan" 
occurring in column I, and all other' 
entries occurring against them III 
columns 2, 3 and 4, the follOwing be' 
substituted, namely:-

2 8 , 
, . 

Limbdi Wadhwan The village groUJolII of Kantharia, Bhoika, Choki~ 
Bhadakva, VeJaIka, Chhatr'ala, Chuda, Chokdl 
and Vastedi of Limbdi Taluka and Wadhwan 
Taluka excluding Khodu and Nagra village 
groups. 

2 1 

2. That at page 2. Table B.-As-
sembly Constituencies for the entry 
"Limbdi-Lakhtar-Dasada" occurring in 

column I, and all other entries O<'Cur-
ring against it in columns 2, 3 and ., the· 
following be substituted. namely:-

'---~-------.-..---.------- - - - --
Limbdi·Lakhtar 

Da.sada-J .. akhtar 

2 

The village g.:J:r: of Shiani, Anke\-alia. Limbdi. 
Pan'lir.a, H , Balot, RaloJ, Jambu, Mul~avJa 
and Re.r.agadh of, Limbdi Taluka and Village 
group!! of Lakhtar. Lilapur, Bapodara and Nann 
Ankevalia of Lakhtar Taluka. 

Dasada Taluka and village 'groups of De",alia. Talsa-
~,Vithalgadh, Chharad and Malin of Lakhtar 
Taluka. 

3 , 
I 

1 

'--+--------,-,------------
The motion was adopted. 



10598 Motton. reo DelfmlttJtton of 9 JUNE 1151 Cout,tuende. Orden. INt I ..... . ,~; 

Mr. Depuiy-Speaker: To the extent 
of these amendments the Saurashtra 
Order of the President stands modified. 

There is no other amendment. 

Dr. Ambedka.r: As regards the 
Travancore and Cochin Order there is 
no .amendment. A corrigenda has 
been issued. 

Shri R. Velayudhan (Travancore-
Cochi~: There were some discrep-
ancies in printing. 

Shri Lakshmanan (Travancore-Co-
chin): They have all been covered 
by th~ corrigenda. 

PART C STATES ORDER: DELHI 

Dr. Ambedkar: I accept amendment 
No. 2 in Consolidated List (in the 
name of Shri Kesava Rao and others). 

Mr. 
is: 

Deputy-Speaker: Tl!e question 

[For text of the motion see amend-
ment No. 2 standing in the name of 
Shri Kesava Rao and Dr. Gangadhar 
Siva in the Consolidated List relating 
to the Part C States Order printed in 
Appendix XXXIII. annexure 1.] 

The motion was adopted. 

Mr. Deputy-Speaker: There are no 
other amendments, I suppose. The 
President's Order relating to Part C 
States stands modified to the extent 
of the amendment just now carried. 
Other amendments by Dr. Ambedkar 
and others, if any, are to be withdrawn 
by the leave of the House. 

The other amendments were, by leave 
withdrawn. ' 

.Dr. Ambe~r: Only two other pro-
VInces remam, namely U.P. and 
Punjab. Several amendments have 
come just now and I have not had 
time to apply mind to them. If the 
parties concerned are prepared to go 
by the original arrangement then I am 
prepared to proceed further. But I 
find that some changes have been 
introduced and r must have a clear 
understanding of what is sought to be 
done. I personally think that half an 
hour in the afternoon would be more 
than enough. for both the Provinces. 

Shrl Shiv Chuan LaI: There mIcht 
be dUIlculty then with regard to the· 
quorum, because Members of other 
States may be absent from the House. 

Mr. J)epDty-Speaker: Only two mote· 
orders relating to U.P. and the Punjab 
are outstanding. If there is unaniIrilt,.· 
in the House we can meet as late as 
possible, for I do not want to give the-
impression that I have muzzled them. 
jf anybody wants to speak. 

Sbri AmoJakb ChaDd: Can we not: 
adjourn for half an hour and then 
continue for the simple reason that at. 
4-30 P.M. Members may not come? 

Mr. Deputy-Speaker: The Minister 
must have sufficient time to consider' 
the amendments. 

Sbri T. T. Krishnamachari (Madras):-
Is there no other business? 
. Mr. Deputy-Speaker: NQ other busi--

ness except passing these two orders. 

The House then adjourned till Half 
Past Four of the Clock. 

The House re-assembled at Half Past-
Four of the Clock. 

[MR. SPEAKER in the Chair] 

PuNJAB ORDER 

Mr. Spe-.&ker: We will now proceed 
with the Punjab Order. May I know-
the Nos. of the agreed amendments?-
I think we will follow the same proce--
dure as in the morning. 

Dr. AmbNkar: The agreed- amend--
ments are as follows: 

List 7.-Amendment No.2, part 5,. 
sub-part (i) and sub-part (il), of Sbri 
B. L. Sondhi, Chaudhuri Ranbir Singh-
and others. 

List 9.-Amendment No.6, parts 2· 
and 3, of Prof. Yashwant Rai. 

List lO.-~nly the ftrst amendment 
in the list I move. 

r do not move the second and the-
third amendments as these are super-
seded by amendments Nos. 5 (i) of-
List 7 and 3(6) of List 12. 

List 12.-Amendment No.1, parts 1 
and 2, of Shri B. L. Sondhi, Ch. Ranbir· 
Singh and others. 

Amendment No. 2 of Sardar-
Bhopinder Singh Man and others. .. ' 
modifted by amendment in List No. 13. 
of Ch. Ranbir Singh and others. 
Amendmen~ No.3. parts f. 5 and ,. 

(second part) of Shri Sondhi. eta.. 
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[Dr. Ambedkar] 
.Ranbir Singh and others with minor 
<consequential changes 'in part 6 
(second part) as follows: 

6. That at page 6, in Table B.-
Assembly Constituencies, for the 

entl'ies 'Ludhiana Sadar' 'Jagt"aon" 
and 'Raikot' in column 1 ~d all the 
entries occurring against them in 
columns 2, 3 and 4, the following be 
substituted, namely:-

2 J ._--_ .. _-----------... ------_._-----,._------
Jagraon Tehsil ! 1 

Jagraon. 

Ludhiana Sadar N ul'pllr B"t" Baddowal,' Dh!1.nura Lalton Kalan 
GIll and Dha.ndari Kalan zai1s of Ludhiana &ada~ 
thana, am' Shankar and Ha.n Zails of Delhon 
tnana I.' nel Dakha Zail of Dakha thana of Ludhiana 
Tehsil. 

~elhon . Pa.khowal and Andlu Zai1s of R&i Kot thana tmd 
Delhon thana (excluding Shankar and Hans ZaiIB) 
of Llldniana Tehsi1. 

'-------~-------~.---------

Amendment No.4, parts 1 and 2 
of Pandit Thakur Das Bhargava and 
Chaudhuri Ranbir Singh. 

These are the amendments I am 
prepared to accept, Sir. 

Mr. Speaker: I take it no other han. 
Member wishes me to put any of his 
motion to the House. 

Well, then I shall dispose of these 
amendments first. 

The question is: 
[For text of the motions see 

List 7.-Amendment No.2, part 5, 
sub-part (i) and sub-part (ii), of Shri 

'B. L. Sondhi, Chaudhuri Ranbir Singh 
and others. 

List 9.-Amendment No.6, parts 2 
'and 3, of Prof. Yashwant Rai. 

1 

Jagraon Tehall . 

List lO.---Qnly the first amendment 
in the list. 

List 12.-Amendment No. I, parts 1 
and 2, of Shri B. L. Sondhi, Ch. Ranbir 
Singh and others. 

Amendment No. 2 of Sardar 
Bhopinder Singh Man and others, as 
modified by amendment in List No. 13. 
of Ch. Ranbir Singh and others. 

Amendment No.3, parts 4, 5 and G 
(second part) of Shri Sondhi and 
others, with minor consequential 
changes in part 6 (second part) as 
follows: 

6. At pa,~e 6. in Table B.-
Assembly Constituencies, for the 
entries 'Ludhiana Sadar', 'Jagraon" 
and 'Raikot' in column 1 and all the 
entries occurring against them in 
columns 2. 3 and 4. substitute the 
foUowing:-

2 3 , 
I . Jagraon. 

Ludhiana Sader Yurpur Bet, Baddowal, Dhandra. Lalton Kalan, 
Gill and Dhandari Kalan zaila or Ludhiana Sadar 
thana, and Shankar and HaD Zails or Delhon 
thana and Dakha Zail or Dakha thana of Ludbiana 
Tebail. 

~l)elhon .' Pakhowal and AndIu Zails or Rai Kot. tbana and 
Delbon thaaa (exoluding Shankar and Hans ~la) 
of Ludhiana Tehail. 

1 



printed in Appendix XXXIII, anne-
xures 3, 4.] . 

The motions were adopted. 
Mr. Speaker: To this e2(tent the 

President's Order is modified. 
Now leave is asked for to withdraw 

amendments Nos. 2 and 3 in List No. 10 
and all the other motions that have 
been moved. 

The amendments were, by leave, 
withdrawn. 

Ch. Ranbir Singh: There is a clerical 
error here, Sir. 

Mr. Speaker: As I have pointed out, 
all technical errors and apparent 
mistakes may be brought to the 
attention of the hon. Minister of Law 
and they will be put through as conse-
quential amendments. 

Now let us go to the U.P. Order. 
UTTAR PRADESH ORDER 

Dr. Ambedkar: Sir, the 
amendments are as follows: 

agreed 

List I.-Amendment No. 1 of Pandit 
- Shiv Charan Lal. 

List 7.-Amendment No.2, parts 1, 
2, 3, 4, 5 and 6, of Shri C. D. Pande. 

Amendment No.5 of Shri Sohan Lal 
and others subject to substitution vf 
"Basti District (Central East) cum 
Gorakhpur District East" for "Basti 
District (Central East) cum Hasanpur 
Pargana", in col. 1. 

Amendment No.6, part 2, of Shri 
Satish Chandra. 

Amendment No. 9 of Babu Gopinath 
Singh and Pandit Balkrishna Sharma, 

I II 

subject to the insertion of i'I.AJ. 
Domestic Camp" after "Chakeri Aer0-
drome" in the entry in coL 2 aaaJatt-
Kanpur (East). 

List 8.-Amendment No.4, parts 1· 
and 2, of Shri K. C. Sharma. 

Amendment No. 5 of Shri Beni 
Singh and others. 

Amendment No.7, parts 1 to 4, ot 
Shri Amolakh Chand. 

Amendments Nos. 8. and 10 of Shrt 
Beni Singh and others. 

Amendment No. 12, parts 1 and 2~ 
of Shri K. C. Shar-ma. 

Amendment No. 1-1 of Shri T. N. 
Singh. 

List 9.-Amendments Nos. 1, 4, 5 
and 6. 

Amendments Nos. 2, 7 and 8 subject 
to the following modifications proposed 
by me: 

That in the motions in List No. 9 
(Uttar Pradesh Order) standing in my 
,name tne following amendments be 
made:-

1. That in motion No.2, at page 3 
of the List, against the entry "Allah-
abad District (East) cum J aunpur Dis-
trict (West)" for the words "(excluding 
the Munciipality and Cantonment of 
Allahabad" ill column III. the words 
"Chail tehsil (excluding the Munici-
pality and Cantonment of Allahabad" 
be substituted. 

2. That in motion No.2, at page 3 
of the List. after the entry "Allahabad 
District (West)" the following entry be 
inserted:-

ill 

Gorakhpur Di;;trict. (CU1-
tral). 

such 01 H.e Patwari circles of 
Ha"cli pargana of Pbarcnco) 
tehsil of Gorakhpur Dir trict 
as are ,'pecified in item (94) of 
the Appendix. 

i;.uch of the Patwari circle and 
fore .. t aree.s of na,·p.li par. 
gana of Pharpnda tc.bsil of 
Gorakhpur Di&trict as are 
speCified in item \94) of tha 
AppfmHx." 

3. That in motion No.8, at page 12 
of the List, for items Nos. (3S) and (39) 
of the proposed Appendix, the follow-
ing items be substituted: - . 
"Patwari circles of Akbarpur Tebsll 

(38) 
Singhpur SahoU; Nqvada Deorani, 

Jaitpur SheoU, Hiraman Sheoli, 
Dhakan SheoU, Saraiyan, Baridaryao, 

Baghpur, Sobhan, Baghwat, Nehuta, 
Rastpur, Kakar Dahl, Bairisawai, 
Marag, Rampur Sheoli, Kandri, 
Bhewan, Nunari Bahadurpur, Bara-
gaon, Baranpur Kahinjari, Kasbipur 
Deepchand, Kashipur Hiraman, Kashi-
pur Jagamman Shah, Kashipur Shur-
shah, Hatika, Manda, Kekarmau. 
Naubasta, Bhaupur, Pitrapur, Ant. 
Raipalpur, Baluwapur, Lalpur and-
Aliapur. 
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. Patwarl circles of DeraD1U' TwU 

(39) 

Nandpur, Sargaon Khurd, Mungisa-
pur, Derapur !plas, Salirnpur, Sabdal-

:pur, ~urhawal, Maujpur, Agwasi, 
Ursan, Padnai, Korawa, Amauli Kur-

;mian, 'Hathuma, Mukbilpur, Daryapur 
Netarah, Garhiya Sikandra, Moham-
madpur Sultanpur, Jagannathpur, 
Sandalpur, Haswan, Jamaura, Revan, 
Hawaspur, Ankna, Pendarathu, Sahni.-

'pur, Chamrawa, Kasolar, Achhraull, 
· Dharampur, Indrukh, Sargaon Buzurg, 
Jignis, Galuwapur and Baragaon 
Bhikhi." 

4. That in motion N? 2, at page 1 
· of the List, the entries relatmg to 
·"Almora District (West) cum Garhwal 
District (East)" be deleted. 

5. That in motion No.2, at page ~, 
the following be deleted:-

(i) The entries relating to "Kanp~r 
'District (North) cum Farruk~abad DIS-
trict (South-East) cum TehsIl Etawah 
District (East)" in the two places 

'where they occur. 

(ii) The entries relating to "Etawah 
District (West) ". 

(iii) The entri25 relating to "Kanpur 
District (South)". 

6 That in motion No.7, at page 6 
of . the List the entries relating to 

'''Kanpur City (South)", "Kanpur 
(Central)", "Ghatampur <:Yest) ~m 
Bhognipur (East)" and BhognlPU~ 

· (South-East>' cum Akbarpur (South) 
be deleted. 

7 That in motion No.8, in the 
Appendix, item No. 17-A relating to 
Patwari circles of Meerut Pargana be 

. omitted. 
I withdraw amendment No. 3 in List 

No.9. 
Amendment No. 3 in List No. 9 was, 

by leave, withdrawn. 
Mr. Speaker: So I am taking all of 

them together. Do the hon. Members 
wish to take anyone of them inde-

'-pendentlY? If that is so I have no 
objection. 

Pandlt Kunzru (uttar Pr8:desh):. 
I wan~ to know ·what is the pnnciple 

· on which all these amendtnents have 
been accepted. I find that one of the 

· amendments bas been tabled . by a 
member of the Committee, Shri T. N. 

· Slngh. I would, in partlcular like to 
.. .mow what that amendment Is. . 

I . 

Dr. A ........ : ThOle .am., ..... 
on wbicb there was Ieneral .... 
ment were accepted. In reeard to the 
particular amendment ~erred to .",. 
the hon. Member it is No. 14 in JUt 
No.8. 

Paadi' Kuazra: My hon. triead 
Dr. Ambedkar says tbat those ameJJd. 
ments have been accepted about which 
there was general agreement. I do 
not know what be means by "general 
agreement". If be meant amDIl8 
the members of the majority party. 
obviously there could have been agree-
ment on many other points. If that 
was the only basis on whicb the 
modifications were to be made, there 
was no need for the appointment of 
a Delimitation Advisory Committee. 
But I should like to know whether 
apart from the fact that there was 
agreement on those points, there was 
any other reason for their acceptance. 

Dr. Ambedkar: Well, I think the 
hon. House knows that we have been 
proceeding upon the basis of the 
decision of Members of the various 
committees which were appointed by 
the Speaker to delimit the constituen-
cies and whenever the Members have 
agreed to make a change, I have 
thought it fit to accept that cbange. 
No. 14 which I am accepting is one 
such amendment. 

Pandit K1lDZl'1l: Does he mean 
Members of the majority party or 
does he mean the Members of the 
committee appointed by tbe Speaker? 

Dr. Ambedkar: With regard to that, 
I should like to point out that so far 
as delimitation is concerned. no dis-
tinction bas been observed between 
Members of the majority party and 
Members of any other party. All 
Members have been invited to place 
their views before this Cabinet Sub-
Committee which was appolnted to 
examine this matter. Any member, 
irrespective of the party to which he 
belonged, had the freedom to come 
and plead his cause. Some Members 
did come. 

Shrl T. N. Siqh (Uttar Pradesh): 
Sir as my name has been broUCht in I 
wo~ld ask your permision to say a few 
words. It is only thls that the amend-
ment to which my hon. friend referred 
is only a consequential amendment 
which sbould have been made and 
which by error was not made in the 
report of the Committee. I can 
explain the details persoually to him, 
as it Is 'I:\C)t ~ble to explain It Ilere. 
·M~ . sPeaker:- Does any other Mem-

ber Wish to take' up bfs motion Inde-
pendently? 



't .' 

Slart J. .. Kapoor. I have one or 
·two amendments to the Order. 

Mr. Speaker: Is it in the agreed 
.list or beyond the agreed list? 

Shr!· J. R. Kapoor: The agreed list 
bas already been given by the hon. 
Minister. 

Mr. Speaker: So he wants to move 
.something else. May I know what they 
. are? 

Shri J. R. Kapoor: Sir, the amend-
ments which I wish to press are: 

Amendment in List No.7, Page 
~No. 5. 

Amendnment No.7, List No. 10, 
Page No.4. 

List No. 11, Page I, No. 1 and No.2. 

Sir, all these amendments are alter-
.native amendments and the acceptance 
of anyone of them would satisfy me 
and serve the purpose I have in view. 
·The only purpose of these amendments 
is to secure representation, even 
though it may be of a limited extent, 
to the Scheduled Caste electors of Agra 
City. Hitherto, Sir, Agra City used 
10 send two representatives to t.he 
State Assembly. Out of these one was 
a Scheduled Caste representative. 
Now while Agra district will be send-
ing ten members, and Agra City 3 re-
presentatives, the Agra City Scheduled 
Caste representatives will not be able 
to send even one. This is obviously 
unfair hnd unjust to the Scheduled 
Caste electors of Agra City. I have, 
therefore, tabled these amendments to 
secure some partial representation to 
the Scheduled Caste electors of Agra 
City. 

One significant fact to which I 
would like to draw the attention of 
the hon. the Law Minister and the 
House is that in the constituencies 
that I have suggested there is the 
largest concentratjon of Scheduled 
Caste electors, particularly in the 
constituency which I have suggested 
in my amendment No. 11 the percen-
tage of scheduled castes is 34·5. If 
the hon. the Law Minister had care-
fu.U.y considered my suggestion, he 
would not have ignored the rights of 
those Scheduled Caste electors. There 
is nothing novel in the amendment. 
As a matter of fact it is very much 
based on the scheme presented before 
the House. by the Delimitation Com-
mittee itself. On page 10 of their 
reOort. they have suggested that the 
teh$ils of Karoli and Agra should he 
combined into one constituency. I 
bave· ~r;l.cticallv suggeste4. the. same 
thing, only with some sUght addition 
ot two wards of Alra Ctiy, 80 that 

instead of the percenta,e ot Sebed111ed 
Cute electors being 32, as it thea w. 
it might now be 34·5. I should have 
thoUCht. Sir, that this very reuoaabJe' 
amendment which was ooce made b7 
the Delimitation Committee itself aod 
which· has now been repeated by me 
should have been readily agreed to 
and accepted. I do not know, Sir. 
what valid reasons there are for not 
a~reeing to them. It appears to me • 
SIr, that a great injustice is being 
perpetrated on the Scheduled Caste 
electors of Agra City. If I had known 
the reasons for the non-acceptance of 
my amendments I would have been 
satisfied. But I am compelled to move 
these amendments and even at tb1s 

. late stage I hope and trust. good 
sense, logic and a sense of justice and 
fairplay would impel the hon. Minister 
to accept one of them. 

Dr. Ambedkar: Sir, I hope this 
matter was discussed in the committee 
and I told Mr. Kapoor that his amend-
ment was incomplete and therefore 
could not be accepted without caUSing 
disturbance to other constituencIes.. 
He was not able to give a complete 
scheme where the thing would be 
fitted in with the rest. That is the 
reason why this amendment was not 
considered. 

Shri J. R. Kapoor: rose-
Mr. Speaker: The hon. Member has 

no right of reply. Does he wish me to 
put these to the House now? 

Shri J. R. Kapoor: Of course. though 
it may be rejected. 

Mr. Speaker: Then I shall plaCf 
them before the House. 

ShrJ J. R. Kapoor: No, Sir, I would 
like to wtihdraw them. 

The amendmel~ts of Shri J. R. KapooJ 
were. by leave, withdrawn. 

Mr. Speaker: I will now put .n tho 
agreed amendments which the La ... 
Minister has placed. The question is: 

[For text of the motions see 

List I.-Amendment No. 1 of Pandi 
Shiv Charan Lal. 

List 7.-Amendment No.2, parts J 
2, 3, 4. 5 and 6, of Shri C. D. Pande. 

Amendment No. 5 of Shri Sohan La 
and. others subject to subsUtutioa 0 
"Basti District (Central East)· 1 c:u, 
Qnrakb"'ur District East" f!''' "Bast 
District (Central East) c:um· Rasanp 

. P8J'Iana", in col. 1. 
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Amendment No.6, part 2, of Shrt an~i19.-Amendments No.. I, f, • 

Satish Chandra. 

Amendment No.9 of Babu Gopinath 
Singh and Pandit Balkrlshna Sharma 
subject to the insertion of "I.A.F: 
Domestic Camp" after "Chakeri Aero-
drome" in the entry in col. 2 against 
Kanpur (East). 

List 8.-Amendment No.4, parts 1 
and 2, of Shri K. C. Sharma. 

Amendment No. 5 of Shri Beni 
Singh and others. 

Amendment No.7, parts 1 to 4, of 
Shri Amolakh Chand. 

Amendments Nos. 8 and 10 of Shri 
Beni Singh and others. 

Amendment No. 12, parts 1 and 2, 
of Shri K. C. Sharma. 

Amendment No. 14 of Shri T. N. 
Singh. 

I 

Amendments Nos. 2, 7 and 8 subject 
to the following modifications: 

In the motions in List.. No. 9 (Uttar 
Pradesh Order) standing in the name 
of Dr. Ambedkar substitute the follow-
ing: 

1. In motion No.2, at page 3 ot the 
List, against the entry "Allahabad 
District (East) cum Jaunpur District 
(West)" for the words "(excluding the 
Municipality and Cantonment of Allah-
abad'.' in column III, substitute the-
words "Chail tehsil (excluding the-
Municipality and Cantonment of 
Allahabad". 

2. In motion No.2, at page 3 of the· 
List, after the entry "Allahabad Dis-
trict (West)" insert the following 
entry: 

III 

Gorakhpur District (Cen-
tral). 

such of the Patwari circles of 
Ha...,.c1i pargana of Pharenda 
tehilil of Gora.k1:-pur District 
u.s are specifi~d in item (94) 
of the Appendix. 

such of the Patwa.ri circle and' 
forest areas of Haveli par-
yana of Pha.renda tehail ~ 
Gora.khpur District as are 
specified in item (94) of tho 
Appendix ... 

3. In motion No.8, at page 12 of 
the List, for items Nos. (38) and (39) 
of the proposed !-.ppendix, substitute 
the following items:-

"Patwari circles of Akbarpur Tehsil 
(38) 

Singhpur Saholi, Nevada Deorani, 
Jaitpur Sheoli, Hiraman Sheoli, 
Dhakan Sheoli, Saraiyan, Baridaryao, 
Baghpur, Sobhan, Baghwat, Nehuta, 
Rastpur, Kakar Dahl, Bairisawai, 
Marag, Rampur Sheoli, Kandri, 
Bhewan, Nunari Bahadurpur, Bara-
gaon, Baranpur Kahinjari, Kashipur 
Deepchand, Kashipur Hiraman, Kashl-
pur Jagamman Shah, Kashipur Bhur-
shah, Hatika, Manda, Kekarmau. 
Naubasta, Bhaupur, Pitrapur, Ant, 
Raipalpur, Baluwapur, Lalpur and 
Aliapur. 

Patwari circles of Derapur TehsU 

(39) 

Nandpur, Sargaon Khurd, Mungisa-
pur, Derapur Khas,· Salimpur, Sabdal-
pur, Kurhawal, . Maujpur, Agwasi, 
Ursan, Padnai, Korawa, Amauli Kur-
mian, Hathuma, Mukbllpur, Daryapur 
Netarah, Garhiya Sikandra, Moham-
madpur SWtanpur, Jacannathpur. 

Sandalpur, Haswan, Jamaura, Revan. 
Hawaspur, Ankna, Pendarathu, Sahni-
pur, Chamrawa, Kasolar, Achhrauli, 
Dharampur, Indrukh, Sargaon Buzurg. 
Jignis. Galuwapur and Baragaol1 
Bhikhi." 

4. In motion No.2, at page 1 of the 
List., omit the entries relating to 
"Almora District (West) cum Garhwal 
District (East)". 

5. In motion No.2, at page 2, omit 
the following: 

"(i) The entries relating to 
"Kanpur District (North) cum 
P'arrukhabad District (South-East) 
cum Tehsil Etawah District (East)'· 
in the two places where they occur. 

(if) The entries relating to 
"Etawah District (West)". 

(iii) The entries relating to 
"Kanpur District (SOuth) ... • 

6. In motion No.7, at page 8 of the 
Ust, omit the entries relatlnar to 
"Kanpur City (South)". "Kanpur 

. (Central)", "Ghatampur (West) cum 
BhOtmh)Ur (East)" and "BholDfpur 
(South-East) cum Akbarpur (South)-
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7. In motion No.8, in the Appendix, 
omit item No. 17-A relating to Patwari 
circles of Meerut Pargana. 
printed in Appendix XXXIII, anne-
xure 3.] 

. The motions were adopted. 

Sbri Hyder Husein (Uttar Pra-
desh): I had moved an amendment 
(List No.3). I propose to withdraw 
it. But with your permission I would 
like to make a short statement before 
doing 50. 

I had tabled this amendment to give 
etIect to the recommendations of my 
State. The U.P. Government had 
suggested the creation of 57 two-
member constituencies over and above 
those reserved for the Scheduled 
Castes. There is no reservation for 
other minorities under the Constitution 
and so my State desired to have these 
57 multi-member constituencies in 
order to give a better chance to them. 
This number was fixed on a popula-
tiO.1 oasis as their number is 85 lakhs 
in my State. This recommendation 
was not accepted by the Government 

. of India and was not even considered 
by the Delimitation Committee. I 
accordingly moved my amendment 
and it had a good reception among the 
Members of my State. But it had its 
repercussions in other States and the 
hon. the Prime Minister advised us to 
drop the matter. In view of that 
advice I crave the leave of the House 
to withdraw my' amendment. 

llr. Speaker: Has the hon. Member, 
as also the other' hon. Members who 
have moved amendments, the leave of 
the House to withdraw their amend-
ments? 

The amendments were, by leave, 
withdrawn. 

Mr. Speaker: That disposes of all 
the motions. Now I shall take up con-
seque!ltial amendments. 

Dr. Ambedkar: I beg to move: 
"That with reference to the 

amendments to the Delimitation of 
Parliamentary and Assembly 
Constituencies Orders moved and 
accepted by the House necessary 
consequential, drafting and other 
formal c~anges be carried out; in 
the said Orders under the autho-
rity of the Honourable the 
Speaker." . 

Dr. Deshmukh: I have given notice 
of a siQIar amendment. I be, to 
withdraw it. 
157 PSO. 

Mr. Speaker: It has not been placed 
before the House. So there is DO aeed 
to withdraw it. . 

Sbr! ChaUopadbyay: I have an 
amendment to this amendment. I bee 
to move: 

In the Consequential Amendment 
standing in the name of Dr. Ambedkar. 
after the words "formal chanps'". 
insert the words "including nomencla-
ture of Constituencies". 

Mr. Speaker: Does the hon. Minister 
accept it? 

Dr. Ambedkar: I cannol accept it 
in this formal and binding character. 

The Prime Minister (Sbrl lawa.hu-
1&1 Nebru): I take it, Sir, that if a 
name is wrongly spelt it will be 
correctly spelt. That does not need a 
formal amendment. U there are mtnor 
errors I take it that they can al1rQs 
be corrected. 

Shri Chattopadbyay: There was 
goo:i deal of discussion this mominl 
over this and there was some differ-
ence of opinion too in this matter and 
Dr. Ambedkar said "Let this matter 
of nomenclature be left to the 
Speaker". 

Dr. Ambedkar: I admit. But I said 
if the Speaker thought that the change 
in nomenclature of a place is a formal 
change; then it will be covered by my 
amendment. 

Shri ChattopadbyaJ': It is for this 
reason that I have tabled this amend-
ment. 

Mr. Speaker: What does he want 
me to do now? 

Shri CbaHopadhyaJ': I would like 
that after the words "formal changes" 
the words "including nomenclature of 
Constituencies" should be inserted. It 
is not formal. It is in my opinion 
very substantial, beeause in some 
cases ........ . 

Mr. Speaker: I understand his point 
If he urges that it is a substantial 
thing, no amendment can DOW be 
made. If it is a formal or c0nse-
quential amendment which will 
include also sometimes, as Dr. Ambed-
kar said, even a change in nomencla-
ture, then matters will stand cIlffer. 
ently. Therefore it is no use haviDa 
this amendment. 

Slid J. B. Kapoer. Do we take it 
that the cJaanae of the name of • 
constltuenc1, if it does not materiall:l' 
or even aliahtb' ehaDh the exteat·, of 
the COdStfW-C7. is covend b7 
Dr. Ambedkar's motloo? 
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Dr. Ambedkar: It is in the discretion 
of the Speaker. 

. Mr. Speaker: The House has 
accepted certain modifications. The 
House is gOing to give powers to the 
Speaker to make amendments of a 
consequential or formal character 
because, as was said, I believe, in the 
morning, there may be a mjs-descrip-
tion of a boundary. Instead of "east" 
it might have been stated as "west". 
Only such amendments will be put 
through. There can be no further 
amendments now. Even by the 
unanimous decision of the House the 
Chair cannot go beyond the decisions 
of the House. The Chair will do only 
what is absolutely necessary to give 
effect to the decisions already arrived 
at by the House. That is the spirit in 
which the consequential amendments 
will take place. 

Shri Chattopadhyay: i\Iay I submit 
one thing for your discretion? In the 
case of some constituencies in West 
Bengal it is found that constituencies 
covering three districts have got the 
name of the constituency in the name 
of only one. village of one district. 
The name is neither the name of any 
of the three districts nor the name of 
any of the three sub-divisions nor the 
name of any division of the district 
but only the name of a village from 
which possibly one Member of Parlia-
ment comes. 

Pandit Maitra: I take objection to 
it, Sir. 

Shri Jawaharlal Nehru: Sir, the 
mCltter has been left to your discre-
tion. I think it should remain there. 
The actual thing is the delimitation. 
I would submit to you, Sir, that where 
you in your discretion think that the 
actual description requires a change, 
you can certainly do so. 

Several HoD. Members: Yes, yes. 

Pandit Maitra: Sir, the point is 
sought to be revived by my friend 
Mr. Mihir Lal Chattopadhyay. This 
question was discussed at consider-
able length before the House broke for 
lunch. My friend at the eleventh 
hour has brought 108 amendments 
changing the nomenclature of consti-
tuencies delimited in West Ben_at It 
is not a question of one or two names. 
It was discussed and at the last 
moment my friend declared with a 
heavy heart 'I withdraw my amend-
ments'. That Is what happened. 

With regard to the nomenclature of 
the constituencies in West Bencal let 
me point out to you that In this matter 

the West Bengal Govern.ment. the 
Delimitation Committee appointed b7 
you, the Election Conuniuioo.. aad 
Members of Parliament from West 
Bengal excluding my friend Mr. Mlhlr· 
Lal Chattopadhyay were all abs0-
lutely unanimous. It is not a quesUon 
of three, four or five villages. The 
whole question was gone into. As a 
matter of fact tbe question of shorten-
ing the names of constituencies was 
gone into at considerable length in the 
Delimitation Committee, and it had 
the full concurrence of the West 
Bengal Government and the Election 
Commission. Having been defeated 
on that ........ . 

Mr. Speaker: Now the hon. Member 
will see that there is no use ,oin& 
into the merits of that. As I have 
said, all consequential and formal 
amendments will take place. And as 
the hon. the Leader of the House has 
pointed out, if there is a mis-descrip-
tion which is necessary to be correct-
ed, certainly it will be a consequential 
change, and I shall consider it. But 
that does not mean a wholesale change 
will be made. It requires no further 
clarification now. I shall therefore put 
this motion. 

Paadit KDllZrn: The procedure that 
you have suggested will no doubt be 
convenient and may also be desirable. 
But may I know under what law or 
rules this procedure can be followed? 
Under the Representation of the 
People Act it is the House that has to 
decide what changes should be made 
in the Order issued by the President. 
The House may make certain mis-
takes. But could the Speaker or could 
anybody have the power to rectify 
those mistakes? If for instance in an 
Act some mistakes have been made 
and something is there which obviously 
should have been deleted because 
of some amendment made in some 
other section, neither the Law Ministry 
nor the Government have any power 
to alter it except by means of a Bill 
brought before the House and adopted 
by it. I should, therefore, like to know, 
however convenient the procedure 
suggested by you may be, wbat i$ the 
authority under which it can be 
followed? 
5 P.M. 

Mr. Speaker: In the flrst place, the 
hon. Member, I think. is labourinC 
under a misconception in statin.c the 
proposition so wtdel7 as be has done. 
Even in cases of Bills which are ~ 
by this Housel I believe, it is not 0Dl7 
the practice out it Is the InhereDt 
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power of the Speaker, as representing 
the House, to correct all patent, 
clerical, spelling and such other conse-
quential mistakes. That is also pro-
vided in the Rules of Procedure. 
Supposing a new section is added and 
tw6 sections are numbered as section 
14 and section 14, is it seriously con-
tended that it is not in the competence 
of the Speaker or anybody to correct 
the sequence of numbers and that the 
corrections can be made by coming 
to the House by a separate independent 
Bill? It is too much to say so. 
-rhis power is well known and it is 
technically described as 'patent errors' 
and 'errors on the face of the record'. 
This is similar to the power of a judge 
to correct mistakes in the judgment 
which is delivered; it does not go 
beyond that and in this particular 
case there is a specific motion now 
coming before the House that for 
carrying out all amendments which 
are consequential, drafting and other 
formal changes, the House vests the 
Speaker with authority and in any 
case. whatever doubt is felt, it is set 
at rest by the authority given by the 
House. It is not merely a matter of 
convenience, but even of strict adher-
.ence to legal and constitutional forms. 

The question is: 
"That with reference to the 

amendments to the Delimitation of 

Parliamentary and Assembb' 
Constituencies' Orders moved and 
accepted by the House, neceasar;y 
consequential, drafting and other 
formal changes be carried out in 
the said Orders under the au~ 
rity of the hon. Speaker." 

The motion was adopted. 

PAPERS LAID ON THE TABLE 
AGREEMENT BETWEEN INDIA AND NETBEIl-

LANDS Te AIR SERVICES 

Tbe Deputy MiDister of Collllllerce 
and Industry (Sbrl Karmarkar): I lay 
on the business and it brings to a close 
between the Government of India and 
the Government of Netherlands relat-
ing to air services in pursuance· of a 
promise given in reply to Starred· 
question No. 3440, dated 24th AprU 
1951. [See Appendix XXVIII, Anne-
xure 68]. . 

Mr. Speaker: This is the last item 
on the Table a copy of the agreement 
the very long and strenuous session 
that we had and I think. I must con. 
gratulate the Members for the good 
spirit all round shown, particularly in 
the end. for the last two days. 

The House then adjourned sine die. 




